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Final Report of the Joint Committee and Action Taken Report (ATR) in
the matter of OA No. 1132 of 2024; Deepak Versus State of Haryana, in

compliance to the Order of Hon’ble National Green Tribunal (Principal
Bench) dated 18/11/2024.

1.0. Background and the Orders of Hon’ble NGT (PB):

The matter pertains to a letter petition filed on 30/01/2024 by Shri Deepak Son of Shri
Chanderbhan, resident of Village Dadlana, District Panipat, State of Haryana, complaining
about illegal and unauthorized operation of Ready-Mix Concrete Plants in violation of
environmental laws causing air and water pollution. The letter petition has been registered
as Original Application (OA) no. 1132 of 2024 by the Hon’ble National Green Tribunal (PB).

It is alleged in the letter petition that for the civil work of Indian Oil Corporation Ltd. (IOCL),
Panipat Refinery at KP-25 Project area, several construction companies have set up Ready
Mix Concrete (RMC) plants on agriculture land of farmers by taking land on rent and about
50 such plants have been set up. These plants are extracting groundwater illegally without
permission of competent authority and operation of these plants is also emitting huge
quantity of dust causing air pollution in the area which is causing health hazards to local

people.
The Hon’ble NGT vide its Order dated 18/11/2024 (Annexure-1) directed that:

Para 03: In our view, allegations made in the complaint do give rise prima facie to
substantial question relating to environment arising out of implementation of enactments
mentioned in Schedule I of NGT Act, 2010 but before taking any further action in the matter
we find it appropriate to get the facts verified and for this purpose, we constitute a Joint
Committee comprising District Magistrate, Panipat;, Haryana State Pollution Control
Board; and, Central Pollution Control Board.

Para 04: Central Pollution Control Board shall be the Nodal Authority for co- ordination
and compliance of this order.

Para 05: Above Committee shall collect relevant information and submit report within one
month.

2.0. Action taken to comply with the directions of Hon’ble NGT:

2.1. Constitution of the Joint Committee:

In compliance to the directions of the Hon’ble NGT, a Joint Committee comprising of
following members, was constituted:

i.  Shri Virender Kumar, Tehsildar, Panipat (Member nominated by Deputy
Commissioner, Panipat)

ii.  Er. Kuldeep Singh, AEE, Regional Office, HSPCB, Panipat (Member nominated by
Member Secretary, Haryana State Pollution Control Board)
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Dr. Narender Sharma, Scientist ‘F’, CPCB Regional Directorate, Chandigarh
(Member and Nodal Officer, nominated by Member Secretary, CPCB)

2.2. Site Visit and Collection of relevant information:

1t Site Visit: The first site visit of the Joint Committee was conducted on 04/12/2024: Q)

to verify the facts mentioned in the letter petition and (ii) to collect the relevant information

for compiling the factual report as directed by the Hon'ble NGT.

The applicant in Original Application no. 1132 of 2024, Shri Deepak along with other
officials of Haryana State Pollution Control Board (HSPCB) and District Administration

also participated in the Joint Inspection, to assist the Joint Committee. The attendance sheet

is attached as Annexure-2. The relevant information was also sought from 10CL, Panipat

Refinery, Revenue Department, HSPCB and various RMC plants visited by the Joint

Committee.

The following preliminary findings/observations were made by the Joint Committee

during 1% site inspection:

The I0CL, Panipat Refinery has signed agreement with around 40 contractors for
various projects and these contractors are sourcing Ready Mix Concrete from various
RMC plants.

The Joint Committee identified 23 RMC plants located in the area under
reference.

As per data shared by HSPCB, out of these 23 RMC plants, only 02 plants have
obtained Consent to Operate (CTO) from HSPCB and remaining 21 RMC have been
established without obtaining Consent to Establish (CTE) and operating without
obtaining Consent to Operate (CTO) from HSPCB. As per the classification of
Industrial sectors by CPCB in 2016 and 2025, RMC plants are classified under "Green
Category" and required to obtain prior CTE and CTO from the concerned SPCB/PCC.

Due to imposition of GRAP 1V, all the RMC plants were found closed at the time of

inspection.

The following additional information was also sought by the Joint Committee during the

18t Site Visit: i) The ownership of land of these RMC plants, and ii) The IOCL’s
contractors' agreements signed with the RMC plants for supplying of Ready-Mix Concrete

to IOCL projects, to determine the total number of such RMC plants that existed in the
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recent past.

2Nd sjte Visit: The 2" site visit of the Joint Committee was conducted on 07/02/2025.
Some of the RMC Plants in the area under reference were found to be under the jurisdiction
of HSPCB Regional Office, Karnal and therefore Shri Shailendra Arora, Regional Officer,
HSPCB, Karnal was also associated in the site visit. The attendance sheet is attached as
Annexure-3.

3.0. Findings of the Joint Committee:

Initial findings of the Joint Committee made during 15 site inspection on 04/12/2024 and
the examination of subsequent information provided by HSPCB suggested that the
allegations made in the letter petition regarding illegal and unauthorized operation of
Ready-Mix Concrete Plants in violation of environmental laws causing air and water
pollution appeared to be correct. Accordingly, a Status cum Progress report was submitted
by the Joint Committee, while requesting grant of 06 weeks’ extension time for filing the
final report (Annexure-4). The request for grant of 06 weeks’ time for filing the report was
accepted by the Hon’ble NGT vide Order dated 19/12/2024 (Annexure-5). The further

findings of the Joint Committee based on 2Nd sjte inspection carried out on 07/02/2025 and
examination of additional information received through HSPCB are as follows:
1. During the first site visit on 04/12/2024,the Joint Committee identified 23 Ready
Mix Concrete (RMC) plants in the area. Out of these, 17 RMC plants fall under
the jurisdiction of the HSPCB Regional Office, Panipat, while the remaining 06
are under the jurisdiction of the HSPCB Regional Office Karnal.

2. Out of the 17 RMC plants in the Panipat region, 16 RMC Plants have been set up
without obtaining Consent to Establish (CTE) and are operating without obtaining
Consent to Operate (CTO) from HSPCB. The list of RMC Plants located in Panipat
region alongwith status of Consent to Operate, is given in Table 1.

Table 1: List of RMC Plants identified by the Joint Committee in Panipat region.

S.No. | Name & Address of RMC Plant Consent Status Jurisdiction

1 | VRC Construction Company, Ready Mix | CTO obtained with Panipat

Concrete Plant, Village Dadlana, Panipat | validity upto
31.12.2026

2 | Alpha Logistic, Ready Mix Concrete | Not Obtained Panipat
Plant, Village Baholi/Bal Jattan, Panipat

3 | Ashwani Kumar, Ready Mix Concrete | Not Obtained Panipat
Plant, Village Dadlana, Panipat
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Aviraj Industries, Ready Mix Concrete
Plant, Village Razapur, Panipat

Not Obtained

Panipat

Sandhu & Co., Ready Mix Concrete
Plant, Village Singhpura-Sithana, Panipat

Not Obtained

Panipat

Mannat RMC India Pvt Ltd (Formely
Konark Enterprises (Part-1)), Ready Mix
Concrete Plant, Village Baholi/Bal Jattan,
Panipat

Not Obtained

Panipat

Mohan Garh Engineering &
Construction, Ready Mix Concrete Plant,
Village Baholi/Bal Jattan, Panipat

Not Obtained

Panipat

Nav Rattan Construction Co., Ready Mix
Concrete Plant, Village Dadlana, Panipat

Not Obtained

Panipat

Newtech (Part-1)., Ready Mix Concrete
Plant, Village Dadlana, Panipat

Not Obtained

Panipat

10

Newtech (Part-11), Ready Mix Concrete
Plant, Village Dadlana, Panipat

Not Obtained

Panipat

11

RSB Project Pvt. Ltd., Ready Mix
Concrete Plant, Village Singhpura-
Sithana, Panipat

Not Obtained

Panipat

12

SKF Enterprises, Ready Mix Concrete
Plant, Village Singhpura-Sithana, Panipat

Not Obtained

Panipat

13

VRC Construction Company (Part-2),
Ready Mix Concrete Plant, Village
Baholi/Bal Jattan, Panipat

Not Obtained

Panipat

14

Tanwar Projects Pvt. Ltd., Ready Mix
Concrete Plant, Village Singhpura, Near
Panipat Refinery, Panipat

Not Obtained

Panipat

15

Cheema and Company, Ready Mix
Concrete Plant, Village Singhpura,
Panipat

Not Obtained

Panipat

16

Mehak Kaliraman Coop L and C Society,
Ready Mix Plant Village Sithana, Panipat

Not Obtained

Panipat

17

Nonika Enterprises, Ready Mix Plant,
Village Sithana, Panipat

Not Obtained

Panipat

. Out of 06 RMC Plants located in Karnal region, 05 RMC plants have been

established without obtaining Consent to Establish (CTE) and operating without
obtaining Consent to Operate (CTO) from HSPCB. The list of RMC Plants located
in the Karnal Region alongwith status of Consent to Operate from HSPCB, is given
in Table 2.
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Table 2: List of RMC Plants identified by the Joint Committee in Karnal region.

S.No. | Name & Address of RMC Plant Consent Status Jurisdiction

1 Konark Enterprises (Part-2), Ready Mix | Not Obtained Karnal
Concrete Plant, Village Moonak, Karnal

2 Bansal Infratech Synergies (RMC Plant), | Not Obtained Karnal
Village Kutana, Kohand to Moonak Road,
Karnal

3 Deepak Builders and Engineers India Pvt. | Not Obtained Karnal
Ltd. (RMC Plant), Village Kutana, Tehsil
Ballah Assandh, Karnal

4 RSB Projects Private Limited, RMC Plant | Not Obtained Karnal
Village Kohand to Assandh Road, Village
Kutana, Karnal

5 | JPS Earth Movers Pvt. Ltd., Near Moonak | Not Obtained Karnal
Head, Village Moonak, Karnal

6 | Sandhu Construction Company, VPO | CTO obtained Karnal
Munak, Karnal with Validity upto

31.12.2027
4. Out of 21 RMC plants (16 in the Panipat region and 5 in the Karnal region) that were

found to be established and operational without consent from HSPCB, 18 RMC Plants
have been set up on agricultural land without obtaining the required Change of
Land Use (CLU) certificate. Only 03 Plants have obtained CLU from town &
country planning department name of these RMC plants are i) VRC Construction
Company, Village Dadlana, Panipat ii) RSB Project Pvt. Ltd,Village Singhpura-

Sithana,Panipat iii) NewTech Construction Co., Village Dadlana, Panipat

None of the 21 RMC plants (16 in the Panipat region and 5 in the Karnal region),
which were established and operating without consent from HSPCB, have obtained

permission for groundwater abstraction.

. The Joint Committee also carried out inspection of 02 RMC Plants on 07/02/2025

namely which have obtained consent to operate from HSPCB namely i) VRC
Construction Company, Ready Mix Concrete Plant, Village Dadlana, Panipat (Panipat
Region) and ii) Sandhu Construction Company, VPO Munak, Karnal (Karnal Region)
to verify the environmental compliance particularly with reference to dust control
measures. The photographs taken by the Joint Committee during inspection are
attached as Annexure-6 and the compliance status, as observed by the Joint

Committee, is as follows:
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i) VRC Construction Company, Ready Mix Concrete Plant, Village Dadlana,
Panipat (Panipat Region):

e The Unit was not in operation at the time of inspection.

e [t was observed that Unit has not implemented adequate dust suppression measures
such as dust sprinkling system within the premises of the plant, adequate green belt
and wind-breaking wall to prevent dust emissions from leaving the premises, as per

conditions of Consent to Operate.

e The Unit has made provision to by-pass STP and discharge untreated sewage into
the nearby drain. As per conditions of Consent to Operate (CTO) granted to the unit

by HSPCB, unit is required to reuse the treated water.

i) Sandhu Construction Company, VPO Munak, Karnal (Karnal Region):

e |t was observed that Unit has not implemented adequate dust suppression measures
such as dust sprinkling system within the premises of the plant, adequate green belt
and wind-breaking wall to prevent dust emissions from leaving the premises, as per
conditions of Consent to Operate.

e The Unit is directly exposed to the nearby agriculture field as there is no boundary
wall on three sides of the Unit.

e The unit has not implemented sufficient measures for dust suppression within the

premises.

7. The allegations of the applicant regarding i) Illegal and unauthorized operation of
Ready Mix Concrete Plants in violation of environmental laws, ii) several construction
companies have set up ready mix concrete plants on agriculture land of farmers by
taking land on rent, iii) These plants are extracting groundwater illegally without
permission of competent authority and iv) operation of these plants is also emitting
huge guantity of dust causing air pollution in the area, were found to be correct by the
Joint Committee.

8. The information regarding I0OCL contractors' agreements with RMC plants for
supplying ready-mix concrete (RMC) to I0OCL projects, requested by the Joint
Committee through HSPCB, RO, Panipat, to determine the total number of such RMC
plants that existed in the recent past, has not yet been provided. The applicant alleged
that around 50 such plants have been established in the area. During the site inspection,
the Joint Committee identified 23 such plants in the area. However, the possibility of

more such plants existing in the past cannot be ruled out.
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4.0. Action Taken Report (ATR):

4.1. Action Taken by Haryana State Pollution Control Board (HSPCB):
The following actions have been taken by HSPCB:

Panipat Region:

i. The Closure order have been issued to 13 RMC Plant which were identified by the
Joint Committee established and operating without obtaining consent from the
HSPCB. 03 RMC Plants were closed by HSPCB on 17.03.2023 and presently these
RMC Plants are is in abandoned state

ii. The recommendations have been sent by HSPCB Regional Office, Panipat for the
approval of Competent Authority, for imposition of Environmental Compensation on
14 RMC Plants.

iii.The recommendation for imposing Environmental Compensation on M/s VRC
Construction Company, Ready Mix Concrete Plant, Village Dadlana, Panipat, which
has obtained CTO but found to be violating the conditions of CTO and guidelines has
been sent by HSPCB Regional Office, Panipat for the approval of Competent
Authority.

Karnal Region:

i.  Outof 06 RMC Plants located in Karnal region, 05 RMC plants which were found to
be established without obtaining Consent to Establish (CTE) and operating without
obtaining Consent to Operate (CTO) from HSPCB, have been closed.

ii.  The recommendation for imposing Environmental Compensation on M/s Sandhu
Construction Company, VPO Munak, Karnal, which has obtained CTO but found to
be violating the conditions of CTO and guidelines, has been sent by HSPCB Regional
Office, Panipat for the approval of Competent Authority.

The Unit-wise actions taken by Haryana State Pollution Control Board, for the violation

observed by the Joint Committee, are summarized in Table 3.
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Table 3: Unit-wise actions taken by Haryana State Pollution Control Board (HSPCB),
for the violations observed by the Joint Committee.

Baholi/Bal Jattan, Panipat

of Environment Compensation
of Rs 5,75,000/- has been sent to

S.No. | Name & Address of RMC | Consent Action taken Remarks

Plant Status
Panipat Region

1 VRC Construction | CTO Recommendation for Imposition | Annexure
Company, Ready Mix | obtained of Environment Compensation | 7
Concrete  Plant, Village | upto of Rs 3,25,000/- for non-

Dadlana, Panipat 31.12.2026 | compliances  found  during
Inspection, has been sent to
Competent  Authority  for
approval .

2 Alpha Logistic, Ready Mix | Not Plant has been Closed by Board | Annexure
Concrete  Plant, Village | Obtained on 25.12.2024. | 8 and 9
Baholi/Bal Jattan, Panipat Recommendation for Imposition

of Environment Compensation
of Rs 3,45,000/- has been sent to
Competent  Authority  for
approval.

3 Ashwani Kumar, Ready Mix | Not Plant has been Closed by Board | Annexure
Concrete  Plant, Village | Obtained on 25.12.2024. | 10 and 11
Dadlana, Panipat Recommendation for Imposition

of Environment Compensation
of Rs 16,50,000/- has been sent
to Competent Authority for
approval.

4 Aviraj Industries, Ready Mix | Not Plant has been Closed by Board | Annexure
Concrete  Plant, Village | Obtained on 25.12.2024. | 12 and 13
Razapur, Panipat Recommendation for Imposition

of Environment Compensation
of Rs 11,50,000/- has been sent
to Competent Authority for
approval.

5 Sandhu & Co., Ready Mix | Not Plant has been Closed by Board | Annexure
Concrete  Plant, Village | Obtained on 25.12.2024. | 14 and 15
Singhpura-Sithana, Panipat Recommendation for Imposition

of Environment Compensation
of Rs 16,50,000/- has been sent
to Competent Authority for
approval.

6 Mannat RMC India Pvt Ltd | Not Plant has been Closed by Board | Annexure
(Formely Konark Enterprises | Obtained on 25.12.2024. | 16 and 17
(Part-1)), Ready Mix Recommendation for Imposition
Concrete  Plant, Village of Environment Compensation
Baholi/Bal Jattan, Panipat of Rs 8,10,000/- has been sent to

Competent  Authority  for
approval.

7 Mohan Garh Engineering & | Not Plant has been Closed by Board | Annexure
Construction, Ready Mix | Obtained on 25.12.2024. | 18 and 19
Concrete  Plant, Village Recommendation for Imposition
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Competent  Authority  for
approval.

8 Nav Rattan Construction Co., | Not Plant has been Closed by Board | Annexure
Ready Mix Concrete Plant, | Obtained on 25.12.2024. | 20 and 21
Village Dadlana, Panipat Recommendation for Imposition

of Environment Compensation
of Rs 1,80,000/- has been sent to
Competent  Authority  for
approval.

9 Newtech (Part-1)., Ready | Not Plant has been Closed by Board | Annexure
Mix Concrete Plant, Village | Obtained on 25.12.2024. | 22 and 23
Dadlana, Panipat Recommendation for Imposition

of Environment Compensation
of Rs 16,50,000/- has been sent
to Competent Authority for
approval.

10 Newtech (Part-11)., Ready | Not Plant was closed by Board on | Annexure
Mix Concrete Plant, Village | Obtained 17.03.2023. Presently RMC | 24
Dadlana, Panipat Plant is in abandoned state

11 RSB Project Pvt. Ltd., Ready | Not Plant has been Closed by Board | Annexure
Mix Concrete Plant, Village | Obtained on 25.12.2024. | 25 and 26
Singhpura-Sithana, Panipat Recommendation for Imposition

of Environment Compensation
of Rs 19,65,000/- has been sent
to Competent Authority for
approval.

12 SKF Enterprises, Ready Mix | Not Plant has been Closed by Board | Annexure
Concrete  Plant, Village | Obtained on 25.12.2024. | 27 and 28
Singhpura-Sithana, Panipat Recommendation for Imposition

of Environment Compensation
of Rs 3,10,000/- has been sent to
Competent  Authority  for
approval.

13 VRC Construction Company | Not Plant has been Closed by Board | Annexure
(Part-2), Ready Mix | Obtained on 25.12.2024. | 29 and 30
Concrete  Plant, Village Recommendation for Imposition
Baholi/Bal Jattan, Panipat of Environment Compensation

of Rs 16,50,000/- has been sent
to Competent Authority for
approval.

14 Tanwar Projects Pvt. Ltd., | Not Plant was closed by Board on | Annexure
Ready Mix Concrete Plant, | Obtained 17.03.2023. Presently RMC | 31
Village Singhpura, Near Plant is in abandoned state
Panipat Refinery, Panipat

15 Cheema and Company, | Not Plant was closed by Board on | Annexure
Ready Mix Concrete Plant, | Obtained 17.03.2023. Presently RMC | 32
Village Singhpura, Panipat Plant is in abandoned state
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16 Mehak Kaliraman Coop L | Not Plant has been Closed by Board | Annexure
and C Society, Ready Mix | Obtained on 25.12.2024. | 33 and 34
Plant  Village  Sithana, Recommendation for Imposition
Panipat of Environment Compensation

of Rs 1,25,000/- has been sent to
Competent  Authority  for
approval.

17 Nonika Enterprises, Ready | Not Plant has been Closed by Board | Annexure
Mix Plant, Village Sithana, | Obtained on 25.12.2024. | 35 and 36
Panipat Recommendation for Imposition

of Environment Compensation
of Rs 16,50,000/- has been sent
to Competent Authority for
approval.

Karnal Region

18 Konark Enterprises (Part-2), | Not Plant has been Closed by Board | Annexure
Ready Mix Concrete Plant, | Obtained on 11.12.2024. Environment | 37 and 38
Village Moonak, Karnal Compensation of Rs 10,00,000/-

has been imposed on the unit.

19 Bansal Infratech Synergies | Not Plant has been Closed by Board | Annexure
(RMC  Plant),  Village | Obtained on 22.11.2024. Environment | 39 and 40
Kutana, Kohand to Moonak Compensation of Rs 10,00,000/-

Road, Karnal has been imposed on the unit.

20 Deepak Builders and | Not Plant has been Closed by Board | Annexure
Engineers India Pvt. Ltd. | Obtained on 21.11.2024. Environment | 41 and 42
(RMC  Plant), Village Compensation of Rs 10,00,000/-

Kutana,  Tehsil  Ballah has been imposed on the unit..
Assandh, Karnal

21 RSB Projects Private | Not Plant has been Closed by Board | Annexure
Limited, RMC Plant Village | Obtained on 21.11.2024. Environment | 43 and 44
Kohand to Assandh Road, Compensation of Rs 10,00,000/-

Village Kutana, Karnal has been imposed on the unit..

22 JPS Earth Movers Pvt. Ltd., | Not Plant has been Closed by Board | Annexure
Near Moonak Head, Village | Obtained on 05.12.2024. Environment | 45 and 46
Moonak, Karnal Compensation of Rs 10,00,000/-

has been imposed on the unit..

23 Sandhu Construction | CTO Show Cause Notice has been | Annexure
Company, VPO Munak, | obtained issued to the unit for non- | 47
Karnal upto compliance observed during

31.12.2027 | Joint Inspection.

4.2. Action Taken by Central Pollution Control Board (CPCB):

Central

Pollution Control

Board (CPCB), Regional

Directorate, Chandigarh has

communicated vide letter No: CM-13011/308/2024/RD-CHD/SPL-1 dated 16/02/2025
(Annexure-48) to HSPCB for ensuring compliance of the following:

HSPCB shall ensure compliance of its Orders issued to the RMC Plants.

HSPCB shall ensure that the RMS Plants closed by the Board operate only after
obtaining Consent to Establish/Consent to Operate and also after complying with
prescribed norms and guidelines.

10
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iii.  HSPCB shall ensure regular monitoring of the compliance of the conditions of Consent
to Establish (CTE)/Consent to Operate (CTO) granted to RMC Plants.

Iv.  The action taken report on the above points shall be provided by HSPCB, to CPCB
from time to time.

It is respectfully submitted that this Final Report and the Action Taken Report (ATR) of the
Joint Committee may kindly be considered and taken on record by the Hon’ble NGT.

The Joint Committee shall abide by further directions of Hon’ble NGT in this matter.

Q%“’},ﬂi (2625 = W\?\"}\?g

\ T\ o (25—
Er. Kuldeep Singh, Virender Kumar Dr. Narender Sharma,
AEE, Regional Office, Tehsildar, Panipat Scientist ‘F’
HSPCB, Panipat CPCB, RD, Chandigarh

Date: February 17, 2025

11
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Item No. 03 Court No. 2

BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No.1132/2024

Deepak Applicant(s)

Versus

State of Haryana Respondent(s)

Date of hearing: 18.11.2024

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicants:  None
ORDER

1. Deepak son of Chanderbhan, resident of Village Dadlana, District
Panipat, State of Haryana, has sent a letter petition dated 30.01.2024
complaining about illegal and unauthorized operation of Ready Mix
Concrete Plants in violation of environmental laws causing air and water
pollution and this letter petition has been registered as Original
Application under Sections 14 and 15 of National Green Tribunal Act,
2010 (hereinafter referred to as ‘NGT Act, 2010’) for exercising suo-moto
jurisdiction in view of law laid down by Supreme Court in Municipal
Corporation of Greater Mumbai Versus Ankita Sinha and Others,

(2022) 13 SCC 401.

2. Complainant has said that for the civil work of Indian Oil
Corporation Ltd. Panipat Refinery at KP-25 Project area, several
construction companies have set up ready mix concrete plants on
agriculture land of farmers by taking land on rent and about 50 such
plants have been set up. These plants are extracting groundwater illegally

1
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without permission of competent authority and operation of these plants
is also emitting huge quantity of dust causing air pollution in the area

which is causing health hazards to local people.

3. In our view, allegations made in the complaint do give rise prima-
facie to substantial question relating to environment arising out of
implementation of enactments mentioned in Schedule I of NGT Act, 2010
but before taking any further action in the matter we find it appropriate
to get the facts verified and for this purpose, we constitute a Joint
Committee comprising District Magistrate, Panipat; Haryana State

Pollution Control Board; and, Central Pollution Control Board.

4. Central Pollution Control Board shall be the Nodal Authority for co-

ordination and compliance of this order.

5. Above Committee shall collect relevant information and submit a

factual report within one month.

6. List for further hearing on 20.12.2024.

Sudhir Agarwal, JM

Dr. Afroz Ahmad, EM

November 18, 2024
Original Application No. 1132/2024
M

13
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Annexure- 3

Meeting and Site Visit of the Joint Committee on 07/02/2025 at 11.30 AM, in the matter
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Attendance Sheet

of OA No. 1132 of 2024; Deepak Vs, State of Haryana
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Annexure-4
111/

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI
0O.A. No. 1132 of 2024

IN THE MATTER OF:
Deepak Applicant(s)
Versus
State of Haryana Respondent(s)
Index
S. No. Particulars Page
No.
1. Status cum Progress Report of the Joint Committee in

compliance to the Hon’ble NGT PB order dated 18.11.2024
in OA No. 1132/2024.

2. Annexure — 1 A copy of Hon’ble NGT order dated
18.11.2024.

3. Annexure — 2 A copy of attendance sheet dated
04.12.2024.

4. Annexure — 3 A copy of findings/observation made by the
Joint Committee during site inspection.

S. Annexure — 4 A copy of action taken by HSPCB against
21 illegally operating RMC Plants.

o
Filed by Adv. Adv. Atif Suhrawardy
Counsel for Central Pollution Control Board

Date: - 19.12.2024
Place: Delhi
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Status cum Progress Report of the Joint Committee in the matter of OA No.
1132 of 2024; Deepak Versus State of Haryana, in compliance to the Orders
of Hon’ble National Green Tribunal dated 18/11/2024.

1.0. Background and the Orders of Hon’ble NGT:

The matter pertains to a letter petition filed on 30/01/2024 by Shri Deepak son of Shri
Chanderbhan, resident of Village Dadlana, District Panipat, State of Haryana, complaining
about illegal and unauthorized operation of Ready Mix Concrete Plants in violation of
environmental laws causing air and water pollution and this letter petition has been registered

as Original Application by Hon’ble National Green Tribunal

It is alleged in the letter petition that for the civil work of Indian Oil Corporation Ltd., Panipat
Refinery at KP-25 Project area, several construction companies have set up ready mix concrete
plants on agriculture land of farmers by taking land on rent and about 50 such plants have been
set up. These plants are extracting groundwater illegally without permission of competent
authority and operation of these plants is also emitting huge quantity of dust causing air

pollution in the area which is causing health hazards to local people.

It was observed and directed by Hon’ble NGT in its Order dated November 18, 2024
(Annexure-1) that:

Para 03: In our view, allegations made in the complaint do give rise prima facie to substantial
question relating to environment arising out of implementation of enactments mentioned in
Schedule I of NGT Act, 2010 but before taking any further action in the matter we find it
appropriate to get the facts verified and for this purpose, we constitute a Joint Committee
comprising District Magistrate, Panipat; Haryana State Pollution Control Board; and, Central
Pollution Control Board.

Para 04: Central Pollution Control Board shall be the Nodal Authority for co-
ordination and compliance of this order.

Para 05: Above Committee shall collect relevant information and submit report
within one month.

2.0. Action taken to comply with the dil;ections of Hon’ble NGT:

2.1. Constitution of the Joint Committee: '

In compliance to the directions of the Hon’ble NGT, a joint committee comprising of the
following members, was constituted:

@ ke a‘/ Page 10f3



ii.

i,

WA

Shri Virender Kumar, Tehsildar, Panipat (Member nominated by Deputy
Commissioner, Panipat)

Er. Kuldeep Singh , AEE, Regional Office, HSPCB, Panipat (Member nominated by
Member Secretary, Haryana State Pollution Control Board)

Dr. Narender Sharma, Scientist ‘F’, CPCB Regional Directorate, Chandigarh
(Member and Nodal Officer, nominated by Member Secretary, CPCB)

2.2. Site Visit and Collection of relevant information:

The Joint Committee conducted a site visit on 04/12/2024 to: (i) verify the facts mentioned in

the letter petition and (ii) collect relevant information for compiling the factual report as
directed by the Hon'ble National Green Tribunal.

The applicant in Original Application 1132 of 2024, Shri Deepak along with other officials
of HSPCB and District Administration also participated in the Joint Inspection, to assist the
Joint Committee. The attendance sheet is attached as Annexure-2. The relevant information
was also sought from IOCL, Panipat Refinery, Revenue Department, HSPCB and various
RMC plants visited by the Joint Committee.

2.3. Findings/Observations made by the Joint Committee during site inspection:

i

iii.

iv.

The IOCL, Panipat Refinery has signed agreement with around 40 contractors for
various projects and these contractors are sourcing Ready Mix Concrete from various
RMC plants (Annexure-3)

The joint committee identified 23 RMC plants located in the area under reference.

As per data shared by HSPCB, out of these 23 RMC plants, only 02 plants have
obtained Consent to Operate (CTO) from HSPCB and remaining 21 RMC have been
established with obtaining Consent to Establish (CTE) form HSPCB and have been
operating without Consent to Operate (CTO) from HSPCB.

Due to imposition of GRAP 1V, all the RMC plant were found to be closed at the time
of inspection.

As per information provided by HSPCB member, the following action has been taken
by HSPCB against 21 illegally operating RMC Plants (Annexure-4):

e (7 RMC have been closed by HSPCB.

e Recommendation has been sent for closure of 14 RMC Plants, to Competent
Authority of HSPCB.

# o q“a/
s Page 2 of 3
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3.0. Submission of the Joint Committee:

The Joint Committee humbly submits that:

1. Initial findings made by the Joint Committee during their inspection, along with
subsequent information provided by the Haryana State Pollution Control Board
suggest that the allegation made in the letter petition regarding illegal and
unauthorized operation of Ready Mix Concrete Plants in violation of environmental

laws causing air and water pollution appears to be correct.

2. The information asked by the Joint Committee are yet to be provided by the relevant
agencies, specifically: i) The Revenue Department regarding the ownership of land of
these RMC plants, and ii) Indian Oil Company Limited, via HSPCB, regarding _thc
contractors' agreements with the RMC plants for supplying RMC to IOCL projects, to
determine the total number of such RMC plants that existed in the recent past.

3, After receiving the requested details from the concerned departments, a revisit to the
site may be necessary for the Joint Committee to verify the compliance of
environmental norms, permission for abstraction of ground water in order to submit

a comprehensive factual report, as directed by the Hon’ble NGT.

Therefore, it is respectfully submitted that this “Status cum Progress Report” of the Joint
Committee may kindly be considered and taken on record by the Hon'ble NGT, and that the
Joint Committee's request for 6-weeks extension to submit a comprehensive factual report

covering all the issues may kindly be considered by the Hon ble NGT.

The Joint Committee shall abide by further directions of Hon’ble NGT in this matter.

a/ ¥ 4!
[ >e24 ) % \3‘\\’1 il
Er. Kul Singh, Viren umar Dr. Narender Sharma,
AEE, Regional Office, Tehsildar Scientist ‘F’

HSPCB, Panipat Panipat CPCB, RD, Chandigarh

Date: December 18, 2024

Page 3 of 3
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Annexure-1

13

[tem No. 03 Court No. 2
BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No.1132/2024
Deepak Applicant(s)
Versus
State of Haryana Respondent(s)

Date of hearing: 18.11.2024

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicants:  None
ORDER

j Deepak son of Chanderbhan, resident of Village Dadlana, District
Panipat, State of Haryana, has sent a letter petition dated 30.01.2024
complaining about illegal and unauthorized operation of Ready Mix
Concrete Plants in violation of environmental laws causing air and water
pollution and this letter petition has been registered as Original
Application under Sections 14 and 15 of National Green Tribunal Act,
2010 (hereinafter referred to as ‘NGT Act, 2010’ for exercising suo-moto
jurisdiction in view of law laid down by Supreme Court in Municipal
Corporation of Greater Mumbai Versus Ankita Sinha and Others,

(2022) 13 SCC 401.

2 Complainant has said that for the civil work of Indian Oil
Corporation Ltd. Panipat Refinery at KP-25 Project area, several
construction companies have set up ready mix concrete plants on
agriculture land of farmers by taking land on rent and about 50 such
plants have been set up. These plants are extracting groundwater illegally

1
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without permission of competent authority and operation of these plants
is also emitting huge quantity of dust causing air pollution in the area

which is causing health hazards to local people.

3. In our view, allegations made in the complaint do give rise prima-
facie to substantial question relating to environment arising out of
implementation of enactments mentioned in Schedule I of NGT Act, 2010
but before taking any further action in the matter we find it appropriate
to get the facts verified and for this purpose, we constitute a Joint
Committee comprising District Magistrate, Panipat; Haryana State

Pollution Control Board; and, Central Pollution Control Board.

4, Central Pollution Control Board shall be the Nodal Authority for co-

ordination and compliance of this order.

5: Above Committee shall collect relevant information and submit a

factual report within one month.

6. List for further hearing on 20.12.2024.

Sudhir Agarwal, JM

Dr. Afroz Ahmad, EM

November 18, 2024
Original Application No. 1132/2024
M
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Annexure-3

e

S.no. Name of Work Name of Agency / PMC Project
Pre Engineered Building works for PR expansion ;
1 ; BDS Projects P-25
Project (P-25)
Piling, Civil, Structural, U/G Pipi d U/G
2 ! mg,. Ivil; Strdctural, U/G Piping and U/ VRC Construction India Pvt. Ltd. P-25
Electrical works Part-A (Indmax)
Piling, Civil, Structural, U/G piping and U/G . .
3 g. /G piping / KEC International limited P-25
Electrical Works (Part A&B) Part-A
4 |Piling, Civil, Structural, U/G piping and U/G VRC Construction India Pvt. Ltd. P25
Electrical Works (Part A&B) Part-B
5 Piling, UG & Civil/Structural works for U&O- Part A |[VRC Construction India Pvt. Ltd. P-25
6 Piling, UG & Civil/Structural works for U&O- Part B |Bridge and Roof Co. India Ltd P-25
7 Heater work for AVU Unit Technicas Reunidas S.A. P-25
8 DHDT Unit for P-25 project Larsen & Toubro Ltd P-25
Piling, UG & Civil/Structural works for units [Part-B . .
9 VRC Construction India Pvt. Ltd. P-25
(SRU-I/SRU-II/TGTU/SWS-I/SWS-I]
Piling, UG & Civil/Structural works for units [Part-B ;
10 RSB Projects Itd. P-25
(PRU/COMMON MUG COMP]
11  |Cooling Tower and CWTP (CT-1 and 2) Paharpur Cooling Towers Limited P-25
12  |[VGO HDT Unit of P-25 Project Toyo Engineering India Pvt Ltd P-25
13  |Fired Heaters for NHT Unit (Part-A) Esteem Projects Pvt Ltd P-25
14  |Fired Heaters for CCR Unit (Part-B) Technip Energies India Ltd P-25
15 [Fired Heaters for INDMAX Unit (Part-C) Bharat Heavy Electricals Ltd P-25
16  |Building works for Plant Buildings (Part A & B) Deepak Builders and Enginners India pvt Itd P-25
17 |Tankage works for Sulphur block Offshore Infrastructure Limited P-25
18 |2.5 MMTPA RHCU Unit for P-25 Project Larsen & Toubro Ltd P-25
Building works including Civil, Str, Arch, Elect,
19 HVAC, Clean agent for S/S and SRR of Indmax and  |Bansal Infratech Synergies India limited P-25

MS Block units

23
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Building works for PP and CDW units including Civil,

20 . . KEC International limited P-25
Str., Arch, Lift, Electrical, HVAC, Clean agent
Reactor Regenrator Package for Indmax FCC Unit
21 Larsen & Toubro Ltd P-25
part-A
22  |Reactor Regenrator Package for CCR Unit part-B Technip Energies India Ltd P-25
ili Civi | for Offsite i o
23 Pi lng UG & Civil/ structural Works for Offsite in KEC International limited P25
Existing PR and PNC of P-25  (Part-A)
Piling, UG & Civil/ structural Works for Offsite in : >
24 £rin VRC Construction India Pvt. Ltd. P-25
Existing PR and PNC of P-25 (PART-D)
25 |220 KV GIS Package for Panipat Refinery KEC International limited P-25
26  |Effluent Treatment Plant (ETP) M/s Paramount Limited P-25
27 Fired Heaters For CDW Unit M/s JNK India Pvt Ltd P-25
28 RWTP, RO-DMP, CPU & ZLD Plant M/s ION Excahnge (India) Ltd P-25
29 |STEAM GENERATION SYSTEM ISGEC Heavy Engineering Ltd P-25
30 |Flare Package ZEECO India Pvt Ltd P-25
Piling, UG & Civil/ Structural Work for Units-11 (AVU) . ’
31 - VRC Construction India Pvt. Ltd. P-25
for P-25 Project
Transportation And Disposal of Surplus Earth,
Debris and Other Allied Civil Jobs (P-25 Project
32 |Work), Panipat Refinery & petrochemical coplex, HARDIK CONSTRUCTION COMPANY P-25
187 acre, LBT area & other demarcated places of
10CL
Piling, Civil/ Structural and UG -Piping and UG
33 |Electrical Work Part-B_ MS Block for 60% Work for |Bansal Infratech Synergies India limited P-25
P-25 Project
Piling, Civil/ Structural and UG -Piping and UG
34  |Electrical Work Part-B_ MS Block for 40% Work for |Bridge and Roof Co. India Ltd P-25

P-25 Project

24



35

Composite works Including Fabrication and Erection
of Piping, Equipment Erection, Painting, Insulation,
Fire Proofing, Electrical and Instrumentation works
(Part-A)

Kamlesh Kumar Singh

P-25

36

Composite works Including Fabrication and Erection
of Piping, Equipment Erection, Painting, Insulation,
Fire Proofing, Electrical and Instrumentation works
(Part-B)

HAL Offshore Limited

P-25

37

Composite works Including Fabrication and Erection
of Piping, Equipment Erection, Painting, Insulation,
Fire Proofing, Electrical and Instrumentation works
(Part-A)

Offshore Infrastructure Limited

P-25

38

Composite works Including Fabrication and Erection
of Piping, Equipment Erection, Painting, Insulation,
Fire Proofing, Electrical and Instrumentation works
(Part-B)

Kamlesh Kumar Singh

P-25

39

MECHANICAL WORKS FOR HOT TAPPINGS & TIE-INS
HOOK-UP FOR PANIPAT REFINERY EXPANSION
PROJECT (P25)

Petrotech Engineeing

P-25

40

Composite work for units part-C PRU, Common
MUG compressor block, Fuel Gas system

Kamlesh Kumar Singh

P-25

41

Production & supply of hydrogen gas to IOCL(P-25)

Praxair India Pvt. Ltd.

P-25

42

Production & supply of Instrument Air, Plant Air,
Nitrogen to IOCL(P-25)

Linde India Ltd.

P-25

25
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43  |Composite work for Utilities & Offsites Part-A Offshore Infrastructure Limited P-25

44  |Composite work for Utilities & Offsites Part-B Bridge and Roof Co. India Ltd P-25

45 |BOOT package (Offsite Tankages & Bullets) Indianoil Adani Ventures Ltd. P-25
COMPOSITE WORK FOR UNITS (AVU, SULPHUR

46 BLOCK, PRU & COMMON MUG COMPRESSOR UNIT){Bridge and Roof Co. India Ltd P-25
Part-A
COMPOSITE WORK FOR UNITS (AVU, SULPHUR

47 BLOCK, PRU & COMMON MUG COMPRESSOR UNIT){Offshore Infrastructure Limited P-25
Part-B

48 Supply of Silos for PP Unit JANSENS & DIEPERINK B. V. P-25

z <ting Offsi 1]

4 Composite work for Existing Offsite(PR & PNC) for P Hi-Techrioorats PyE L. S
25 Part-B
c it k for Existing Offsite(PR & PNC) for P-

50 omposite work for Existing Offsite( ) for Offshore Infrastructure Limited P-25
25 Part-A
Upkeepment of various project offices,porta cabins,

51 . . : . UNITED ENGINEERS & CONTRACTORS P-25
site project office and its surrounding areas.

52 CIYI| ?nd Str.uctural works-I for Offsites(Inside T E——T] _
Existing Refinery)
Building Works-2 (For Existing refiniery) Balance .

53 DTH Infra Engineers Pvt. Ltd. P-25
RCC cable trench works
MISC. CIVIL WORKS INCLUDING ELECTRICAL WORKS

54 |FOR PP UNIT AND CDW UNIT OF EPCM-3 AT VRC Construction India Pvt. Ltd. P-25
PANIPAT REFINERY P-25 AREA

: 5 : Pani

55 M!scellan.eous YVork at P-25 Project of Panipat BISHWA RAMAN KUMAR SINGH pios
Refinery(including watch towers)

56 |Misc. Civil and Structural Steel Works for EPCM-03 |HARIOM BUILDERS PRIVATE LIMITED P-25

10
26



88

Balance work of piling, UG & Civil / structural works

57 . SR ROYAL CONSTRUCTION CO P-25
for Offsites (Part-A) in Existing PR

58 |Alternate contract for construction of Building B SREENIVASULU REDDY & CO P-25
Civil Structural & Misc. Works-11 for Offsites(Inside - ;

59 e . Bharat Spun Pipe & Construction Company P-25
Existing Refinery)
Misc. Civil, Structural, Architectural and Electrical

60 o . . ROYAL CONSTRUCTION CO P-25
Works for Buildings for PP-3 Unit and CDW Unit

61 |LSTK for MEE lon Exchange MEE

62 [LSTK for PBR Thyssenkrup India Pvt. Ltd. PBR

11
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Annexure-4
Details of RMC Plants
Sr.No. |Name & Address of RMC Plant Consent Status Action taken Remarks
1 Konark Enterprises (Part-2), Ready Mix Not Obtained Closed by Board
Concrete Plant, Village Moonak, Karnal
2 Bansal Infratech Synergies (RMC Plant), Not Obtained Closed by Board
Village Kutana, Kohand to Moonak Road,
Karnal
3 Deepak Builders and Engineers India Pvt. Ltd. |Not Obtained Closed by Board
(RMCPIlant), Village Kutana, Tehsil Ballah
Assandh, Karnal
4 RSB Projects Private Limited, RMC Plant Not Obtained Closed by Board
Village Kohand to Assandh Road, Village
Kutana, Karnal
5 JPS Earth Movers Pvt. Ltd., Near Moonak Not Obtained Closed by Board
Head, Village Moonak, Karnal
6 Sandhu Construction Company, VPO Munak, |CTO obtained upto [NA
Karnal 31.12.2027
7 VRC Construction Company, Ready Mix CTO obtained upto [NA
Concrete Plant, Village Dadlana, Panipat 31.12.2026
8 Alpha Logistic, Ready Mix Concrete Plant, Not Obtained Recommendation for
Village Baholi/Bal Jattan, Panipat closure sent to
Competant Authority
9 Ashwani Kumar, Ready Mix Concrete Plant, [Not Obtained Recommendation for
Village Dadlana, Panipat closure sent to
Competant Authority
10 Aviraj Industries, Ready Mix Concrete Plant, |[Not Obtained Recommendation for
Village Razapur, Panipat closure sent to
Competant Authority
11 Sandhu & Co., Ready Mix Concrete Plant, Not Obtained Recommendation for
Village Singhpura-Sithana, Panipat closure sent to
Competant Authority
12 Konark Enterprises (Part-I), Ready Mix Not Obtained Recommendation for
Concrete Plant, Village Baholi/Bal Jattan, closure sent to
Panipat Competant Authority
13 Mohan Garh Engineering & Construction, Not Obtained Recommendation for
Ready Mix Concrete Plant, Village Baholi/Bal closure sent to
Jattan, Panipat Competant Authority
14 Nav Rattan Construction Co., Ready Mix Not Obtained Recommendation for
Concrete Plant, Village Dadlana, Panipat closure sent to
Competant Authority
15 Newtech (Part-l)., Ready Mix Concrete Plant, |Not Obtained Recommendation for
Village Dadlang, Panipat closure sent to
Competant Authority
16 Newtech (Part-Il)., Ready Mix Concrete Plant, |[Not Obtained Closed by Board
Village Dadlang, Panipat
17 RSB Project Pvt. Ltd., Ready Mix Concrete Not Obtained Recommendation for
Plant, Village Singhpura-Sithana, Panipat closure sent to
Competant Authority
18 SKF Enterprises, Ready Mix Concrete Plant, |Not Obtained Recommendation for
Village Singhpura-Sithana, Panipat closure sent to
Competant Authority
19 VRC Construction Company (Part-2), Ready [Not Obtained Recommendation for

Mix Concrete Plant, Village Baholi/Bal Jattan,
Panipat

closure sent to
Competant Authority

12
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20 Tanwar Projects Pvt. Ltd., Ready Mix Not Obtained Closed by Board
Concrete Plant, Village Singhpura, Near
Panipat Refinery, Panipat

21 Cheema and Company, Ready Mix Concrete |Not Obtained Closed by Board
Plant, Village Singhpura, Panipat

22 Mehak Kaliraman Coop L and C Society, Not Obtained Recommendation for
Ready Mix Plant Village Sithana, Panipat closure sent to

Competant Authority
23 Nonika Enterprises, Ready Mix Plant, Village |Not Obtained Recommendation for

Sithana, Panipat

closure sent to
Competant Authority

13
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Item No.07 Court No. 3

BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No.1132/2024

Deepak Applicant

Versus

State of Haryana Respondent

Date of hearing: 20.12.2024

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: None for the applicant.

Respondent: Mr. Rahul Khurana, Advocate for HSPCB.
Mr. Atif Suhrawardy, Advocate for CPCB (through VC).

ORDER

1. Interim report dated 18.12.2024 has been filed by the Joint
Committee seeking six weeks extension to submit comprehensive factual

report covering all the issues.

2. Report may be filed at least one week before the next date of hearing.

3. List on 19.02.2025 for further hearing.

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM

December 20th, 2024
O.A. No. 1132/2024
M
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Annexure-6

A. Photographs taken by the Joint Committee duding inspection of VRC Construction
Company, Ready Mix Concrete Plant, Village Dadlana, Panipat (Panipat Region)

1LLh32"on=2029

7 O0Z2. 2025 1307

29 A9 V6 Ly 76 838353071 CE5Srvm)
Altituicdde 209 ‘

NN N+-2F 1, ASsSandciy Rad, iKutan =

Photograph 1: Inadequate arrangements for dust suppression within the premises.

i IS B3Rl (5D
2 (@ =TS 81
tdruyrarmecd Road

Photograph 2: Arrangement made to bypass STP and discharge untreated sewage into the nearby drain.

31



193

1132 of QU248
07.02.20255S07 .
2914917, 7688306 (£8m)
Altitude: 64
EVVIVI+2H4,'Asandh Rd, Kuiafig

Photograph 3: Inadequate Greenbelt and wind breaking wall.

B. Photographs taken by the Joint Committee duding inspection of Sandhu Construction
Company, VPO Munak, Karnal (Karnal Region)

76.84214(x7m)
— Y Y
ude: 209m P
Unnamed Road, Kutana

Photograph 4: No Green belt provided.
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76.84149 (+7m)
Altitude=210m
GR6V+525 Munak

Photograph 5: No boundary wall, green belt and wind breaking wall provided.

1182:01:2024
07.02:2025°13:37
29:50006)76/84165 (+3m)
“Altitude; 2

GR6V+52,

Photograph 6: Inadequate arrangements for dust suppression within the premises.
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Ph. - (0180) 2672037, Te
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1 95 nnexure g

POLLUTION CONTROL BOARD i

SCO No.55, SECTOR-25, HUDA, PANIPAT

lefax — 2664951, E-mail: hspcbropr@gmail.com

No. HSPCB/PR/2025/2686

Dated 06/02/2025

To
The Chairman,
Haryana State Pollution Control Board, ¥
Panchkula.
Kind Attn: SEE, SWM Cell (HQ) gt
Subject: Recommendation for Levying Environmental Compensation on M/s VRC Construction
Company, Ready Mix Concrete Plant, Village Baholi/Bal Jattan, Panipat.
1 | Name & address of the unit 'M/s VRC Construction Company, Ready Mix Concrete Plant, Village
| _____Baholi/Bal Jattan, Panipat. o
2 Name and designation of the Sh. Kuldeep Singh, AEE
officer(s) inspected the unit ; i
3 | Product(s)and bio-products Ready Mix Concrete. o o 8
4 j Manufacturing process Mixing of Cement, Sand and Aggregates.
5 | Status of CTE Unit was previously closed by the Board. Hence, aplied directly for C1C
6 Status of CTO CTO obtalned upto 31/ 12!2026
/| Date of inspection of the unit 04/12 212024 o o o
¢ | Date of commissioning NA - e i
9 | Detail  of violation observed | 1. Unit has not provided STP for treatment of domestic effluent ard -
| during inspection: waste water is being discharged into drain without treatment. ;
' 2. Not obtained permission from HWRA for ground wate: :
extraction.
3. Not complied with guidelines issued for RMC Plants by HSPCH 3 &
T —_—— ———— vide letter no. HSPCB/2013/267-278 dated 24.12.2013.
10 | Category of the unit i. Green
'i i Small
11. | Complaint/Court case, if any. Matter pending before Hon'ble NGT in OA No.1132 of 2024 titied as |
: [ ~ Deepak V/s State of Haryana. :
12. | Detail of sampling and analysis of | NA ]
effluent/air emission exceeding the
| norms. o
13. | Reasons for not collection of samples, if No source of Air Emission and effluent generation.
| not collected. — [— -
14. . Detail of Show Cause Notice for closurel SCN issued vide letter No.2199 dated 06.12.2024 for Environmer! ..
| and Compensation and for closure action.
| EC issued with date. e
‘5 | Reply of Show Cause Notice, if any | Unit reply received dated 27/12/2024
; | received. - i s
16. | No. and date of closure order issued by NA
the Head Office. == » B
17 | Compliance of closure order ifNA
_ . applicable. o . } S B s —
18 | Present status of compliance| Unit has installed STP plant.
' made by the unit, if any after issue of
| show cause notice.
19" | Cases for levying | (f). Intentional ¢ d|scharges of effluent and/or emissions to the environme: ,—10 :
environmental compensation: - | including bypassing the pollution control devices on land, water ang a re
| which results damages to the environment.
20 | Date of last inspection and sampling 07/02/2025
i.e. prior present inspection (Water |
and/or Air and/or other pollution. fhis_o - B
2+ Justification of imposing | NA
environmental compensation for Last
fveyear. L — -

Qe .
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' Final reasoned recommendations in | Thjlgd énit s @ RMC Plant covered under green category, was

” za;Iedrzl EC and documents attached ‘ inspected on 04.12.2024 by Joint Committee in compliance of Hon'bip

to be verified. 'NGT Orders datod 18/11/2024 in OA h!o.1132 of 2024. During i

inspection it was found that unit has not provided STP for Irea':men: of |

' domestic effluent generated from colony and waste water is being ]

discharged into drain without treatment. Thereafter, a show causc :

| nolice was Issued to the unit vide this office letter N0.2199 dalcs

06.12.2024 for Environment Compensation. '

| The unit in its reply dated 27/12/2024 and 06/02/2025 that _ f

| "NGT Joint Commitice team visited in our unit on 04/12/2024 in OA |

| No.1132 of 2024. During inspection our labour colony waste water was

| found discharged in open. Earlier our labour colony was located at |

another location in camp area and domestic waste water was
discharged into seplic tank and was shified to this new location in Oc!

1 2024. In compliance of observations raised by the joint committee wc s
 had installed the STP plant and submitted the photographs of the same

‘on 27/12/2024. Now we has complied with the observations arq
 installed STP plant and operating it regularly.” The site was agan

inspected on 07/02/2025 by team of HSPCB & CPCB and found that

unit has installed STP plant but plant was not in operation at the time nf

inspection.
' Therefore, it is recommended that the environmental compensatongr:: v
be imposed on the unit from 04/12/2024 (Date of inspect{y, .

e o + 0710212025 (Date of second inspection).
?3 ' Pl-Pollution Index (Red: 80, Orange:50 30

i Che

w

. and Green:30) . {__ N . '

74 N-No of days of violation '04/12/2024 (Date of Inspection) to 07/02/2025 (Da*z of secs:
T S |inspection) i.e. 65 Days

25 R-Factor in Rupees 1250

76 S - Factor for scale of operation (0.5 for 0.5 (For Small)
micro or small, 1.0 for Medium and 1.5

,lorlargeunt) _ I B s o
2/ LF-Location Factor (as per census) 1
28 | EC=PIXNxRxSxLF 130 x 65 x 250 x 0.5 x1= 2,43 750/- (Rs.3,750/- per day) so considerning
— ) e | minimum EC of Rs.5,000/- per ‘day. Hence, 65 x 5000 = 3.25 300/
?8 | Total Amount calculated 3,25,000/-
#/VCopy of Inspection report and attendance sheet dated 041 212024 T
Covy of Inspection report and attendance sheet dated 07/02/2025
Copy of Show Cause Notice dated 06/12/2024
“opy of unit reply dated 27/12/2024 & 06/02/2025

== i -
Kuldeep gﬁ AEE ahuw. L7
Regional Office, Panipat ;

Regional Officer, Panipa:

Sy . e e = a1 e cE e e TRl BURERE - 3 A
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===  SCO No.55, SECTOR

UDA, PANIPAT
WP Ph. - (0180) 2672037, Telefax - 2664 '

951, E-mail: hspcbropr@gmail.com
No.HSPCB/PR/2024/ spc roprt

CLOSURE DIRECTIONS

WHIEREAS’ the matter of air quality of Delhi-NCR is being monitored and heard by the .
Hon’ble Supreme Court in WRIT PETITION(S)(CIVIL) NO(S). 13029/1985

WHEREAS, The Commission for Air Quality Management in NCR and adjoining areas, vide
Direction No. 83 dated 17th September, 2024, issued statutory direction -
implementation of the revised schedule of the Graded Response Action Plan (GRAP), which
is also available on the CAQM website (cagm.nic.in);

WHEREAS, The Sub-Committee for invoking actions under the GRAP has invoked Stage IV of
the GRAP i.e., ‘Severe+' category (DELHI AQI > 450) on 17/11/2024 which remain in effect
upto 05/12/2024 and same is again invoked w.e.f. 16/12/2024 in the National Capital
Region (NCR) and all the construction activities including linear public projects ar¢
{Wpletely banned under GRAP Stage-1V;

WHEREAS, the unit M/s Alpha Logistic, Ready Mix Concrete Plant, Village Baholi/Bal Jattan,

Panipat, is engaged in the process of manufacturing of Concrete using Cement, Aggregate
and Sand.

WHEREAS, the above said unit was inspected by this office on 05.12.2024 for
implementation of the directions issued by commission under GRAP and found the
following violations made by the above said unit:-

1. Unit has not obtained prior CTE/CTO from the Board. )
2. Not complied with guidelines issued for RMC Plants by HSPCB vide letter no.
HSPCB/2013/267-278 dated 24.12.2013.

WHEREAS, the show cause notice for closure and imposition of environmental
compensation was issued to the unit vide this office letter No.HSPCB/PR/2024/2193 dated
06/12/2024. Unit has not submitted any reply of show cause notice and no compliance has
been made by the unit.

WHEREAS, the above said violations made on the part of the said unit are not only violating
Lf™provisions of Water Act, 1974 and Air Act, 1981 but also creating an emergent situation
by contributing pollution in the environment causing further deterioration of the air quality
up to Severe+ Category which is creating difficulties in breathing of the peoples residing in
the nearby locations. Hence closure action against the above said activity is the need of hour
in large public interest.

WHEREAS, there is apprehension of operation of the unit during odd hours in violation of
CAQM directions issued under GRAP Stage-1V.

WHEREAS, power were delegated to Regional Officers by board in its 187" meeting vide
agenda item no. 187.12 (S) held on 17.02.2020 and orders were issued vide endst no.
IISPCB/PLG/2020/1045-67 dated 19.03.2020 in partial modifications of the office order
endst. no. HSPCB/2005/2745-2753 dated 23.08.2005 of the board vide order dated
19.30.2020, it has been ordered to delegate the power to the Regional Officers of the Board
in addition to power already delegated vide order dated 23.08.2005 for issuance of closure
directions against the industrial sectors/units, found operating in violation of directions of
thie EPCA and as directed by Hon'ble Apex Court and Hon’ble NGT.

WHEREAS, it is pertinent to mention here that EPCA has been dissolved and Commission
for Air Quality Management in NCR and adjoining areas (CAQM) had been constituted vide
MoEF&CC notification dated 05.11.2020 for Air Quality Management in National Capital
Region and Adjoining Areas for better co-ordination, research, identification and resolution

of problems surrounding the air quality index and for matters connected therewith or
incidental thereto.

= HA
= RYANA STATE POLLL_[ig)z CONTROL BOARD Annoxure.8
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deifizgtf?fﬁ;r;;fiwfﬂ;le above menut)l%acts and in exercise of the power conferred
i e 3-Ao t_e Water (Prev| & Control o}' Pollution) Act, 1974 and section

of the Air (Preventlon & Control of Pollution) Act, 1981, it is hereby ordered to close
down the operation of unit M/s Alpha Logistic, Ready Mix Concrete Plant, Village Baholi/Ba]

}attan_, Panipat by sealing its plant and machinery & DG set along-with directions to stop the
clectricity supply of the above/saaid unit, with immediate effect.

i " Regior%é? tll!ﬁLger

Panipat Regjon
Endst. No. HSPCB/PNP/2024/ 33 3] — ) 1 3 Dated: 23/12/202?‘
A copy of this Direction/Order is forwarded to the following for information:
1. The Chairman, Haryana State Pollution Control Board, Panchkula
2. The Deputy Commissioner, Panipat,
3. The Superintending Engineer, UHBVN, Panipat to stop the electricity supply of
said unit.

4. M/s Alpha Logistic, Ready Mix Concrete Plant, Village Baholi/Bal Jattan, Panipat.

—
Regional!/ofh'cer

Panipat Re%ion

-

-
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Annexure-9

HARYANA STATE POLLUTION CONTROL BOARD
SCO No.55,

TR e
— oy L 00

eI

L=

o

SECTOR-25, HUDA, PANIPAT

S %
4 Ph. - (0180) 2672037, Telefax - 2664951, E-mail: hspcbropr@gmail.com a
4l
No. HSPCB/PR/20, Ei
e 25/ 2.492 Dated 06 - 021 =202 |
The Chairman, E
Haryana State Pollution Control Board, "
Panchkula. ﬂ
Kind Attn: SEE, SWM Cell (H |
Subject: Recommendationl for Levying Environmental Compensation on M/s Alpha Logistic, Ready Mix ::j;
Concrete Plant, Village Baholi/Bal Jattan, Panipat.
W i
I1, ‘ Name & address of the unit 'LWS Alpha Logistic, Ready Mix Concrete Piant, Village Baholi/Bal Jattan | |
| | anipat. |4
2 Name au:td designation of the Sh. Kuldeep Singh, AEE ‘g
| officer(s) inspected the unit '
3. Product(s)and bio-products Ready Mix Concrete. | f
4 Manufacturing process Mixing of Cement, Sand and Aggregates. i 3
5 | Status of CTE " [Not obtained . 1l
6. | Status of CTO Not obtained "g:
7 | Date of inspection of the unit 06/12/2024 I
8. ' Date of commissioning NA i
i | : o B
Detail of  violation observed | 1. Unit has not obtained prior CTE/CTO from the Board. lé
during inspection: 2. Not obtained permission from HWRA for ground water extraction. o
3. Not complied with guidelines issued for RMC Plants by HSPCBJ,E
. | vide letter no. HSPCB/2013/267-278 dated 24.12.2013. g
10. | Category of the unit i. Green =
i. Small e
1. | Complaint/Court case, if any. ~ Matter pending before Hon'ble NGT in OA No.1132 of 2024 titled as &
L " %o  Deepak V/s State of Haryana. i
12 | Detail of sampling and analysis of | NA 8
' I effluent/air emission exceeding the ¥
_ | norms. ﬂ‘
3. |[ Reasons for not collection of samples, No source of Air Emission and effluent generation. 'H
! | if not collected. : - - - Y
4. | Detail of Show Cause Notice forlSCN issued vide letter N0.2193 dated 06.12.2024 for Environment, &
' Compensation and for closure action. il
| &

20.

21.

closure and

| EC issued with date. -
" Reply of Show Cause Notice, if any

Reply received dated 27/01/2025 N {

18
| =

| received.
[ No. and date of

closure order issued

This Office Endst.N0.2331-2334 dated 23/12/2024.

ompliance has been sent to Head Office vide letter N0.2406 dated! ;
0.12.2024 through E-mail and E-Office. | &5

No compliance made by unit. ]

| by the Head Office.
"Compliance of closure order
applicable. ,
Present  status  of compliance
' made by the unit, if any after issue of
show cause notice.
Cases for levying

| environmental compensation: -
|
| Date of la

i.e. prior present inspection (Water

" Justification of  imposing
environmental compensation for Last
five year. R

st inspection and sampling

and/or Air and/or other pollution.

1. Unit has not obtained prior CTE/CTO from the Board.

2. Not obtained permission from HWRA for ground water extraction

3. Not complied with guidelines issued for RMC Plants by HSPCB! |
" vide letter no. HSPCB/2013/267-278 dated 24.12.2013. I

2 u—_’__—_ CER—



24.

25.
26

27
28

29.

R R e E e e _ﬂt'?;

attached to be verified.

‘Final reasoned recommendations in
respect of EC and documents

The said unit s a RMC Plant covered under green category, was
inspected on 05.12.2024 in compliance of Hon'ble NGT Orders dated
18/11/2024 in OA No.1132 of 2024. During inspection it was found that
unit has not obtained CTE/CTO from the Board. Thereafter, a show
cause notice was Issued to the unit vide this office letter N0.2193 dat_ed
06.12.2024 for Environment Compensation and for closure action which
was physically delivered to the unit. |
Unit was sealed on 25/12/2024 in compliance of closure order issued by
this office Endst. No.2331-2334 dated 23/12/2024 and compliance has
been sent to Head Office vide letter No.2406 dated 30.12.2024. '
The unit in its reply dated 27/01/2025 has submitted the documents of its: |
commissioning. As per the reply submitted by the unit has made ‘|eaSCi fi
agreement of land on 20/09/2024 and shifted that RMC Plant at sitc on F
28/09/202. Unit started operation on 18/10/2024 after calibration. :‘1
Therefore, it is recommended that the environmental compensation may| I
be imposed on the unit from 18/10/2024 (Date of Commissioning) to g
25/12/2024 (Date of compliance of closure order) for operating without |

CTE/CTO from the Board. e e e

ST

Pl-Pollution Index (Red: 80, Orange:50

and Green:30)

30

| &

N-No of days of violation

18/10/2024 (Date of Commissioning) to 25/12/2024 (Date of com;il'iancc
of closure order) i.e. 69 Days e

'S - Factor for scale of operation (0.5
for micro or small, 1.0 for Medium and

R-Factor in Rupees

250 .
S A== Cf’

S L T S

1.5 for large unit)

0.5 (For Small)

g

LT
.

i
)

LF-Location Factor (as per census)

1

-

EC=PIxNxRxSxLF

30 x 69 x 250 x 0.5 x1= 2,58,750/- (Rs.3,750/- per day) so considering
minimum EC of Rs.5,000/- per day. Hence, 69 x 5000 = 3,45,000/- -

ke

]

Total Amount calculated

3,45,000/-

DA/Copy of inspection dated 05/12/2024

Copy of Show Cause Notice dated 06/12/2024
Copy of Closure order and Its Compliance
Copy of Reply dated 27/01/2025

-

Kulmgh. AEE

Regional Office, Panipat
Panipat

Y i T I,

Bhupihder Sm

Regional Officer,

-y
¥
.

i R T TR R L Dot RN - s 5 i (ST T L T ST S T
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Annexure- 10

=== HARYANA STATE PO?EQ?)N CONTROL BOARD
=T SCO No.55, SECTOR-25, HUDA, PANIPAT
WP Ph. — (0180) 2672037, Telefax — 2664951, E-mail: hspcbropr@gmail.com

No.HSPCB/PR/2024/ Dated

CLOSURE DIRECTIONS

WHEREAS, the matter of air quality of Delhi-NCR is being monitored and heard by the ,
Hon'ble Supreme Court in WRIT PETITION(S)(CIVIL) NO(S). 13029/1985

WHEREAS, The Commission for Air Quality Management in NCR and adjoining areas, vide
Direction No. 83 dated 17th September, 2024, issued statutory direction for
implementation of the revised schedule of the Graded Response Action Plan (GRAP), which
is also available on the CAQM website (cagm.nic.in);

WHEREAS, The Sub-Committee for invoking actions under the GRAP has invoked Stage IV of
the GRAP i.e, ‘Severe+' category (DELHI AQI > 450) on 17/11/2024 which remain in effect
upto 05/12/2024 and same is again invoked w.e.f. 16/12/2024 in the National Capital
Region (NCR) and all the construction activities including linear public projects are
completely banned under GRAP Stage-1V;

WHEREAS, the unit M/s Ashwani Kumar, Ready Mix Concrete Plant, Village Dadlana,
Panipat, is engaged in the process of manufacturing of Concrete using Cement, Aggregate
and Sand.

WHEREAS, the above said unit was inspected by this office on 07.12.2024 for

implementation of the directions issued by commission under GRAP and found the
following violations made by the above said unit:-

1. Unit has not obtained prior CTE/CTO from the Board.
2. Not complied with guidelines issued for RMC Plants by HSPCB vide letter no.
HSPCB/2013/267-278 dated 24.12.2013.

WHEREAS, the show cause notice for closure and imposition of environmental
compensation was issued to the unit vide this office letter No.HSPCB/PR /2024 /2227 dated
11/12/2024. Unit has not submitted any reply of show cause notice and no compliance has
been made by the unit.

WHEREAS, the above said violations made on the part of the said unit are not only violating
the provisions of Water Act, 1974 and Air Act, 1981 but also creating an emergent situation
by contributing pollution in the environment causing further deterioration of the air quality
up to Severe+ Category which is creating difficulties in breathing of the peoples residing in

the nearby locations. Hence closure action against the above said activity is the need of hour
in large public interest.

WHEREAS, there is apprehension of operation of the unit during odd hours in violation of
CAQM directions issued under GRAP Stage-1V.

WHEREAS, power were delegated to Regional Officers by board in its 187t meeting vide
agenda item no. 187.12 (S) held on 17.02.2020 and orders were issued vide endst no.
HSPCB/PLG/2020/1045-67 dated 19.03.2020 in partial modifications of the office order
endst. no. HSPCB/2005/2745-2753 dated 23.08.2005 of the board vide order dated
19.30.2020, it has been ordered to delegate the power to the Regional Officers of the Board
in addition to power already delegated vide order dated 23.08.2005 for issuance of closure
directions against the industrial sectors/units, found operating in violation of directions of
the EPCA and as directed by Hon'ble Apex Court and Hon'ble NGT.

WHEREAS, it is pertinent to mention here that EPCA has been dissolved and Commission
for Air Quality Management in NCR and adjoining areas (CAQM) had been constituted vide
MoEF&CC notification dated 05.11.2020 for Air Quality Management in National Capital
Region and Adjoining Areas for better co-ordination, research, identification and resolution

of problems surrounding the air quality index and for matters connected therewith or
incidental thereto.

S
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THEREFORE, in view the above menti %15 and in exercise of the power conferred
under sections 33-A of the Water (Prefention & Control of Pollution) Act, 1974 and scction
31-A of the Air (Prevention & Control of Pollution) Act, 1981, it is hereby ordered to close
down the operation of unit M/s Ashwani Kumar, Ready Mix Concrete Plant, Village Dadlana,
Panipat by sealing its plant and machinery & DG set along-with directions to stop the
electricity supply of the above said unit, with immediate effect.

>

Region:ﬁ’ (L}flﬁcer

P?pat Region
Endst. No. HSPCB/PNP/2024/ 2351 — 235 Y Dated: 23/12/2024

A copy of this Direction/Order is forwarded to the following for information:

1. The Chairman, Haryana State Pollution Control Board, Panchkula

2. The Deputy Commissioner, Panipat.

3. The Superintending Engineer, UHBVN, Panipat to stop the electricity supply of

said unit,
4. M/s Ashwani Kumar, Ready Mix Concrete Plant, Village Dadlana, Panipat.

Regio%&}l)ﬁcer

Pawu Region
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Annexure-11

POLLUTION CONTROL BOARD

SCO No.55, SECTOR-25, HUDA, PANIPAT
Ph. - (0180) 2672037, Telefax — 2664951, E-mail: hspcbroprizgmail.com

No.HSPCB/PR/2025/ 21 2. 6

Dated “/ﬂ Ly

To
The Chairman.
Haryana State Pollution Control Board.
Panchkula.
Kind Attn: SEE, SWM Cell (HQ)
Subject:

Ready Mix Conc_l_'cl_el’lam,

Recommendation for Levying Environmental Compensation on M/s Ashwa
Village Dadlana, Panipat.
M/s Ashwani Kumar, Ready Mix Concrete Plant, Village

ni Kumar,

Page 9 of 12

b Name & address of the unit
Dadlana, Panipat.
2. | Name and designation of the officer(s) | Sh. Kuldeep Singh, AEE
inspected the unit
3. | Product(s) and bio-products Readv Mix Concrete
4. | Manufacturing process | Mixing of Cement. Sand and Aggregates
5. | Status of CTE . Not Obrained n v B |
6. | Stawsof CTO ~ NotObtained RN BN o
i /! | Date of inspection of the unit 07/12/2024 . ) i
8. | Date of commissioning NA
9. | Detail of violation observed during | 1. Unit has not obtained prior CTE/CTO form the Board.
inspection: 2. Not obtained permission from HWRA for ground water
extraction.
3. Not complied with guidelines issued for RMC Plants by
- HSPCB vide No.HSPCB/2013/267-278 dated 24.12.2013. )
10.| Category of the unit i, Green
| ii. Small Scale 3
T,liﬁ Complaint / Court case, if any. Matter pending before Hon’ble NGT in OA No.1132 of 2024
S titled as Deepak V/s State of Haryana.
12.| Detail of sampling and analysis of | NA
effluent/air emission exceeding the
norms. S ~S— _ el
13. Reasons for not collection of samples. No Souree ol ar emission and ¢lMuent generation, o
il not collected. ] | -
14, Detail of Sh_m_( Cause Notice Tor EC | SCN issued  vide lettier No.2217 dated 11.12.2024 Tor |
issued with date. - | Environment Compensation and for closure action.
-'I_S_-R_e'ply of Show Cause Notice, il any Reply not received . I
received.
16.] No. and date of closure order issued by | This office Endst.N0.2351-2354 dated 23.12.2024. \4
the Board - . T —— - -
17.| Compliance of closure order if | Compliance has been sent to Had ()I'ﬁcmm
| applicable. - | dated 30.12.2024 through E-mail and E-Olfice. e
18. Present status of compliance made by | No compliance made by the unit. —
the unit, if any after issue of show
cause notice.
19.] Cases for levying environmental | (J) Operating without obtaining prior consent to o
com jon:- the Water (Prevention and Control of . OPerate under
pensation: Bl i . : Lol Pollution) Act, 197
L - ] and/or Air (Prevention and Control ol Pollution A¢y, 198 1‘ !
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- R .
20, Date of last inspection and sampling

[ Le. prior present inspection (MWater
| and/or Air and/or other pollution
| 21.| Justification of imposing environmental
| compensation for last five year

204

NA

NA

22.| Final reasoned recommendations in
respect of EC and documents attached
to be vgrij‘lcd. _
L

Csubmitted any reply tll dane.
[ Theretore. it s recommended  that  the

The said unit is a RMC plant covered under green category, was
inspected on 07.12.2024 in compliance of Hon’ble NGT Order's
dated 18.11.2024 in OA No.1132 of 2024. During inspection it
was found that unit has not obtained CTE/CTO from the Board.
Thereafier. a show cause notice was issued to the unit vide this
office letter No0.2217 dated 11.12.2024 for Environment
Compensation and for closure action which was physically
delivered to the unit.

Unit was sealed on 25.12.2024 in compliance of closure order
issued by this office Endst.N0.2351-2354 dated 23.12.2024 and
compliance has been sent to Head office vide letter No.2424
dited 30,12 2024 through E-mail and E-Office. The unit has not

environmental
compensation may be imposed on the unit from 30.01.2024
(Date of Complaint filed before Hon’ble NGT) to 23432024
(Date of compliance of closure order) for operating without
CTE/CTO from the Board. ;

| | © 30 and Green ¢ 30)
24.[ N - No of days of violation

23,1 PI - Pollution Index (Red : 80. Orange

130.01.2024 (i‘jﬁdi‘c‘lmuﬁéim filed before Hon'ble N_CrT) to

30

25.12.2024 (Date of compliance of closure order) i.e.330 Days

250

| 25. R - Factor in Rupees !
26.| S - Factor for scale of operation (0.5 | 0.5 (For Small)
‘ for micro or small. 1.0 for medium and
L 1.3 for large unit) . - -
1 374 LL - | ocation Factor (as per census) . B R
280 1C PINNARASXLE 3008 330 % 230 x 03 x| 1237500 (Rs.3.750/- per day) so
. { considering minmmum EC of Rs.3.000/- per dayv. Hence, 530 %
L | 5000= 16,50.000- |
ji).;_'—I'p[z_{lﬁmity_qcgalculnlcd_ ]_l_l’:.Sll._l_lll_l!f— -
DA/Copy of inspection dated 07.12.2024 i =

Copy of Show Cause Notice dated 11.12.2024

Copy of Closure Order and its Compliance
Copy of Complaint filed in Honble NGT

KuldecEélngh, AEE

Regional Office, Panipat

Bhupn:ldcr S'l;é?‘

Regional Officer, Panipay

Page 10 0f 12
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Annexure-12

205

HARYANA STATE POLLUTION CONTROL BOARD

weiie—=  SCO No.55, SECTOR-25, HUDA, PANIPAT
Ph. — (0180) 2672037, Telefax — 2664951, E-mail: hspcbropr@gmail.com
No.HSPCB/PR/2024/ A Dated

CLOSURE DIRECTIONS

WHEREAS, the matter of air quality of Delhi-NCR is being monitored and heard by the ,
Hon’ble Supreme Court in WRIT PETITION(S)(CIVIL) NO(S). 13029/1985

WHEREAS, The Commission for Air Quality Management in NCR and adjoining areas, vide
Direction No. 83 dated 17th September, 2024, issued statutory direction for
implementation of the revised schedule of the Graded Response Action Plan (GRAP), which
i1s also available on the CAQM website (cagm.nic.in);

WHEREAS, The Sub-Committee for invoking actions under the GRAP has invoked Stage 1V of
the GRAP i.e, ‘Severe+ category (DELHI AQI > 450) on 17/11/2024 which remain in effect
upto 05/12/2024 and same is again invoked w.ef. 16/12/2024 in the National Capital
Region (NCR) and all the construction activities including linear public projects are
completely banned under GRAP Stage-1V;

WHEREAS, the unit M/s Aviraj Industries, Ready Mix Concrete Plant, Village Razapur,
Panipat, is engaged in the process of manufacturing of Concrete using Cement, Aggregate
and Sand.

WHEREAS, the above said unit was inspected by this office on 04.12.2024 for
implementation of the directions issued by commission under GRAP and found the
following violations made by the above said unit:-

1. Unit has not obtained prior CTE/CTO from the Board.
2. Not complied with guidelines issued for RMC Plants by HSPCB vide letter nc
HSPCB/2013/267-278 dated 24.12.2013.

WHEREAS, the show cause notice for closure and imposition of environmental
compensation was issued to the unit vide this office letter No.HSPCB/PR/2024 /2180 dated
06/12/2024. Unit has not submitted any reply of show cause notice and no compliance has
been made by the unit.

WHEREAS, the above said violations made on the part of the said unit are not only violating
the provisions of Water Act, 1974 and Air Act, 1981 but also creating an emergent situation
by contributing pollution in the environment causing further deterioration of the air quality
up to Severe+ Category which is creating difficulties in breathing of the peoples residing in
the nearby locations. Hence closure action against the above said activity is the need of hour
in large public interest.

WHEREAS, there is apprehension of operation of the unit during odd hours in violation of
CAQM directions issued under GRAP Stage-1V.

WHEREAS, power were delegated to Regional Officers by board in its 187" meeting vide
agenda item no. 187.12 (S) held on 17.02.2020 and orders were issued vide endst no.
HSPCB/PLG/2020/1045-67 dated 19.03.2020 in partial modifications of the office order
endst. no. HSPCB/2005/2745-2753 dated 23.08.2005 of the board vide order dated
19.30.2020, it has been ordered to delegate the power to the Regional Officers of the Board
in addition to power already delegated vide order dated 23.08.2005 for issuance of closure
directions against the industrial sectors/units, found operating in violation of directions of
the EPCA and as directed by Hon’ble Apex Court and Hon’ble NGT.

WHEREAS, it is pertinent to mention here that EPCA has been dissolved and Commission
for Air Quality Management in NCR and adjoining areas (CAQM) had been constituted vide
MoEF&CC notification dated 05.11.2020 for Air Quality Management in National Capital
Region and Adjoining Areas for better co-ordination, research, identification and resolution

&>
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of problems surrounding the air qu@@@ex and for matters connectod therewith or -
incidental thereto,

THEREFORE, in view the above mentioned facts and in exercise of the power conferred
under sections 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and section

31-A of the Air (Prevention & Control of Pollution) Act, 198 L, it is hereby ordered to close
down the operation of unit M/s Aviraj Industries, Ready Mix Concrete Plant, Village
Razapur, Panipat by sealing its plant

and machinery & DG set along-with directions to stop
the electricity supply of the above said unit, with immediate effect.

Regiondl :’JI%E:EJ*

Panipat Regi%
Endst. No. HSPCB/PNP/2024/ 2335 3338 Dated: 23/12/2024
A copy of this Direction/Order is forwarded to the following

for information:
1. The Chairman, Haryana State Pollution Control Board, Panchkula
2. The Deputy Commissioner, Pa nipat.
3. The Superintending Enginee
said unit.

M/s Aviraj Industries, Ready Mix Concrete Plant, Village Razapur, Panipat.

e

p
Regionﬁ:’fﬁcer

Panipat chnrn

I, UHBVN, Panipat to Stop the electricity supply of
4.
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2 07 v Annexure- 13

—— HARYANA STATE POLLUTION CONTROL BOARD
i < SCO No.55, SECTOR-25, HUDA, PANIPAT
“v Ph. - {0180) 26?203?, Telefax - 2664951, E-mail: hspebroprivgmail . com

NGT MATTER
No. HSPCB/PR/2025/ 4569 Dated |S [ol[204S
To
The Chairman,
Haryana State Pollution Control Board,
Panchkula.
Kind Attn: SEE, SWM Cell (HQ)

Subject: Recommendation for Levying Environmental Compensation on M/s Aviraj Industries, Ready Mix
Concrete Plant, Village Razapur, Panipat.

| Name & address of the unit "Mis Aviraj Industries. Ready Mix Concrete Plant. Village Razapur, Panipat

Name and designation of the | Sh. Kuldeep Singh. AEE
| officer(s) inspected the unit
Product(s)and bio-products Ready Mix Concrete.

Maﬁfacturing process Mixing of Cement, Sand and Aggregates.
Status of CTE | Not obtained
Status of CTO | Not obtained

| Date of inspection of the unit 04/12/2024

Date of commissioning [09/05/2024

Detail of  violation observed | 1. Unit has not obtained prior CTE/CTO from the Board.
during inspection: 2. Not obtained permission from HWRA for ground water extraction.
3. Not complied with guidelines issued for RMC Plants by HSPCB vide|
[ letter no. HSPCB/2013/267-278 dated 24.12 2013
Category of the unit Green
1 Smal

Complaint/Court case. if any Matter pending before Hon'ble NGT in OA No 1132 of 2024 titled as
| [Deepak Vis State of Haryana.
| Detail of sampling and analysis of | NA
| effluent/air emission exceeding the
I norms.
13, | Reasons for not collection of samples| No source of Air Emission and effluent generation
if not collected. _ e S L e W et
14. | Detail of Show Cause Notice for SCN issued vide letter No.2180 dated 06122024 for Environment|
| closure and Compensation and for closure action
| | ECissuedwithdate gk e I ;
15 | Reply of Show Cause Notice, if any | Received on dated 14/01/2025. |
| | received : = 3
.| No. and date of closure order issued This Office Endst.No.2335-2338 dated 23/12/2024. i
|

| by the Head Office.

1

Compliance of closure order ifiCompliance has been sent to Head Office vide letter No 2415 dated

| applicable 30 12 2024 through E-mail and E-Office

Present status of compliance| No compliance made by unit

made by the unit, if any after issue of

show cause notice | i h

Cases for levying | 1.  Unit has not obtained prior CTE/CTO from the Board

environmental compensation. - : Not obtained permission from HWRA for ground water extraction
Not complied with guidelines issued for RMC Plants by HSPCB vide
letter no. HSPCB/2013/267-278 dated 24 12 2013

Date of last inspection and sampling [NA
e prior present inspection (Water




22

24
25
26

| andior Air and/or other pollution

 five year

Justification of impasing
environmental compensation for Last
Final reasoned recommendations in |
respect of EC and documents
attached to be verified

NA

The said unit 's a RMC Plant covered under green category, was inspected
on 04 122024 in compliance of Hon'ble NGT Orders dated 18/11/2024 in

OA No 1132 of 2024 During inspection it was found that unit has noj

obtained CTE/CTO from the Board Thereafter. a show cause notice wa
issued to the unit vide this office letter No 2180 dated 06 12 2024 for
Environment Compensation and for closure action which was physically
delivered 1o the unit

Unit was sealed on 25/12/2024 in compliance of closure order issued byl

this office Endst. N0.2335-2338 dated 23/12/2024 and compliance hasi

been sent to Head Office vide letter No 2415 dated 30.12 2024 through E-
mail and E-Office.

The unit in its reply dated 14/01/2025 has submitted the documents of its|

commmsnonnng which are as follows -
Copy of rent agreement dated 15/06/2024 for the period 01 03.2024
to 28 02.2026
2 Copy of purchase bill of RMC Plant as Tax invoice dated
| 30.04 2024

3. Copy of date of calibration of Batching Plant-09/05/2024
4. Copy of supply order for concrete dated 15/05/2024, 28/06/2024
and 22/07/2024
As per the purchase order of RMC Plant and calibration of the same wa
done on D9 05 2024 before starting operation of RMC Plant. Therefore,
date of start of operation of RMC plant may be taken from 09/05/2024 t
date of sealing of plant done by HSPCB on 25.12.2024
Therefore 1t 1s recommended that the environmental compensation may
imposed on the unit from 08/05/2024 to 25/12/2024 (Date of compliance of
| closure order) for operating without CTE/CTO from the Board.

T PI-Pollution Index (Red: 80, Orange: sol 30

and Green.30)

N-No of days of violation

R-Factor in Rupees

| S - Factor for scale of operation (0 505 (For Small)
for micro or small, 1 0 for Medium and

1.5 for large unit)

09 05 2024 (Date of commissioning of Plant) to 25.12 2024 (Date of sealing
of Plant) = 230 days

250

27

LF-Location Factor (as per census)

1

28

29

Total Amount calculated

EC=PIxNxR xS xLF

30 x 230 x 250 x 0.5 x1= 8,62,500/- (Rs.3,750/- per day) so considering
_ minimum EC of Rs.5,000/- per day. Hence, 230 x 5000 = 11,50,000/-

DA/Copy of Show Cause Notice dated 06/12/2024
Copy of Closure order and Its Compliance
Copy of unit reply

Copy of NGT Order

.

Kuldeep Singh, AEE
Regional Office, Panipat

11,50,000/-

Bhupinder Singh’?’b\
Regional Officer, Panipat
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Annexure-14

——— HARYANA STATE Poggqgn CONTROL BOARD
===  SCO No.55, SECTOR-25’ HUDA, PANIPAT
WP Ph. - (0180) 2672037, Telefax — 2664951, E-mail: hspebropragmail.com

b o

No.HSPCB/PR/2024/ Dated

CLOSURE DIRECTIONS

WHEREAS, the matter of air quality of Delhi-NCR is being monitored and heard by the ,
Hon’ble Supreme Court in WRIT PETITION(S)(CIVIL) NO(S). 13029/1985

WHEREAS, The Commission for Air Quality Management in NCR and adjoining areas, vide
Direction No. 83 dated 17th September, 2024, issued statutory direction for
implementation of the revised schedule of the Graded Response Action Plan (GRAP), which
is also available on the CAQM website (cagm.nic.in);

WHEREAS, The Sub-Committee for invoking actions under the GRAP has invoked Stage IV of
the GRAP i.e, ‘Severe+' category (DELHI AQI > 450) on 17/11/2024 which remain in effect
upto 05/12/2024 and same is again invoked w.e.f. 16/12/2024 in the National Capital
Region (NCR) and all the construction activities including linear public projects are
completely banned under GRAP Stage-IV;

WHEREAS, the unit M/s KEC Sandhu & Co., Ready Mix Concrete Plant, Village Singhpura-
Sithana, Panipat, is engaged in the process of manufacturing of Concrete using Cement,
Aggregate and Sand.

WHEREAS, the above said unit was inspected by this office on 04.12.2024 for
implementation of the directions issued by commission under GRAP and found the
following violations made by the above said unit:-

1. Unit has not obtained prior CTE/CTO from the Board.
2. Not complied with guidelines issued for RMC Plants by HSPCB vide letter no.
HSPCB/2013/267-278 dated 24.12.2013.

WHEREAS, the show cause notice for closure and imposition of environmental
compensation was issued to the unit vide this office letter No.HSPCB/PR/2024 /2174 dated
06/12/2024. Unit has submitted the reply of show cause notice on dated 12/12/2024
which was not satisfactory as no compliance has been made by the unit till date.

WHEREAS, the above said violations made on the part of the said unit are not only violating
the provisions of Water Act, 1974 and Air Act, 1981 but also creating an emergent situation
by contributing pollution in the environment causing further deterioration of the air quality
up to Severe+ Category which is creating difficulties in breathing of the peoples residing in
the nearby locations. Hence closure action against the above said activity is the need of hour
in large public interest.

WHEREAS, there is apprehension of operation of the unit during odd hours in violation of
CAQM directions 1ssued under GRAP Stage-1V.

WHEREAS, power were delegated to Regional Officers by board in its 187t meeting vide
agenda item no. 187.12 (S) held on 17.02.2020 and orders were issued vide endst no.
HSPCB/PLG/2020/1045-67 dated 19.03.2020 in partial modifications of the office order
endst. no. HSPCB/2005/2745-2753 dated 23.08.2005 of the board vide order dated
19.30.2020, it has been ordered to delegate the power to the Regional Officers of the Board
in addition to power already delegated vide order dated 23.08.2005 for issuance of closure
directions against the industrial sectors/units, found operating in violation of directions of
the EPCA and as directed by Hon'ble Apex Court and Hon’ble NGT.

WHEREAS, it is pertinent to mention here that EPCA has been dissolved and Commission
for Air Quality Management in NCR and adjoining areas (CAQM) had been constituted vide
MOEF&CC notification dated 05.11.2020 for Air Quality Management in National Capital
Region and Adjoining Areas for better co-ordination, research, identification and resolution

of problems surrounding the air quality index and for matters connected therewith or
incidental thereto.

i
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THEREFORE, in view the above mentioﬁj&@ and in exercise of the power conferred
under sections 33-A of the Water (Preve ontrol of Pollution) Act, 1974 and section

31-A of the Air (Prevention & Control of Pollution) Act, 1981, it is hereby ordered to close
down the operation of unit M/s KEC Sandhu & Co., Ready Mix Concrete Plant, Village
Singhpura-Sithana, Panipat by sealing its plant and machinery & DG set along-with
directions to stop the electricity supply of the above said unit, with immediate effegt.

b
L
Regio;;l‘ﬁ‘.’b)t'ficer
Panipat Regi
Endst. No. HSPCB/PNP/2024/ 22/ 2. — 2375 Dated: 23/12/2024
A copy of this Direction/Order is forwarded to the following for information:

1. The Chairman, Haryana State Pollution Control Board, Panchkula.
2.- The Deputy Commissioner, Panipat.

3. The Superintending Engineer, UHBVN, Panipat to stop the electricity supply of
said unit.

4. M/s KEC Sandhu & Co. Ready Mix Concrete Plant, Village Singhpura-Sithana,
Panipat.

7

By
Regional%fﬁcer

Panipat chi%

e

——a

= = . =— =
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Annexure- 15

— HARYANA STATE POLLUTION CONTROL BOARD

= SCO No.55, SECTOR-25, HUDA, PANIPAT
AT 4 Ph. - (0180) 2672037, Telefax - 2664951, E-mail: hspcbropr@gmail.com -
.?Jg HSPCB/PR/2025/ 2 { @ 7 Dated 0 ¢~ 09 - 202 S

The Chairman,
Haryana State Pollution Control Board,

Panchkula.
Kind Attn: SEE, SWM Cell (HQ)

Subject: Recommendation for Levying Environmental Compensation on M/s Sandhu & Co., Ready Mix
Concrete Plant, Village Singhpura-Sithana, Panipat.

1. | Name & address of the unit ~ [Mis Sandhu & Co., Ready Mix Concrete Plant, Village Singhpura-Sithana,

_ | ___|Panipat. I

2 ‘ Name and designation of the Sh. Kuldeep Singh, AEE | §
| officer(s) inspected the unit

3 l Product(s)and bio-products Ready Mix Concrete. a

4 | Manufacturing process Mixing of Cement, Sand and Aggregates. -

5. | Status of CTE | Not obtained

6 | Status of CTO ' Not obtained

7 Date of inspection of the unit " |04n212024 -

8 | Date of commissioning - INna B o

9 | Detail of violation observed | 1. Unit has mot obtained prior CTE/CTO from the Board.
| during inspection: 2. Not obtained permission from HWRA for ground water extraction '

. 3. Not complied with guidelines issued for RMC Plants by HSPCH
. | : . vide letter no. HSPCB/2013/267-278 dated 24.12.2013.
10 | Category of the unit i. Green

i. Small
11. | ComplainyCourt case, ifany.  Matter pending before Hon'ble NGT in OA No.1132 of 2024 titled as

. Deepak V/s State of Haryana. 5
12. | Detail of sampling and analysis of | NA 1
effluent/air emission exceeding the |
! norms. o SR
13. | Reasons for not collection of samples, No source of Air Emission and effluent generation.
if not collected.
14. | Detail of Show Cause Notice fofSCN issued vide letter No.2174 dated 06.12.2024 for Environment '
t ' closure and Compensation and for closure action. 4
. 1 EC issued with date. N | |
15, | Reply of Show Cause Notice, if any | Unit reply received dated 12/12/2024.
received. o S A
m1ﬁ | No. and date of closure order issued| This Office Endst.No.2372-2375 dated 23/12/2024. B |
| bytheHeadOffice. | : i |
/. Compliance " of closure order ifCompliance has been sent to Head Office vide letter No.2433 datca
applicable. o _30.12.2024 through E-mail and E-Office. H
18. | Present  status of compliance| No compliance made by unit. i
made by the unit, if any after issue of g
. Show cause notice. S - i .
19 | Cases for levying | 1. Unit has not obtained prior CTE/CTO from the Board.
| environmental compensation: - 2. Not obtained permission from HWRA for ground water extraction -
3. Not complied with guidelines issued for RMC Plants by HSPCR ||
vide letter no. HSPCB/2013/267-278 dated 24.12.2013.

20. | Date of last inspection and sampling |NA
| i.e. prior present inspection (Water |
, and/or Air and/or other poliution. . o - S

21 | Justification of imposing |NA
| environmental compensation for Last
. five year. T S




22

23
24
25
26.
27
28

29

Final reasoned recommendations in
respect of EC and documents
attached to beé verified.

PI-Pollution Index (Red: 80, Orange:50 30

. and Green:30)
N-No of days of violation

| R-Factor in Rupees

' S - Factor for scale of operation (0.5 0.5 (For Small)
for micro or small, 1.0 for Medium and|

1S5forlargeuny
f _I_E-Loca_tiq_n Factor (as per census)
EC=PIXNXRXxSxLF

' Total Amount calculated -

The said unit is a RMC Plant covered under green category, was
inspected on 04.12.2024 in compliance of Hon'ble NGT Orders dated|
18/11/2024 in OA No.1132 of 2024. During inspection it was found that
unit has not obtained CTE/CTO from the Board. Thereafter, a show
cause notice was issued to the unit vide this office letter No.2174 dated
06.12.2024 for Environment Compensation and for closure action which| |
| was physically delivered to the unit.

Unit was sealed on 25/12/2024 in compliance of closure order issued by
this office Endst. No.2372-2375 dated 23/12/2024 and compliance has | |
been sent to Head Office vide letter No.2433 dated 30.12.2024 through |
E-mail and E-Office. The unit in its reply dated 10/12/2024 has not |
submitted any proof of date of commissioning. '
Therefore, it is recommended that the interim environmental
compensation may be imposed on the unit from 30/01/2024 (Date of |
complaint filed in NGT) to 25/12/2024 (Date of compliance of closurc
order) for operating without CTE/CTO from the Board.

|30/01/2024 (Date of complaint filed in NGT) to 25/12/2024 (Date of

|compliance of closure order) i.e. 330 Days
250

7
30 x 330 x 250 x 0.5 x1= 12,37,500/- (Rs.3,750/- per day) so consider;, X

_|minimum EC of Rs.5,000/- per day. Hence, 330 x 5000 = 16,50,000/-

16,50,000/-

DA/Copy of inspection dated 04/12/2024
Copy of Show Cause Notice dated 06/12/2024
Copy of Closure order and Its Compliance

Kuldeep Singh, AEE
Regional Office, Panipat

/
Bhupinder Singﬂ?,l'
Regional Officer, Panipat

o
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:":'T HAF;::?)NIQ STATE PO(I.}%J!?N CONTROL BOARD
—— 0-55, SECT - HUDA PANIPAT Annexure-1
<SF¥ Ph. - (0180) 2672037, Telefax 2664951, Mﬁw

No.HSPCB/PR/2024/ Dated

CLOSURE DIRECTIONS

WHE,REAS, the matter of air quality of ﬁelhi-NCR igﬁéing monitored and heard by the ,
Hon’ble Supreme Court in WRIT PETITION(S)(CIVIL) NO(S). 13029/1985

WHEREAS, The Commission for Air Quality Management in NCR and adjoining areas, vide
Direction No. 83 dated 17th September, 2024, issued statutory direction for
implementation of the revised schedule of the Graded Response Action Plan (GRAP), which
is also available on the CAQM website (caqm.nic.in);

WHEREAS, The Sub-Committee for invoking actions under the GRAP has invoked Stage IV of
(he GRAP i, ‘Severe+' category (DELHI AQI > 450) on 17/11/ 2024 which remain in effect
upto 05/12/2024 and same is again invoked w.e.f. 16/12/2024 in the National Capital
Region (NCR) and all the construction activities including linear public projects are
completely banned under GRAP Stage-IV;

WHEREAS, the unit M/s Konark Enterprises (Part-I),
Baholi/Bal Jattan, Panipat, is engaged in the process 0
Cement, Aggregate and Sand.
WHEREAS, the above said unit was inspected by this office on 04.12.2024 for
implementation of the directions issued by commission under GRAP and found the
following violations made by the above said unit:-
1. Unit has not obtained prior CTE/CTO from the Board.
2. Not complied with guidelines issued for RMC Plants by HSPCB vide letter no.
HSPCB/2013/267-278 dated 24.12.2013.
WHEREAS, the show cause notice for closure and imposition -~ of environmental
compensation was issued to the unit vide this office letter No.HSPCB/PR/2024/2187 dated
06/12/2024. Unit has not submitted any reply of show cause notice and no compliance has
been made by the unit.
WHEREAS, the above said violations made on the part of the said unit are not only violating
the provisions of Water Act, 1974 and Air Act, 1981 but also creating an emergent situation
by contributing pollution in the environment causing further deterioration of the air quality
up to Severe+ Category which is creating difficulties in breathing of the peoples residing in.
the nearby locations. Hence closure action against the above said activity is the need of hour
in large public interest.

Ready Mix Concrete Plant, Village
f manufacturing of Concrete using

WHEREAS, there is apprehension of operation of the unit during odd hours in violation of
CAQM directions issued under GRAP Stage-IV.

WHE(I;{EAS, power were delegated to Regional Officers by board in its 187t meeting vide
agenda item no. 187.12 (S) held on 17.02.2020 and orders were issued vi

. ide endst no.
11SPCB/PLG/2020/1045-67 dated 19.03.2020 in partial modifications of the office order
endst. no. HSPCB/2005/2745-2753 dated 23.08.2005 of the board vide order dated
}9.3(?(?1_12& it has been ordered to delegate the power to the Regional Officers of the Board
in addition to power already delegated vide order dated 23.08.2005 for issuance of clesure

directions against the industrial sectors/units, fi ing in vi
‘ , found operatin i irecti ;
the EPCA and as directed by Hon’ble Apex Court and Holl?l'ble N(g}'ll‘n YRR R0 e,

}’;’?ﬁfgj;&;smpeﬂinent to mention here that EPCA has been dissolved and Commission
anagement in NCR and adjoining areas (CAQM) had been constituted vide

6

MoEF&CC notification dated 05.11.2020 for Air Quality Management in National Capital *

Recion and Adjoini s :
& joining Areas for better co-ordination, research, identification and resolution

!

—_—
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of problems surrounding the airf'@aMndex and"@ matters connected therewith or

incidental thereto. -
wer conferred

THEREFORE, in view the above mentioned facts and in exercise of the po
llution) Act, 1974 and section

under sections 33-A of the Water (Prevention & Control of Po otz
31-A of the Air (Prevention & Control of Pollution) Act, 1981, it is hereby ordered to close
down the operation of unit M/s Konark Enterprises (Part-I), Ready Mix Concrete Plant,

Village Baholi/Bal Jattan, Panipat by sealing its plant and machinery & DG set along-with
directions to stop the electricity supply of the above said unit, with immediate effect.

v
Regiorﬁ? I, officer
Panipat Regi

Endst. No. HSPCB/PNP/2024/ 2339 — 234 )% Dated: 23/12/2024
A copy of this Direction/Order is forwarded to the following for information:

1. The Chairman, Haryana State Pollution Control Board, Panchkula

2. The Deputy Commissioner, Panipat. ﬁ»
3. The Superintending Engineer, UHBVN, Panipat to stop the electricity sifply of

said unit, .
4. M/s Konark Enterprises (Part-I), Ready Mix Concrete Plant, Village Baholi/Bal

Jattan, Panipat.

L_/ .
Regiongfaoj}ﬁcer

Panipat Rc&n_

g
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HARYANA STATE POLLUTION CONTROL BOARD

SCO No.55, SECTOR-25, HUDA, PANIPAT
Ph. - (0180) 2672037, Telefax — 2664951, E-mail: hspcbropr@gmail.com

To

No. HSPCB/PR/2025/ 24 S

The Chairman,

Dated ] /ﬂ_ / 2008

Haryana State Pollution Control Board,

Panchkula.

Kind Attn: SEE, SWM Cell (HQ)

Subject: Recommendation for Levying Environmental Compensation on M/s Mannat RMC India Private
Limited, (Konark Enterprises(Part-l), Ready Mix Concrete Plant, Village Baholi/Bal Jattan,
Panipat.
. ‘ Name & address of the unit M/s Mannat RMC India Private Limited, (Konark Enterprises(Part-1),
| Ready Mix Concrete Plant, Village Baholi/Bal Jattan, Panipat. | i
2. [Name and designation of the Sh. Kuldeep Singh, AEE "“5
| officer(s) inspected the unit ;
3 Product(s)and bio-products Ready Mix Concrete. _
4, ! Manufacturing process Mixing of Cement, Sand and Aggregates.
5 | Status of CTE Not obtained ' |
6 | Status of CTO Not obtained !
7. | Date of inspection of the unit 05/12/2024 :
8 | Date of commissioning NA
9 | Detail of violation  observed | 1. Unit has not obtained prior CTE/CTO from the Board.
| during inspection: 2. Not obtained permission from HWRA for ground water extraction '
| 3. Not complied with guidelines issued for RMC Plants by HSPCB'
: ~ vide letter no. HSPCB/2013/267-278 dated 24.12.2013.
10. | Category of the unit i. Green
i, Small |
11. | Complaint/Court case, if any. Matter pending before Hon'ble NGT in OA No.1132 of 2024 titled as
. Deepak V/s State of Haryana. '
12. | Detail of sampling and analysis of | NA B
effluent/air emission exceeding the
norms. _ - _
13. | Reasons for not collection of samples,| No source of Air Emission and effluent generation.
. |_if not collected. e o
14. | Detail of Show Cause Notice foSCN issued vide letter No.2187 dated 06.12.2024 for Environment
| closure and - Compensation and for closure action.
f EC issued with date. = o e s
15. | Reply of ‘Show Cause Notice, if any Reply received dated 10/02/2025
! _: received. o B
16 | No. and date of closure order issued| This Office Endst N0.2339-2342 dated 23/12/2024.
| 1 by the Head Office. R o S < - . i
17. | Compliance of closure order i ompliance has been sent to Head Office vide letter No.2409 datea
| applicable. 0.12.2024 through E-mail and E-Office. o
18. | Present  status  of compliancr# No compliance made by unit.
| made by the unit, if any after issue o
.| show cause notice. L - o
19 | Cases for levying | (j). Operating without obtaining prior consent to operate under the Watcer
i environmental compensation: - (Prevention and Control of Pollution) Act, 1974 and/or Air (Prevention ang
- o Control of Pollution Act, 1981. - B
20 | Date of last inspection and sampling |NA
| ie. prior present inspection (Water
| and/or Air and/or other pollution. R N S
21 | Justification of imposing |NA
| environmental compensation for Last
| five year. B I e e Rt

RSNy
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22. | Final reasoned recommendations in | The said unit Is a RMC Plant covered under green category, was
respect of EC and documents |inspected on 05.12.2024 in compliance of Hon'ble NGT Orders dated |
] attached to be verified. 18/11/2024 in OA No.1132 of 2024. During inspection it was found that =
unit has not obtained CTE/CTO from the Board. Thereafter, a show
| cause notice was issued to the unit vide this office letter N0.2187 dalca
06.12.2024 for Environment Compensation and for closure action which
was physically delivered to the unit.
Unit was sealed on 25/12/2024 in compliance of closure order issued by K
this office Endst. No.2339-2342 dated 23/12/2024 and compliance has =
been sent to Head Office vide letter No.2409 dated 30.12.2024. i
The unit in its reply dated 10/02/2025 has submitted that the name of |
plant is M/s Mannat RMC india Private Limited instead of Konark -
Enterprises which was wrongly told by person available at the time of i
inspection. The plant was purchased plant from Akash Ganga
Infraventures India Pvt. Lid., A-32, Sector-65, Noida, Gautam Budn .
Nagar, Uttar Pradesh on 17/07/2024. The rent agreement is yet lo be
executed and plant has not started operation. \K
The reply submitted by the unit is not satisfactorily as unit has not
obtained prior CTE/CTO from the Board. i
Therefore, it is recommended that the environmental compensation may
be imposed on the unit from 17/07/2024 (Date of purchase of plant) to s
25/12/2024 (Date of compliance of closure order) for cperating without
1 S CTE/CTO from the Board.
23 | Pl-Pollution Index (Red: 80, Orange:50| 30 .

. | and Green:30) - i ) I
24 N-No of days of violation 17/07/2024 (Date of purchase of plant) to 25/12/2024 (Date of compliance

, n ~ |ofclosure order)i.e. 162Days . |3
25 | R-Factor in Rupees 250

26 | S - Factor for scale of operation (0.50.5 (For Smal) Sl |8
for micro or small, 1.0 for Medium and 4
| 1.5 for large unit)

:2‘/. ' LF-Location Factor (as per census) |1
28 | EC=PIXNXRxSxLF 30 x 162 X 250 x 0.5 x1= 6,07 500/- (Rs.3,750/- per day) so considering

e minimum EC of Rs.5 000/- per day. Hence, 162 x 5000 = 8,10,000/-
25 | Total Amount calculated 8,10,000/-

CAJCopy of inspection dated 04/12/2024
Copy of Show Cause Notice dated 06/12/2024
Copy of Closure order and Its Compliance
Capy of reply dated 10/02/2025

Kuldeep Zingh. AEE Bhupinder Singh,
Regional Office, Panipat Regional Officer,

Panipat
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=——- HARYANA STATE POLI%:JIZN CONTROL BOARD
o SCO No.55, SECTOR-25, HUDA, PANIPAT
“ﬂ' Ph. — (0180) 2672037, Telefax — 2664951, E-mail: hspcbropr@gmail.com
No.HSPCB/PR/2024/ Dated

CLOSURE DIRECTIONS

WHEREAS, the matter of air quality of Delhi-NCR is being monitored and heard by the ,
Hon’ble Supreme Court in WRIT PETITION(S)(CIVIL) NO(S). 13029/1985

WHEREAS, The Commission for Air Quality Management in NCR and adjoining areas, vide
Direction No. 83 dated 17th September, 2024, issued statutory direction for
implementation of the revised schedule of the Graded Response Action Plan (GRAP), which
is also available on the CAQM website (cagm.nic.in);

WHEREAS, The Sub-Committee for invoking actions under the GRAP has invoked Stage 1V of
the GRAP i.e., ‘Severe+' category (DELHI AQI > 450) on 17/11/2024 which remain in effect
upto 05/12/2024 and same is again invoked w.ef 16/12/2024 in the National Capital
Region (NCR) and all the construction activities including linear public projects are
completely banned under GRAP Stage-1V;

WHEREAS, the unit M/s Mohan Garh Engineering & Construction, Ready Mix Concrete
Plant, Village Baholi/Bal Jattan, Panipat, is engaged in the process of manufacturing of
Concrete using Cement, Aggregate and Sand.

WHEREAS, the above said unit was inspected by this office on 04.12.2024 for
implementation of the directions issued by commission under GRAP and found the
following violations made by the above said unit:-

1. Unit has not obtained prior CTE/CTO from the Board.
2. Not complied with guidelines issued for RMC Plants by HSPCB vide letter no.
HSPCB/2013/267-278 dated 24.12.2013.

WHEREAS, the show cause notice for closure and imposition of environmental
compensation was issued to the unit vide this office letter No.HSPCB/PR/2024/2196 dated
06/12/2024. Unit has not submitted any reply of show cause notice and no compliance has
been made by the unit.

WHEREAS, the above said violations made on the part of the said unit are not only violating
the provisions of Water Act, 1974 and Air Act, 1981 but also creating an emergent situation
by contributing pollution in the environment causing further deterioration of the air quality
up to Severe+ Category which is creating difficulties in breathing of the peoples residing in
the nearby locations. Hence closure action against the above said activity is the need of hour
in large public interest.

WHEREAS, there is apprehension of operation of the unit during odd hours in violation of
CAQM directions issued under GRAP Stage-IV.

WHEREAS, power were delegated to Regional Officers by board in its 187" meeting vide
agenda item no. 187.12 (S) held on 17.02.2020 and orders were issued vide endst no.
HSPCB/PLG/2020/1045-67 dated 19.03.2020 in partial modifications of the office order
endst. no. HSPCB/2005/2745-2753 dated 23.08.2005 of the board vide order dated
19.30.2020, it has been ordered to delegate the power to the Regional Officers of the Board
in addition to power already delegated vide order dated 23.08.2005 for issuance of closure
directions against the industrial sectors/units, found operating in violation of directions of
the EPCA and as directed by Hon'ble Apex Court and Hon'ble NGT.

WHEREAS, it is pertinent to mention here that EPCA has been dissolved and Commission
for Air Quality Management in NCR and adjoining areas (CAQM) had been constituted vide
MoEF&CC notification dated 05.11.2020 for Air Quality Management in National Capital
Region and Adjoining Areas for better co-ordination, research, identification and resolution

7)is
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of problems surrounding the air gu@y’]i&x and_for matters connected therewith or

incidental thereto. &

THEREFORE, in view the above mentioned facts and in exercise of the power conferred
under sections 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and section
31-A of the Air (Prevention & Control of Pollution) Act, 1981, it is hereby ordered to close
down the operation of unit M/s Mohan Garh Engineering & Construction, Ready Mix
Concrete Plant, Village Baholi/Bal Jattan, Panipat by sealing its plant and machinery & DG
set along-with directions to stop the electricity supply of the above said unit, with

immediate effect, L

| —
Regi m‘lajﬁgfﬁcer

Panipat Regi&
Endst. No. HSPCB/PNP/2024/2.35 493 42— Dated: 23/12/2024

A copy of this Direction/Order is forwarded to the following for information:

1. The Chairman, Haryana State Pollution Control Board, Panchkula

2. The Deputy Commissioner, Panipat.

3. The Superintending Engineer, UHBVN, Panipat to stop the electricity supply of
said unit.

4. M/s Mohan Garh Engineering & Construction, Ready Mix Concrete Plant, Village
Baholi/Bal Jattan, Panipat.

)~
Regiona‘i’l"tzxfﬁcer

Panipat E&m

o7



2 1 9 Annexure-19

m— HARYANA STATE POLLUTION CONTROL BOARD

TS
—mﬁ SCO No.55, SECTOR-25, HUDA, PANIPAT
- HS;&FP Ph. = (0180) 2672037, Telefax — 2664951, E-mail: hspt bropitd gmail.com
: R/202 d )|

. 025/279% Dated |1]e2/94"
The Chairman,
Haryana State Pollution Control Board,
Panchkula, '

Kind Attn: SEE, SWM Cell (HQ)

ensation on M/s Mohan Garh

Subject: Recommendation for Levying Environmental Comp
Engineering & Construction, Ready Mix Concrete Plant, Village Baholi/Bal Jattan,
6/7 Panipat. _
“11. | Name & address of the unit WMuhzmiﬁrmg & Construction, Ready Mix
(. N _ ~ Concrete Plant. Village Baholi/Bal Jattan. Panipat. R
2. | Name and designation of the officer(s) | Sh. Kuldeep Singh. AEL
inspected the unit . et
3. | Product(s) and bio-products Ready Mix Concrete ' ]
4. | Manufacturing process Mixing of Cement, Sand and Aggregates
5. | Status of CTE Not Obtained
6. | Status of CTO Not Obtained
7. | Date of inspection of the unit_____- 05/12/2024
8. | Date of commissioning NA
9. | Detail of violation observed during | 1. Unit has not obtained prior CTE/CTO form the Board.
inspection: 2. Not obtained permission from HWRA for ground water
extraction. :
3. Not complied with guidelines issued for RMC Plants by
B 3 ‘; HSPCB vide No.HSPCB/2013/267-278 dated 24.12.2013.
710.| Category of the unit i Green —
| i Small Scale I _
@—Irmrﬁﬁﬂ_ﬁl;& iFany. Matter pending belore [Ton'ble NGT in OA No.1132 of 2024
| titled as Decpak Vs State of Haryana,

-—-___-_-_-_-_._-_-_-_' — ._ B
Detail of sampling and analysis of | NA

effluent/air emission exceeding the

[ norms.. . |

13.| Reasons for not collection of samples, | No Source of air emission and effluent generation.

14.| Detail of Show Cause Notice for EC | SCN issued vide letter No0.2196 dated 06.12.2024 for
i<sued with date. | Environment Compensation and for closure action.

15.| Reply of Show Cause Notice. if any | Yes. Reply received on 11.02.2025 |
received. [, S T Ty R TR T T

16.| No. and date of closure order issued by | This office Endst.N0.2359-2362 dated 23.12.2024.
the Board — .

~77.| Compliance  of closure _order if | Compliance has been sent to Had Office vide letter No.2418

ﬂm—f_______ ] dated 30.12.2024 through E-mail and E-Office.
Siance made by No compliance made by the unit. T e

718, Present status ol comj

the unit. il any afier isstie 0l show |
cause notice.

“Cases for  levying
compensation:-

(J) Operating without obtaining prior ¢ong j
o : onsent to operate |

the Water (Prevention and Control of Polluliok I;'«f:{lll. uln(;lu
n) Act. 1974

cn\-imnlncnlul
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of Pollution Aclt, 1981.

—_—

and/or Air (Prevention and Control

and/or Air and/or other pollution

compensation for last lve vear

| 2. Find)  reasone i
23 al reasoned  recommendations

20. !)ale o_f last inspection and sampling
I.. prior present inspection (Water

Justification of i - ironmer
ustihication ol tmposimg environmental

n

| respect ol EC and documents attached

1o be verified.

|
N

NA

l —

cdelivered to the unit.

NA

Ihe said unitis a RMC plant covered under green category. Was
mspected on 05.12.2024 in compliance of Hon ble NGT Orders
dated 18.11.2024 in OA No.1132 of 2024. During inspection it
was found that unit has not obtained CTE/CTO from the Board.
Thereafter. a show cause notice was issued to the unit vide this
Loffice letter No.2196 dated 06.12.2024 for Environment
Compensation and for closure action which was physically

Unit was sealed on 25.12.2024 in compliance of closure order
issued by this office Endst.N0.2359-2362 dated 23.12.2024 and
compliance has been sent to Head office vide letter No.2418
dated 30.12.2024 through E-mail and E-Office. Unit in its reply
dated 11/02/2025 has submitted that they had shifftec the piant
from Barmer. Rajasthan to Panipat on 08.08.2024 and s ted
“operation of plant on 02.09.2024 after calibration. Therefo S it
is recommended that the environmental compensation may be
imposed on the unit from 05.09.2024 (Date of Calibration of
plant) to 25.12.2024 (Date of compliance of closure order) for
operating without CTE/CTO from the Board. et

|

.1 23.| PI - Pollution Index (Red : 80. Oraﬂéc 30
| : 50 and Green : 30) N il ol
| 24,/ N - No of days of violation 02.09.2024 (Date of Calibration of plant).to 25.12.2024 (Date of
| 5 _ compliance of closure order) i.e.115 Days I
[25.] R -Factorin Rupees 250
26.! S - Factor for scale of operation (0.5 | 0.5 (For Small)
| for micro or small. 1.0 for medium and ,
| 1.5 for large unit)
27.| LF - Location Factor (as per census) |
28.| EC=PIXNxRxSxLF 30 x 115 x 250 x 0.5 x 1=4.31,250/- (Rs.3.750/- per day) so |
| considering minimum EC of Rs.5,000/- per day. Hence, 115 x
5000~ 5.75.000/- - |

|
29| Total Amount c:u!_c_ulgu;jl

[ $,750007-

DA/Copy of inspection dated 05.12.2024
Copy of Show Cause Notice dated 06.12.2024

Copy of unit reply dated 10.02.2024

Copy of Closure Order and its Compliance

K uldcep;.t'i ngh, AEE

Regional Office, Panipat

2
Bhupihder Sing{‘,

Regional Officer, Panipat
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Annexure-20

=== HARYANA STATE POL N CONTROL BOARD
e SCO No.55, SECTOR-25, HUDA, PANIPAT
Ph. - (0180) 2672037, Telefax — 2664951, E-mail: hspcbropri@gmail.com

No.HSPCB/PR/2024/ Dated

CLOSURE DIRECTIONS

WHEREAS, the matter of air quality of Delhi-NCR is being monitored and heard by the ,
Hon'ble Supreme Court in WRIT PETITION(S)(CIVIL) NO(S). 13029/1985

WHEREAS, The Commission for Air Quality Management in NCR and adjoining areas, vide
Direction No. 83 dated 17th September, 2024, issued statutory direction for
implementation of the revised schedule of the Graded Response Action Plan (GRAP), which
is also available on the CAQM website (cagm.nic.in);

WHEREAS, The Sub-Committee for invoking actions under the GRAP has invoked Stage 1V of
the GRAP i.e., ‘Severe+' category (DELHI AQI > 450) on 17/11/2024 which remain in effect
upto 05/12/2024 and same is again invoked w.ef 16/12/2024 in the National Capital
Region (NCR) and all the construction activities including linear public projects are
completely banned under GRAP Stage-1V;

WHEREAS, the unit M/s Navrattan Construction Co. Ready Mix Concrete Plant, Village
Dadlana, Panipat, is engaged in the process of manufacturing of Concrete using Cement,
Aggregate and Sand.

WHEREAS, the above said unit was inspected by this office on 04.12.2024 for
implementation of the directions issued by commission under GRAP and found the
following violations made by the above said unit:-

1. Unit has not obtained prior CTE/CTO from the Board.
2. Not complied with guidelines issued for RMC Plants by HSPCB vide letter no.
HSPCB/2013/267-278 dated 24.12.2013.

WHEREAS, the show cause notice for closure and imposition of environmental
compensation was issued to the unit vide this office letter No.HSPCB/PR/2024 /2168 dated
06/12/2024. Unit has submitted the reply of show cause notice on dated 11/12/2024
which was not satisfactory as no compliance has been made by the unit till date.

WHEREAS, the above said violations made on the part of the said unit are not only violating
the provisions of Water Act, 1974 and Air Act, 1981 but also creating an emergent situation
by contributing pollution in the environment causing further deterioration of the air quality
up to Severe+ Category which is creating difficulties in breathing of the peoples residing in
the nearby locations. Hence closure action against the above said activity is the need of hour
in large public interest.

WHEREAS, there is apprehension of operation of the unit during odd hours in violation of
CAQM directions issued under GRAP Stage-1V.

WHEREAS, power were delegated to Regional Officers by board in its 187" meeting vide
agenda item no. 187.12 (S) held on 17.02.2020 and orders were issued vide endst no.
HSPCB/PLG/2020/1045-67 dated 19.03.2020 in partial modifications of the office order
endst. no. HSPCB/2005/2745-2753 dated 23.08.2005 of the board vide order dated
19.30.2020, it has been ordered to delegate the power to the Regional Officers of the Board
in addition to power already delegated vide order dated 23.08.2005 for issuance of closure
directions against the industrial sectors/units, found operating in violation of directions of
the EPCA and as directed by Hon'ble Apex Court and Hon’ble NGT.

WHEREAS, it is pertinent to mention here that EPCA has been dissolved and Commission
for Air Quality Management in NCR and adjoining areas (CAQM) had been constituted vide
MOoEF&CC notification dated 05.11.2020 for Air Quality Management in National Capital
Region and Adjoining Areas for better co-ordination, research, identification and resolution

of problems surrounding the air quality index and for matters connected therewith or
incidental thereto.

’ It
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THEREFORE, in view the above mentio g and in exercise of the power conferred
under sections 33-A of the Water (Prevention & tontrol of Pollution) Act, 1974 and section
31-A of the Air (Prevention & Control of Pollution) Act, 1981, it is hereby ordered to close
down the operation of unit M/s Navrattan Construction Co., Ready Mix Concrete Plant,
Village Dadlana, Panipat by sealing its plant and machinery & DG set along-with directions
to stop the electricity supply of the above said unit, with immediate effect. /J/

=
Regiofﬁh’ [l:fficer

Panipat Region
Endst. No. HSPCB/PNP/2024/22342— 283 és Dated: 23 /12/202?’_
A copy of this Direction/Order is forwarded to the following for information:
1. The Chairman, Haryana State Pollution Control Board, Panchkula
2. The Deputy Commissioner, Panipat.
3. The Superintending Engineer, UHBVN, Panipat to stop the electricity supply of
said unit.
4. M/s Navrattan Construction Co., Ready Mix Concrete Plant, Village Dadlana,
Panipat.

-

P 2' z__‘
Region:h/éfﬁcer

Panipat R@'on

i WA
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223 Annexure-21

— HARYANA STATE POLLUTION CONTROL BOARD

e
e SCO No.55, SECTOR-25, HUDA, PANIPAT
w7 Ph. — (0180) 2672037, Telefax - 2664951, E-mail: hspcbropriugmail.com

No.HSPCB/PR/2025/:37/9 Dated ))_ pR2—9608
To

The Chairman,

Haryana State Pollution Control Board.

Panchkula.

Kind Attn: SEE, SWM Cell (HQ)

Subject: Recommendation for Levying Environmental Compensation on M/s Nav Rattan

Construction Co Ready Mu Concrete Plant, Village Dadlana, Panipat.

M/s Nav Rattan Construction Co.. Rt.ad\« Mix Concrete Planl

I. | Name & address of the unit
b ) Village Dadlana. Panipat. |
2. | Name and designation of the officer(s) | Sh. Kuldeep Singh, AEE '
inspected the unit
3. | Product(s) and bio-products Ready Mix Concrete
4. | Manufacturing process Mixing of Cement, Sand and Aggregates
5. | Status of CTE Not Obtained
6. | Status of CTO Not Obtained
| 7. | Date of inspection of the unit | 04/12/2024 : il .
8. | Date of commissioning | NA ]
9. | Detail of violation observed during | 1. Unit has not obtained pnm or CTE/CTO form the Board.
inspection: 2. Not obtained permission from HWRA for ground water
extraction.
3. Not complied with guidelines issued for RMC Plants by
HSPCB vide No.HSPCB/2013/267-278 dated 24.12.2013. '
10.| Category of the unit i Green
LS ii.  Small Scale
11.| Complaint / Court case. if any. Matter pending before Hon'ble NGT in OA No.1132 of 2024 |
titled as Deepak V/s State of Haryana.
12.| Detail of sampllni, and analysis of | NA
effluent/air emission exceeding the
norms.
13.| Reasons for not collection of samples. No Source of air emission and effluent generation.
if not collected. oY
T Dotall of Show Cause Notice for EC | SCN issued vide letter No.2168 dated 06.122024 for |
issued with date. | Environment Compensation and for closure action.
15.| Reply of “Show Cause Notice. il any | Unitreply received dated 10.02.2025. "
received. - .
16 No. and date of closure order issucd by Jj‘hisnl'l'u:e EndstN0.2363-2366 dated 23.122024, |
' the Board - - - |
17.] Compliance of closure order il Compliance has been sent 1o Had Office vide letter No.2421
applicable. Cdared 30122024 through 1--mail and F-Office.
18.| Present status of Lmnphanu. made by No compliance made by the unit.
the unit, if any after issue ol show |
cause notice. l
19| Cases for levying environmental | (J) Operating without obtaining prior consent to operate under the
compensation:- Water (Prevention and Control of Pollution) Act, 1974 and'or Air
Lo e | (Prevention and Control of Pollution Act, 1981
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Date of last inspection and sampling
1.e. prior present inspection (Water
and/or Air and/or other pollution

224

respect of EC and documents attached

| 1o be verilied.

21.| Justification of imposing environmental | NA
compensation for last five year
B . . . . .
22.| Final reasoned recommendations in | The said unit is a RMC plant covered under green category, was

inspected on 04.12.2024 in compliance of Hon’ble NGT Orders
dated 18.11.2024 in OA No.1132 of 2024. During inspection it
was found that unit has not obtained CTE/CTO from the Board.
Thereafter. a show cause notice was issued to the unit vide this
ofiice letter No.2168 dated 06.12.2024 for Environment
Compensation and for closure action which was physically

delivered to the unit.
Unit was sealed on 25.12.2024 in comphance of closure order

issucd by this office Endst.No.2363-2366 dated 23.12.2024 and
complianee has been sent 1o lead office vide letter No.2421
dated 30.12.2024 through I:-mail and E-Office. The unit in its
reply dated 10.02.2025 has submitted that they have calibrated
plant on 20.11.2024 before starting the operation. Unit has
purchased DG set for power supply on 14.11.2024.

Therefore, it is recommended that the environme@
compensation may be imposed on the unit from 20.11.20Z
(Date of Calibration of plant) to 25.12.2024 (Date of
compliance of closure order) for operating without CTE/CTO

from the Board,

| T

| Environment Compensation to be levied on

Industrial Units

—_—

24.1 N - No of days of violation

‘ 23,
i

PI - Pollution Index (Red : 80, Orange

30

: 50 and Green : 30)

| compliance of closure order) i.¢.36 Days

20.11.2024 (Date of Calibration of plant) to 25.12.2024 (Date of

!—25.__.“, - Vactor in Rupees | 230

196, S - Factor for seale of operation (05008 (For Small) ]
| for micro or small. 1.0 for medium and

L Sforigmpeanty) CC .l - ool ) -

27.] LF - Location Factor (as per census) I
i 28.| EC=PIxNxRxSxLF 30 x 36 x 250 x 0.5 x 1=1,35,000/- (Rs.3,750/- per day) so
| considering minimum EC of Rs.5,000/- per day. Hence, 36 x

5000= 1,80,000/-

=

“DA/Copy of ins

Q

1,80,000/-

'I'mﬁ_ﬁ\_l_l_‘-amt calculated _
;pection dated 04.12.2024

Copy of Show Causc Notice dated 06.12.2024
Copy of unit reply dated 10.02.2024
Copy of Closure Order and its Compliance

Kultlc%a. AEE

Regional Office, Panipat

/
Bhupinder SingHEL -
Regional Officer, Panipat
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~——— HARYANA STATE PO(Lj%%?N CONTROL BOARD
==—==  SCO No.55, SECTOR*Z3] HUDA, PANIPAT

Ph. — (0180) 2672037, Telefax - 2664951, E-mail: hspcbroprégmail.com
No.HSPCB/PR/2024/ Dated

CLOSURE DIRECTIONS

WHEREAS, the matter of air quality of Delhi-NCR is being monitored and heard by the ,
Hon'ble Supreme Court in WRIT PETITION(S)(CIVIL) NO(S). 13029/1985

WHEREAS, The Commission:for Air Quality Management in NCR and adjoining areas, vide
Direction No. 83 dated 17th September, 2024, issued statutory direction for
implementation of the revised schedule of the Graded Response Action Plan (GRAP), which
is also available on the CAQM website (cagm.nic.in);

WHEREAS, The Sub-Committee for invoking actions under the GRAP has invoked Stage IV of
the GRAP i.e., 'Severe+' category (DELHI AQI > 450) on 17/11/2024 which remain in effect
upto 05/12/2024 and same is again invoked w.e.f. 16/12/2024 in the National Capital
Region (NCR) and all the construction activities including linear public projects are
completely banned under GRAP Stage-1V;

WHEREAS, the unit M/s Newtech (Part-I), Ready Mix Concrete Plant, Village Dadlana,
Panipat, is engaged in the process of manufacturing of Concrete using Cement, Aggregate
and Sand.

WHEREAS, the above said unit was inspected by this office on 04.12.2024 for
implementation of the directions issued by commission under GRAP and found the
following violations made by the above said unit:-

1. Unit has not obtained prior CTE/CTO from the Board.
2. Not complied with guidelines issued for RMC Plants by HSPCB vide letter no.
HSPCB/2013/267-278 dated 24.12.2013.

WHEREAS, the show cause notice for closure and imposition of environmental
compensation was issued to the unit vide this office letter No.HSPCB/PR/2024/2162 dated
06/12/2024. Unit has submitted the reply of show cause notice on dated 11/12/2024
which was not satisfactory as no compliance has been made by the unit till date.

WHEREAS, the above said violations made on the part of the said unit are not only violating
the provisions of Water Act, 1974 and Air Act, 1981 but also creating an emergent situation
by contributing pollution in the environment causing further deterioration of the air quality
up to Severe+ Category which is creating difficulties in breathing of the peoples residing in
the nearby locations. Hence closure action against the above said activity is the need of hour
in large public interest,

WHEREAS, there is apprehension of operation of the unit during odd hours in violation of
CAQM directions issued under GRAP Stage-1V.

WHEREAS, power were delegated to Regional Officers by board in its 187" meeting vide
agenda item no. 187.12 (S) held on 17.02.2020 and orders were issued vide endst no.
HSPCB/PLG/2020/1045-67 dated 19.03.2020 in partial modifications of the office order

endst. no. HSPCB/2005/2745-2753 dated 23.08.2005 of the board vide order dated.

19.30.2020, it has been ordered to delegate the power to the Regional Officers of the Board
in addition to power already delegated vide order dated 23.08.2005 for issuance of closure
directions against the industrial sectors/units, found operating in violation of directions of
the EPCA and as directed by Hon’ble Apex Court and Hon’ble NGT.

WHEREAS, it is pertinent to mention here that EPCA has been dissolved and Commission
for Air Quality Management in NCR and adjoining areas (CAQM) had been constituted vide
MoEF&CC notification dated 05.11.2020 for Air Quality Management in National Capital
Region and Adjoining Areas for better co-ordination, research, identification and resolution
of problems surrounding the air quality index and for matters connected therewith or
incidental thereto.

K%}d'f
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THEREFORE, in view the above mentiozgﬁ and in exercise of the power conferred
under sections 33-A of the Water (Prevention ontrol of Pollution) Act, 1974 and section
31-A of the Air (Prevention & Control of Pollution) Act, 1981, it is hereby ordered to close
down the operation of unit M/s Newtech (Part-I), Ready Mix Concrete Plant, Village
Dadlana, Panipat by sealing its plant and machinery & DG set along-with directions to stop
the electricity supply of the above said unit, with immediate effect.

Regionazlbdfﬁ}:er

Panipat Regjon

Endst. No. HSPCB/PNP/2024) 23 4§ — 237 Dated: 23/12/20%

A copy of this Direction/Order is forwarded to the following for information:

1. The Chairman, Haryana State Pollution Control Board, Panchkula.

2. The Deputy Commissioner, Panipat.

3. The Superintending Engineer, UHBVN, Panipat to stop the electricity supply of

said unit.
4. M/s Newtech (Part-1)., Ready Mix Concrete Plant, Village Dadlana, Panipat.

PR

Regionﬁ{{fﬁcer

Panipat R;tﬂon
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22 7 Annexure-23

’ E“. m HARYANA STATE POLLUTION CONTROL BOARD i
B — SCO No.55, SECTOR-25, HUDA, PANIPAT
ﬁ - Ph. - (0180) 2672037, Telefax — 2664951, E-mail: hspcbropn@gmail.com i
5 %: HSPCBIPR/2025/ %) £ §9 Dated 06— 0 2~20 XS

The Chairman, B
Haryana State Pollution Control Board, g

Panchkula.

l Kind Attn: SEE, SWM Cell (HQ)

: : i

f Subject: Recommendation for Levying Environmental Compensation on M/s Newtech Construction Co.. |
i

it 5

Ready Mix Concrete Plant, Village Dadlana, Panipat.

1

o

?}E 1 Name & address of the unit ' M/s Newtech Construction Co., Ready Mix Concrete Plant, Village , ]
b |- Dadlana, Panipat. — |
| 2 |Name and designation of the Sh. Kuldeep Singh, AEE
£ . | officer(s) inspected the unit e | B
: 3 Product(s)and bio-products Ready Mix Concrete. _ l; i
4 Manufacturing process [ Mixing of Cement, Sand and Aggregates. - 'ii
© 5| Status of CTE | Not obtained B
::-\'g gé. Status of CTO ] Not obtained _ ¥
7. T Date of inspection of the unit 04/12/2024 - ]
8. | Date of commissioning NA ) '
9. | Detail of violaton observed | 1. Unit has not obtained prior CTE/CTO from the Board. K
' during inspection: 2. Not obtained permission from HWRA for ground water extraction. ' -
3. Not complied with guidelines issued for RMC Plants by HSF‘CBIE
. I vide letter no. HSPCB/2013/267-278 dated 24.12.2013. | &

10. | Category of the unit i Green

11 | Complaint/Court case, if any.

i.  Small 8

~ 7" IMatter pending before Hon'ble NGT in OA No.1132 of 2024 titled as
Deepak V/s State of Haryana. |

12. _‘I:’Jetail of sampling and analysis of | NA :

| effiuent/air emission exceeding the
norms. — =
| Reasons for not collection of samples,| No source of Air Emission and effluent generation. RS |

13.

| if not collected. ] _
44 | Detail of Show Cause Notice fofSCN issued vide letter No.2162 dated 06.12.2024 for Environment
| closure and Compensation and for closure action. i
: f EC issued with date. !
2 &1, ( Reply of Show Cause Notice, if any | Unit reply received dated 10/12/2024 ) == s '
| received. _ N5l o B £

16 ‘_No. and date of closure order issued| This Office Endst.No.2368-2371 dated 23/12/2024. = !

| by the Head Office. - __%___

47 | Compliance of closure order i ompliance has been sent to Head Offi i ar NaDADT o . B3
apfcable. 013 2004 Mioudh Beraand Cuke, T oo o
18 | Present status of compliance| No compliance made by unit. — | G
| made by the unit, if any after issue of I
| show cause nofice. ‘ T 5 |1
19. | Cases for evying | 1. Unit has not obtained prior CTE/CTO fi = '8
! environmental compensation: - 2. Not obtained permission from HWRA fzgr?:ngf’?- n f"_{
j 3. Not complied with guidelines issued for RMC F’Iaanfr gxtr‘achon | |
] e e vide letter no. HSPCB/2013/267-278 dated 24.12 20 S by HSPCH| |
20 { Date of last inspection and sampling NA £4.12.2013.
j.e. prior present inspection (Water ! ‘l
and/or Air and/or other pollution. _ ] i | l':i
21 | Justification of  Imposing |NA o
| environmental compensation for Last (h

|fivoyear.  ———— - @
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-'22.

23.
24.
25.
26.

27
28

29.

B e -~

Final reasoned recommendations in
respect of EC angd documents
aftached to be verified.

slaXe) _,__4—?@"
The&a Wit s a RMC Plant covered under green Caléd’’
inspected on 04.12.2024 in compliance of Hon'ble NGT OTCETE Finat
18/11/2024 in OA No.1132 of 2024. During inspection it W28 5. "gnow
unit has not obtained CTE/CTO from the Board. There®"Chi.,

cause notice was issued to the unit vide this office letter og'c;tion which| &
06.12.2024 for Environment Compensation and for closure bﬂ t,
was physically delivered to the unit. issued I%
Unit Eaas; seared on 25/12/2024 in compliance of closure Ofs:prligrfce has,
this office Endst. No.2368-2371 dated 23/12/2024 and OU) \ hup ough |
been sent to Head Office vide letter No.2427 dated 30'12;'2024 has not
E-mail and E-Office. The unit in its reply dated 10/1 IE}
submitted any proof of date of commissioning. ion may| |
Therefore, it 5i‘!sprecc:mrnend\e-d that the environmental compensatlo T))T £

_ int filed in NGT) &
be imposed on the unit from 30/01/2024 (Date of w’f';f'g':eraﬁng without |

to 25/12/2024 (Date of compliance of closure order) | B
CTE/CTO from the Board. e B

II
| PI-Pollution Index (Red: 80, Orange:50
and Green:30)

30

——

N-No of days of violation

ot (Date of | §
30/01/2024 (Date of complaint filed in NGT) to 25/12/2024 (Da . )
compliance of closure order)i.e. 330 Days — | &

| R-Factor in Rupees

250 I

‘ S - Factor for scale of operation (0.5
| for micro or small, 1.0 for Medium and
. 1.5 for large unit)

LF-Location Factor (as per census)

 EC=PIXNxXxRxSxLF

0.5 (For Small) 4

30 x 330 x 250 x 0.5 x1= 12,37,500/- (Rs.3,750/- per da
minimum EC of Rs.5,000/- per day. Hence, 330 x 5000 = 16,50,000/-

- _____:_.._ = . :_’5.'.
y) so considering | =

| ¥
[ 1

1

J Total Amount calculated

~ [16,50,000/- | i

DA/Copy of inspection dated 04/12/2024

Copy of Show Cause Notice dated 06/12/2024

Copy of Closure order and Its Compliance

Kuldeep Singh, AEE
Regional Office, Panipat

Regional Officer, Pa

ipat

=21 :Iﬁ{"\-f.
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Annexure-24

22 9 Inspection no. : 32906081

HROCMMSID : 23PIT3908956

T Haryana State Pollution Control Board
MSECE C-11, SECTOR-6, PANCHKULA

PHONE:-0172-2577870-73,FAX-NO-2581201
E-mail:-hspcbho@gmail.com
Website:-HSPCB.ORG.IN, HROCMMS.NIC.IN

CLOSURE ORDER

Whereas, M/s New Tech (Unit I1), VPO-Dadlana, refinery Road, Panipat has established a Ready mix
cement concrete irrespective of investment cost at VPO-Dadlana, refinery Road, Panipat which is polluting
in nature;

Whereas, the above said unit was visited by the field officer of the Board on 12-Jan-2023 and reported the
following violations made by the unit under Water (Prevention & Control of Pollution) Act, 1974 / Air
(Prevention & Control of Pollution) Act, 1981.-

1. The unit was visited by concerned field officer with CM Flying Squad Team Karnal and during the
inspection found unit has not obtained CTE/ CTO from the Board.
2. Unit has not obtained HOWM authorization under HOWM Rules 2016.
3. Unit has not provided Display Board on Main Gate as per provisions of HOWM Rules 2016.
4. Unit has not provided storage facility for Hazardous Waste as per HOWM Rules 2016.
5. Unit has not made agreement with authorized recycler for disposal of used oil.

Whereas, show Cause Notice for closure was issued to the above said unit by Regional Officer Panipat vide
his letter HSPCB/PAN/2023/INS/32906081SCNCCO001 dated 18/01/2023 but the unit has not submitted the

reply;

Whereas, Regiona Officer, Panipat vide his recommendation letter number
HSPCB/PAN/2023/RO/INS/3290608LCONCRO001 dated 06-Feb-2023 has recommended for taking closure
action against the unit under section 31A of Air (Prevention & Control of Pollution) Act, 1981 and 33-A of
Water (Prevention & Control of Pollution) Act, 1974 , which has been examined and it has been found that
the unit has violated the provisions of Air (Prevention & Control of Pollution) Act, 1981, and Water
(Prevention & Control of Pollution) Act, 1974, as mentioned above;

Therefore, keeping in view of the above said facts and in exercise of the powers conferred under section 33-
A of Water (Prevention & Control of Pollution) Act, 1974, and 31-A of Air (Prevention & Control of
Pollution) Act, 1981, it ishereby ordered to close down the operation of the above said unit, M/s New Tech
(Unit 1) VPO-Dadlana, refinery Road, Panipat by sealing its plant / machinery and DG sets(if any)
alongwith disconnection of the electric supply and/or water supply of the above said unit, with immediate
effect.

*** Thisis system generated certificate ***
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2 30 Inspection no. : 32906081

HROCMMSID : 23PIT3908956

In addition to above it is also intimated that non compliance to directions issued under section 31-A of Air
(Prevention & Control of Pollution) Act, 1981 and 33-A of Water (Prevention & Control of Pollution) Act,

1974, isan offence.

Dated Panchkula, the P Raghavendra RAO
10-Mar-2023 Chairman
Endst. No.:HSPCB/PAN/2023/INS/32906081CONCO001- Dated: 14-Mar-2023
005

A copy of the aboveisforwarded to the following for information and necessary action:-

1. The Deputy Commissioner, PANIPAT

2. Executive Engineer, UHBVN Operation Division, PANIPAT. Heis directed to disconnect the electric
supply of the above said project of the unit immediately and submit compliance report within 03 days

positively.

3. The Regional Officer, Panipat. He is asked to ensure the compliance of closure order immediately and to
submit compliance report in this regard within 03 days positively. He will aso initiate legal action against
the unit for filing prosecution case for the above said violations and will submit the proper and complete
case with reasoned recommendation for the same to Head Office immediately.

4. M/sNew Tech (Unit I1) VPO-Dadlana, refinery Road, Panipat

5. Executive Engineer, Municipal Corporation/PHED Division, PANIPAT. Heis directed to disconnect the
water supply of the above said project of the unit immediately and submit compliance report within 03 days

positively.

Bhupender Singh, Sr Environment Engineer
Branch Incharge (HQ)
For Chairman

*** Thisis system generated certificate ***
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==——=  SCO No.55, SECTOR-Z5, HUDA, PANIPAT

Ph. — (0180) 2672037, Telefax - 2664951, E-mail: hspcbropr@gmail.com

HARYANA STATE POLOUBIPN CONTROL BOARD ~ Annexure-25

No.HSPCB/PR/2024/ Dated

CLOSURE DIRECTIONS

WHEREAS, the matter of air quality of Delhi-NCR is being monitored and heard by the ,
Hon’ble Supreme Court in WRIT PETITION(S)(CIVIL) NO(S). 13029/1985

WHEREAS, The Commission for Air Quality Management in NCR and adjoining areas, vide
Direction No. 83 dated 17th September, 2024, issued statutory direction for
implementation of the revised schedule of the Graded Response Action Plan (GRAP), which
is also available on the CAQM website (cagm.nic.in); -

WHEREAS, The Sub-Committee for invoking actions under the GRAP has invoked Stage IV of
the GRAP i.e., 'Severe+' category (DELHI AQI > 450) on 17/11/2024 which remain in effect
upto 05/12/2024 and same is again invoked w.e.f. 16/12/2024 in the National Capital
Region (NCR) and all the construction activities including linear public projects are
completely banned under GRAP Stage-IV;

WHEREAS, the unit M/s RSB Project Pvt. Ltd., Ready Mix Concrete Plant, Village Singhpura-
Sithana, Panipat, is engaged in the process of manufacturing of Concrete using Cement,
Aggregate and Sand.

WHEREAS, the above said unit was inspected by this office on 04.12.2024 for
implementation of the directions issued by commission under GRAP and found the
following violations made by the above said unit:-

1. Unit has not obtained prior CTE/CTO from the Board.
2. Not complied with guidelines issued for RMC Plants by HSPCB vide letter no.
HSPCB/2013/267-278 dated 24.12.2013.

WHEREAS, the show cause notice for closure and imposition of environmental
compensation was issued to the unit vide this office letter No.HSPCB/PR/2024/2177 dated
06/12/2024. Unit has submitted the reply of show cause notice on dated 11/12/2024
which was not satisfactory as no compliance has been made by the unit till date.

WHEREAS, the above said violations made on the part of the said unit are not only violating
the provisions of Water Act, 1974 and Air Act, 1981 but also creating an emergent situation
by contributing pollution in the environment causing further deterioration of the air quality
up to Severe+ Category which is creating difficulties in breathing of the peoples residing in
the nearby locations. Hence closure action against the above said activity is the need of hour
in large public interest.

WHEREAS, there is apprehension of operation of the unit during odd hours in violation of
CAQM directions issued under GRAP Stage-IV.

WHEREAS, power were delegated to Regional Officers by board in its 187t meeting vide
agenda item no. 187.12 (S) held on 17.02.2020 and orders were issued vide endst no.
HSPCB/PLG/2020/1045-67 dated 19.03.2020 in partial modifications of the office order
endst. no. HSPCB/2005/2745-2753 dated 23.08.2005 of the board vide order dated
19.30.2020, it has been ordered to delegate the power to the Regional Officers of the Board
in addition to power already delegated vide order dated 23.08.2005 for issuance of closure
directions against the industrial sectors/units, found operating in violation of directions of
the EPCA and as directed by Hon’ble Apex Court and Hon’ble NGT.

WHEREAS, it is pertinent to mention here that EPCA has been dissolved and Commission
for Air Quality Management in NCR and adjoining areas (CAQM) had been constituted vide
MoEF&CC notification dated 05.11.2020 for Air Quality Management in National Capital
Region and Adjoining Areas for better co-ordination, research, identification and resolution
of problems surrounding the air quality index and for matters connected therewith or
incidental thereto.

&
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THEREFORE, in view the above menti%%lgs and in exercise of the power conferred
under sections 33-A of the Water (Prev Control of Pollution) Act, 1974 and section
31-A of the Air (Prevention & Control of Pollution) Act, 1981, it is hereby ordered to close
down the operation of unit M/s RSB Project Pvt. Ltd,, Ready Mix Concrete Plant, Village
Singhpura-Sithana, Panipat by sealing its plant and machinery & DG set along-with
directions to stop the electricity supply of the above said unit, with immediate effect.

4

Regionai' (]i&'ﬁl':er

Panipat Re,
Endst. No. HSPCB/PNP/2024/ 2.274- 2379. Dated: 23/12/202?‘
A copy of this Direction/Order is forwarded to the following for information:
1. The Chairman, Haryana State Pollution Control Board, Panchkula.
2. The Deputy Commissioner, Panipat.
3. The Superintending Engineer, UHBVN, Panipat to stop the electricity supply of

said unit.
4. M/s RSB Project Pvt. L.td,, Ready Mix Concrete Plant, Village Singhpura-Sithana,
Panipat.
i
Regit‘;rg'lr officer

Panipat Rew




2 3 3 Annexure-26

=== HARYANA STATE POLLUTION CONTROL BOARD
SCO No.55, SECTOR-25, HUDA, PANIPAT

—
S

w Ph. - (0180) 2672037, Telefax — 2664951, E-mail: hspcbropru gmail.com
:S.Hspcmpmozsw 70 , Dated //_ &, 7-dod 5
The Chairman,
Haryana State Pollution Control Board.
Panchkula.
Kind Attn: SEE, SWM Cell (HQ)
Subject: Recommendation for Levying Environmental Compensation on M/s RSB Project Pvt. Ltd., Ready
Mix Concrete Plant, Village Singhpura-Sithana, Panipat.
I. | Name & address of the unit | M/s RSB Project Py, l1d.. Ready Mix Concrete Plant. Village |
| Singhpura-Sithana. Panipat,
L_;TE. Name and designation of the officer(s) — Sh. Kuldeep Singh. AL
; inspected the unit _
3 Product(s) and bio-producls e Rcad}_Mi.\;' (T()_l{cr_cic: __ o __ - a . TR
4. | Manufacturing process _ ‘an’br Cement, Sand and Aggregates
5. | Status of CTE Not Obtained
6. | Status of CTO Not Obtained = - -
7. | Date of inspection of the unit 04/12/2024 -
8. | Date of commissioning NA
9 | Detail of violation observed during | 1. Unithas not obtained prior CTE/CTO form the Board.
inspection: 2 Not obtained permission from HWRA for ground water extraction. |
3. Not complied with guidelines issued for RMC Plants by HSPCB
- | vide No.HSPCB/2013/267-278 dated 24.12.2013.
10. | Category of the unit i. Green
N S/ ii.  Small Scale . ) -
11. | Complaint / Court case. ifany. Matter pending before Hon'ble NGT in OA No.1132 of 2024 titled as |
- e Deepak V/s State of Haryana. |
12. | Detail of sampling and  analysis of | NA
effluent/air emission exceeding the norms. I - e
_ﬁmoﬁoﬂecli0|l of samples. 11 No Source ol air emission and cl'ﬂucnl-\__*u:nc_nﬁn;m. N —
| |notcollected. L ) |
14. | Detail of Show Cause Notice for EC issued | SCN issued vide letter No.2177 dated 06.12.2024 for Environment

with date. Compensation and for closure action.
15.| Reply of Show Cause Notice. if any | Reply received dated 23.01.2025. ‘

received.
16. | No. and date of closure order issued by the | This office Endst.N0.2376-2379 dated 23.12.2024.

Board 1
17. | Compliance of closure order if applicable. Compliance has been sent lo Had Office vide letter No.2430 aued |
RSP ——. 30.12.2024 through E-mail and E-Office. |
T_ﬁe_s_e_:-ri sﬁlﬁ_cmﬁaliance made by the | No compliance made by the unit. ' i - =
unit, if any after issue of show cause notice. \
719. | Cases for levying environmental | (J) Operating without obtaining prior consent to operate under the

Water (Prevention and Control of Pollution) Act. 1974 and/or Air\

compensation:-

720. | Date of last inspection and sampling e NA
prior present mspection (Water and or A
and/or other pollution I |
21, | Justification ol 1Imposing environmental - NA
compensation for last five year__ | T -
22| Final reasoned recommendations in respect | The said unit is a RMC plant covered under green'care—g —
of EC and documents attached to be | inspected on 04.12.2024 in compliance of Hon’ble NGT Orﬁe:z'd;a;
¢

verified. 18.11.2024 in OA No.l1132 of 2024. Duri%
oun

Page 5 of 12
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Po———— . D234

that unit has not obtained CTE/CTO from the Board. Thereaﬁcr,
show cause notice was issued to the unit vide this office letter No.2177
dated 06.12.2024 for Environment Compensation and for closure
action which was physically delivered to the unit. Unit was sealed on
25.12.2024 in compliance of closure order issued by this office
Fndst.N0.2376-2379 dated 23.12.2024 and compliance has been sent
1o Head olfice vide letter No.2430 dated 30.12.2024 through E-mail
and -O1ee

he umit i its reply dated 23 01.2025 has submitted the documents of
| its commissioning. As per the reply submitied by the unit has made
| lease agreement of land on 24112023 and shifted that RMC Plant at
site on 29.11.2023. Therealier. an apphcation for the Change of Land
Use (CL.U) was submitted to the concerned authorities on 09.01.2024.
Due to unforescen delays in the CLU approval process, the
establishment of the plant at the designated location was delayed,
impacting the timeline for its sctup. The plant was successfully erected
at the Panipat PBR site on 10.09.2024, and calibration of the plant was
done on 23.09.2024.

Therefore, it is recommended that the environmental compensation
may be imposed on the unit from 29.11.2023 (Date of RMC plant
shifting) to 25.12.2024 (Date of compliance of closure order) for
’ operating without CTE/CTO from the Board.

i 23.| PI - Pollution Index (Red : 80. Orange : 50 | 30 -
g A

| and Green @ 30) R
2. [ N-Noof d:\snl violation 20.11.2023 (Date of RMC plant shifting) 1o 25.12.2024 (Date of

mrlu‘liun_cu_nl' closure ordery e 393 Davs

T ; 250

R - l-actor in Rupu.*x ) | == o o I e e

I '_’6. S - Factor for scale of  operation (0.5 for | 0.5 (For Small)
[ micro or small. 1.0 for medium and 1.3 for
| large unit) - . . o g -
"'7 |.| m.dllun FFactor (as as per LLll\u\) I f I ———— i o
38 | EC-PIXNXRsSxLF 130 x 393 x 250 x 0.5 & | 14.73.750/- (Rs.3.750/- per day) so
. considenng minmum EC of Rs.3.0000- per day. Hence, 393 x 5000
| J I‘J (1\ 000 - : - S
[ 29. | Total Amount calculated | | 19,65, 000/~ ) ]
DA/Cup\ of inspection dated 04.12. 2024
Copy of Show Cause Notice dated 06.12.2024
Copy of Closure Order and its Compliance
Copy of unit reply dated 23.01.2025
I
kg e A‘l-‘ E‘ Regional Officer, Panipat
Regional Office. Panipal
Page 6 of 12

73



~==- HARYANA STATE POL N CONTROL BOARD
===  5CO No.55, SECTOR-Y5 HUDA, PANIPAT
Ph. — (0180) 2672037, Telefax — 2664951 . E-mail: hspcbropr@gmail.com

Annexure- 27

No.HSPCB/PR/2024/ Dated

CLOSURE DIRECTIONS

WHEREAS, the matter of air quality of Delhi-NCR is being monitored and heard by the ,
Hon’ble Supreme Court in WRIT PETITION(S) (CIVIL) NO(S). 13029/1985

WHEREAS, The Commission for Air Quality Management in NCR and adjoining areas, vide
Direction No. 83 dated 17th September, 2024, issued statutory direction for
implementation of the revised schedule of the Graded Response Action Plan (GRAP), which
is also available on the CAQM website (cagm.nic.in);

WHEREAS, The Sub-Committee for invoking actions under the GRAP has invoked Stage IV of
the GRAP i.e, ‘Severe+' category (DELHI AQI > 450) on 17/11/2024 which remain in effect
upto 05/12/2024 and same is again invoked w.e.f. 16/12/2024 in the National Capital
Region (NCR) and all the construction activities including linear public projects are
completely banned under GRAP Stage-1V;

WHEREAS, the unit M/s SKF Enterprises, Ready Mix Concrete Plant, Village Singhpura-
Sithana, Panipat, is engaged in the process of manufacturing of Concrete using Cement,
Aggregate and Sand.

WHEREAS, the above said unit was inspected by this office on 04.12.2024 for
implementation of the directions issued by commission under GRAP and found the
following violations made by the above said unit:-

1. Unit has not obtained prior CTE/CTO from the Board.
2. Not complied with guidelines issued for RMC Plants by HSPCB vide letter no.
HSPCB/2013/267-278 dated 24.12.2013.

WHEREAS, the show cause notice for closure and imposition of environmental
compensation was issued to the unit vide this office letter No.HSPCB/PR/2024/2171 dated
06/12/2024. Unit has submitted the reply of show cause notice on dated 16/12/2024
which was not satisfactory as no compliance has been made by the unit till date.

WHEREAS, the above said violations made on the part of the said unit are not only violating
the provisions of Water Act, 1974 and Air Act, 1981 but also creating an emergent situation
by contributing pollution in the environment causing further deterioration of the air quality
up to Severe+ Category which is creating difficulties in breathing of the peoples residing in
the nearby locations. Hence closure action against the above said activity is the need of hour
in large public interest.

WHEREAS, there is apprehension of operation of the unit during odd hours in violation of
CAQM directions issued under GRAP Stage-IV.

WHEREAS, power were delegated to Regional Officers by board in its 187t meeting vide
agenda item no. 187.12 (8) held on 17.02.2020 and orders were issued vide endst no.
HSPCB/PLG/2020/1045-67 dated 19.03.2020 in partial modifications of the office order
endst. no. HSPCB/2005/2745-2753 dated 23.08.2005 of the board vide order dated
19.30.2020, it has been ordered to delegate the power to the Regional Officers of the Board
in addition to power already delegated vide order dated 23.08.2005 for issuance of closure
directions against the industrial sectors/units, found operating in violation of directions of
the EPCA and as directed by Hon’ble Apex Court and Hon'ble NGT.

WHEREAS, it is pertinent to mention here that EPCA has been dissolved and Commission
for Air Quality Management in NCR and adjoining areas (CAQM) had been constituted vide
MoEF&CC notification dated 05.11.2020 for Air Quality Management in National Capital
Region and Adjoining Areas for better co-ordination, research, identification and resolution

of problems surrounding the air quality index and for matters connected therewith or
incidental thereto.

Z
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THEREFORE, in view the above mentiozm and in exercise of the power conferred
under sections 33-A of the Water (PreveffTo ontrol of Pollution) Act, 1974 and section
31-A of the Air (Prevention & Control of Pollution) Act, 1981, it is hereby ordered to close
down the operation of unit M/s SKF Enterprises, Ready Mix Concrete Plant, Village
Singhpura-Sithana, Panipat by sealing its plant and machinery & DG set along-with
directions to stop the electricity supply of the above said unit, with immediate effect.
A
Reg{ﬁ@
Panipat Regipn
Endst. No. HSPCB/PNP/2024/ 2 ZS’O — £3 Dated: 23 /12/202&
A copy of this Direction/Order is forwarded to the following for information:
1. The Chairman, Haryana State Pollution Control Board, Panchkula
2. The Deputy Commissioner, Panipat.
3. The Superintending Engineer, UHBVN, Panipat to stop the electricity supply of

i/,
officer

said unit.
4 M/s SKF Enterprises, Ready Mix Concrete Plant, Village Singhpura-Sithana,
Panipat.
J
bs1a -
Regional dfficer

Panipat chl\]

s




HARYANA STATE POLLUTION CONTROL BOARD

Annexure-28

— 3 : 3 Z g F\f:"—’"—:x:

E____% :.:
— sco No.55, SECTOR-25, HUDA, PANIPAT f
AT — (0180) 2672037, Telefax — 2664951, E-mail: hspcbropri@gmail.com

q
NGT MATTER
No. HSPCB/PR/2025/ 70 & Dated 10 [0 X 209\( )
To b
The Chairman, i
Haryana State Pollution Control Board, i
Panchkula. K
Kind Attn: SEE, SWM Cell (HQ) i
Subject: Recommendation for Levying Environmental Compensation on M/s SKF Enterprises, Ready =
Mix Concrete Plant, Village Singhpura-Sithana, Panipat. X
!‘I. | Name & address of the unit M/s SKF Enterprises, Ready Mix Concrete Plant, Village Singhpural!;_-';
; Sithana, Panipat. — | i
2. Name and designation of the Sh. Kuldeep Singh, AEE | &
| officer(s) inspected the unit | 8
3 Product(s)and bio-products Ready Mix Concrete
4. | Manufacturing process ~ " [Mixing of Cement, Sand and Aggregates
5 | Status of CTE Not obtained A
6., | Status of CTO Not obtained -
7. | Date of inspection of the unit 04/12/2024
' — ! B
8. | Date of commissioning NA | §
9 | Detal of violation observed [ 1. Unithas not obtained prior CTE/CTO from the Board.
| during inspection: 2. Not obtained permission from HWRA for ground water extraction. 1
3. Not complied with guidelines issued for RMC Plants by HSPCBl
| [ o vide letter no. HSPCB/2013/267-278 dated 24.12.2013. I
10. | Category of the unit i. Green :
i.  Small k:
1. | Complaint/Court case, if any. Viatter pending before Hon'ble NGT in OA No.1132 of 2024 fitled as| -
~ Deepak V/s State of Haryana.
12, | Detail of sampling and analysis of | NA
effluent/air emission exceeding the
| | norms. |
13. | Reasons for not collection of samples,| No source of Air Emission and effluent generation. | 8
.| if not collected.
44. | Detail of Show Cause Notice forSCN issued vide letter No.2171 dated 06.12.2024 for Enwronmenﬂ
closure and Compensation and for closure action,
| EC issued with date.
45. | Reply of Show Cause Notice, if any [Received on dated 16/12/2024. -
. received. : o
16. | No. and date of closure order issued| This Office Endst.N0.2380-2383 dated 23/12/2024. T
by the Head Office. -
47. | Compliance of closure order ifCompliance has been sent to Head Office vide letter No.24
. applicable. 0.12.2024 through E-mail and E-Office. 98400 “a“"-“' b‘
18. | Present  status of compliance| No compliance made by unit. - S - _*_»
t made by the unit, if any after issue of
| | show cause notice. : _ ! . ?
19 | Cases for _ lewing | 1. Unithas not obtained prior CTE/CTO from the Board, ..
environmental compensation: - 2. Not obtained permission from HWRA for ground water extraction ' ‘
3. Not complied with guidelines |ssued for RMC Plants by HSPCH
20. | | Date of last inspection and sampling NA i
t | i.e. prior present inspection (Water
| and/or Air and/or other pollution. L
21. | Justification of |mpusmg NA -
' enwronmenta_l compensation for Last

| iveyear.
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Final reasoned recommendations in
respect of EC and documents
attached to be verified.

______________-—-————-_-_-'___ e q] "r
The said unit is a RMC Plant covered under green category, botar]
inspected on 04.12.2024 in compliance of Hon'ble N(_sT Orders 3?:1931 >
181112024 in OA No.1132 of 2024. During inspection it We> igpigian |
unit has not obtained CTE/CTO from the Board. Thereafter, @ SMo
cause notice was issued to the unit vide this office letter N0.2171 date

06.12.2024 for Environment Compensation and for closure action which

was physically delivered to the unit. : ' . b
Unit was sealed on 25/12/2024 in compliance of closure order_lssued
this office Endst. No.2380-2383 dated 23/12/2024 and compliance has| ¢
been sent to Head Office vide letter No.2436 dated 30.12.2024. o
The unit in its reply dated 16/12/2024 has submitted the documents of |lsir ._
commissioning which are as follows:- | i

1. Copy of date of calibration of Batching Plant-25/1 0/2024

2. Copy of supply order for concrete dated 09/10/2024.

3. Copy of Rent Agreement dated 20/10/2024. !,

As per the purchase order of RMC Plant and calibration of the same v..l\.fa':.lJ :
done on 25.10.2024 before starting operation of RMC Plant. Therefore, EJ
date of start of operation of RMC plant may be taken from 25/10/2024 to] /!
date of sealing of plant done by HSPCB on 25.12.2024.
Therefore, it is recommended that the environmental compensation may *
be imposed on the unit from 25/1 0/2024 (Date of Commissioning of uml); =

to 25/12/2024 (Date of compliance of closure order) for operating without
CTE/CTO from the Board. T _ - g t“

?il

et

it

(1]
iF

30 3

Pl-Pollution Index (Red: 80, Orange:50 i

| }__and Green:30) - I | i
24. | N-No of days of violation 25/10/2024 (Date of Commissioning of unit) to 25/12/2024 (Date of\ﬁ\
. | _ ] B compliance of closure order) i.e. 62 Days - _ )
25. | R-Factor in Rupees 250 ‘ g

H l D R . e

26 | S - Factor for scale of operation (0.5(0.5 (For Small) e

| for micro or small, 1.0 for Medium and &

1.5 for large unit) ) L) s B - 4

27 | LF-Location Factor (as per census) T - ! ;,

28 | EC=PIxNXxRxSxLF 30 x 62 x 250 x 0.5 x1= 2,32,500/- (Rs.3,750/- per day) so considering! "

S minimum EC of Rs.5,000/- per day. Hence, 62 x 5000 = 3,10,000/- E

29 | Total Amount calculated 3,10,000/-' R ' -.

DA/Copy of inspection dated 04/12/2024 &

6/12/2024 ' i

Copy of Show Cause Notice dated O

Copy of Closure order and Its Compliance
Copy of Unit Reply 16/12/2024

Kuldeep Singh, AEE
Regional Office, Panipat
Panipat

e ¥ e

Bhupinder ﬁ

Regional Officer,

SRS A~ e

¢
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~=- HARYANA STATE PO(L)%.@?N CONTROL BOARD
<=  SCO No.55, SECTOR25’ HUDA, PANIPAT

Ph. - (0180) 2672037, Telefax — 2664951, E-mail: hspcbropr@gmail.com
No.HSPCB/PR/2024/ Dated

CLOSURE DIRECTIONS

WHEREAS, the matter of air quality of Delhi-NCR is being monitored and heard by the ,
Hon’ble Supreme Court in WRIT PETITION(S) (CIVIL) NO(S). 13029/1985

WHEREAS, The Commission for Air Quality Management in NCR and adjoining areas, vide
Direction No. 83 dated 17th September, 2024, issued statutory direction for
implementation of the revised schedule of the Graded Response Action Plan (GRAP), which
is also available on the CAQM website (cagm.nic.in);

WHEREAS, The Sub-Committee for invoking actions under the GRAP has invoked Stage IV of
the GRAP i.e, ‘Severe+' category (DELHI AQI > 450) on 17/11/2024 which remain in effect
upto 05/12/2024 and same is again invoked w.e.f. 16/12/2024 in the National Capital
Region (NCR) and all the construction activities including linear public projects are
completely banned under GRAP Stage-1V;

WHEREAS, the unit M/s VRC Construction Company (Part-2), Ready Mix Concrete Plant,
Village Baholi/Bal Jattan, Panipat, is engaged in the process of manufacturing of Concrete
using Cement, Aggregate and Sand.

WHEREAS, the above said unit was inspected by this office on 04.12.2024 for
implementation of the directions issued by commission under GRAP and found the
following violations made by the above said unit:-

1. Unit has not obtained prior CTE/CTO from the Board.
2. Not complied with guidelines issued for RMC Plants by HSPCB vide letter no.
HSPCB/2013/267-278 dated 24.12.2013.

WHEREAS, the show cause notice for closure and imposition of environmental
compensation was issued to the unit vide this office letter No.HSPCB/PR/2024/2184 dated
06/12/2024. Unit has not submitted any reply of show cause notice and no compliance has
been made by the unit.

WHEREAS, the above said violations made on the part of the said unit are not only violating
the provisions of Water Act, 1974 and Air Act, 1981 but also creating an emergent situation
by contributing pollution in the environment causing further deterioration of the air quality
up to Severe+ Category which is creating difficulties in breathing of the peoples residing in
the nearby locations. Hence closure action against the above said activity is the need of hour
in large public interest.

WHEREAS, there is apprehension of operation of the unit during odd hours in violation of
CAQM directions issued under GRAP Stage-1V.

WHEREAS, power were delegated to Regional Officers by board in its 187" meeting vide
agenda item no. 187.12 (S) held on 17.02.2020 and orders were issued vide endst no.
HSPCB/PLG/2020/1045-67 dated 19.03.2020 in partial modifications of the office order
endst. no. HSPCB/2005/2745-2753 dated 23.08.2005 of the board vide order dated
19.30.2020, it has been ordered to delegate the power to the Regional Officers of the Board
in addition to power already delegated vide order dated 23.08.2005 for issuance of closure
directions against the industrial sectors/units, found operating in violation of directions of
the EPCA and as directed by Hon'ble Apex Court and Hon’ble NGT.

WHEREAS, it is pertinent to mention here that EPCA has been dissolved and Commission
for Air Quality Management in NCR and adjoining areas (CAQM) had been constituted vide
MoEF&CC notification dated 05.11.2020 for Air Quality Management in National Capital
Region and Adjoining Areas for better co-ordination, research, identification and resolution
of problems surrounding the air quality index and for matters connected therewith or
incidental thereto.

Ly
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THEREFORE, in view the above ment; thcts and in exercise of the power conferred
under sections 33-A of the Water (Prévention & Control of Pollution) Act, 1974 and section
31-A of the Air (Prevention & Control of Pollution) Act, 1981, it is hereby ordered 1o close
down the operation of unit M/s VRC Construction Company (Part-2), Ready Mix Concrete
Plant, Village Baholi/Bal Jattan, Panipat by sealing its plant and machinery & DG set along-
with directions to stop the electricity supply of the above said unit, with immediate effect.

Region o]’ﬁégf'

Panipat Regiw
Endst. No. HSPCB/PNP/2024/ 2 3 43 —232Y6 Dated: 23/12/2024

A copy of this Direction/Order is forwarded to the following for information:

1. The Chairman, Haryana State Pollution Control Board, Panchkula

2. The Deputy Commissioner, Panipat.

3. The Superintending Engineer, UHBVN, Panipat to stop the electricity supply of
said unit.

4. M/s VRC Construction Company (Part-2), Ready Mix Concrete Plant, Village

Baholi/Bal Jattan, Panipat.
L z
Reginnall'gl\rllcer

Panipaﬁgion
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SCO No.55,
'Ph. - (0180) 2672037,

HARYANA STATE POLLUTION CONTROL BOARD

SECTOR-25, HUDA, PANIPAT

Telefax — 2664951, E-mail: hspebro Annex

ail.com

No. HSPCB/PR/2025/ 2. §

gg

Dated 06—02—2623’ [F
i

To
The Chairman,
Haryana State Pollution Control Board, Bl
Panchkula. g
Kind Attn: SEE, SWM Cell (HQ) .}
Subject: Recommendation for Levying Environmental Compensation on M/s VRC Construction Company H
(Part-2), Ready Mix Concrete Plant, V|Ilage Baholi/Bal Jattan, Panipat.
1. | Name & address of the unit M/s VRC Construction Company (Part-2), Ready Mix Concrete Plant, ]
|r , Village Baholi/Bal Jattan, Panipat. ;
2 | Name and designation of the Sh. Kuldeep Singh, AEE '
|| officer(s) inspected the unit j
3 ' Product(s)and bio-products Ready Mix Concrete. " '-'fi
4 | Manufacturing process Mixing of Cement, Sand and Aggregates.
5 : Status of CTE Not obtained o
6 Status of CTO Not obtained '. I
7 Date of inspection of the unit 04/12/2024 I8
8 Date of commissioning NA _ ' | o
9. | Detail  of violaton observed | 1. Unit has not obtained prior CTE/CTO from the Board. 1 ?ﬁ
‘ during inspection: 2. Not obtained permission from HWRA for ground water |
' extraction.
| 3. Not complied with guidelines issued for RMC Plants by HSPCB
| s vide letter no. HSPCB/2013/267-278 dated 24.12.2013. | B
10. | Caiegory of the unit i. Green I
i i, Small
11. TComplainthoun case, if any. Matter pending before Hon'ble NGT in OA No.1132 of 2024 titled as
B Deepak V/s State of Haryana.
12. | Detail of sampling’ and analysis of | NA
| effluent/air emission exceeding the
'I'.‘:".’TS__ S
13. | Reasons for not collection of samples, No source of Air Emission and effluent generation. 1
_ | ifnotcollected. L
14 | Detail of Show Cause Notice forfSCN issued vide letter No.2184 dated 06.12.2024 for Environment | E:
| closure and Compensation and for closure action. L
; EC issued with date.
15. | Reply of Show Cause Notice, if any | Unit reply received dated 27/12/2024 S
received. -
16. | No. and date of closure order issued| This Office Endst. No.2343-2346 dated 23/12/2024. i ?
| by the Head Office. N | W
4/ | Compliance of closure order ifCompliance has been sent to Head Office vide letter No.2412 dateq |
. | applicable. ~30.12.2024 through E-mail and E-Office. I
18. | Present status  of  compliance| No compliance made by unit. o
| made by the unit, if any after issue of
! show cause notice. e
19. | Cases for levying | 1. Unit has not obtained prior CTE/CTO from the Board.
| environmental compensation: - 2. Not obtained permission from HWRA for ground wate-
! extraction.
3. Not complied with guidelines issued for RMC Plants by HSPCi3
o o __vide letter no. HSPCB/2013/267-278 dated 24.12.2013
“( | Date of last inspection and sampling NA
i.e. prior present inspection (Water
| and/or Air and/or other pollution. .
21, | Justification - of imposing |NA N T

| environmental compensation for Last

W
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22 | Final reasoned recommendations in
respect of EC and documents
attached to be verified.

The said unit is a RMC Plant covered under green category, was
inspected on 04.12.2024 in compliance of Hon'ble NGT Orders dated
18/11/2024 in OA No.1132 of 2024. During inspection it was found that
unit has not obtained CTE/CTO from the Board. Thereafter, a show
cause notice was issued to the unit vide this office letter No.2184 dated
06.12.2024 for Environment Compensation and for closure action which
was physically delivered to the unit. :

this office Endst. No. 2343-2346 dated 23/12/2024 and compliance has
been sent to Head Office vide letter No.2412 dated 30.12.2024 through
E-mail and E-Office. The unit in its reply dated 27/12/2024 has not
submitted any proof of date of commissioning.

to 25/12/2024 (Date of compliance of closure order) for operating
without CTE/CTO from the Board. ] B

23 | Pl-Pollution Index (Red: 80, Orange:50

i and Green:30) B )
24. | N-No of days of violation

30

compliance of closure crder) i.e. 330 Days i, W

25. ‘ R-Factor in Rupees

250

26. | S - Factor for scale of operation (0.5 0.5 (For Small)
| for micro or small, 1.0 for Medium and

| 1.5 for large unit) —

27, [ LF-Location Factor (as per census)
28. | EC=PIXNXxRxSxLF

minimum EC of Rs.5,000/- per day. Hence, 330 x 5000 = 16,50,000/-

29 | Total Amaunt calculated

“116,50,000/-

DA/Copy of inspection dated 04/12/2024

Copy of Show Cause Notice dated 06/12/2024

Copy of Closure order and Its Compliance

Copy of complaint dated 30.01.2024 filed before NGT

Kuldeeé Singh, AEE

Regional Office, Panipat

e P g
Bhupinder Singh,
Regional Officer, Panipat

Unit was sealed on 25/12/2024 in compliance of closure order issued by |

30/01/2024 (Date of complaint fied in NGT) to 25/12/2024 (Date of |

Therefore, it is recommended that the environmental compensation may |
be imposed on the unit from 30/01/2024 (Date of complaint filed in NGT) '

S

s r_, ] .______ﬁ, , :

30 X 330 x 250 x 0.5 x1= 12,37,500/- (Rs.3,750/- per day) so considefing "
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Annexure-31

24 3 Inspection no. : 31264148

HROCMMSID : 22PI1T860158

T Haryana State Pollution Control Board
MSECE C-11, SECTOR-6, PANCHKULA

PHONE:-0172-2577870-73,FAX-NO-2581201
E-mail:-hspcbho@gmail.com
Website:-HSPCB.GOV.IN, HROCMMS.NIC.IN

CLOSURE ORDER

Whereas, M/S Tanwar Projects Pvt Ltd, Village Singhpura, Near Panipat Refinery has established a and
operated a Ready mix cement concrete irrespective of investment cost at Village Singhpura, Near Panipat
Refinery which is polluting in nature;

Whereas, the above said unit was visited by the field officer of the Board on 29-Nov-2022 and reported the
following violations made by the unit under Water (Prevention & Control of Pollution) Act, 1974 / Air
(Prevention & Control of Pollution) Act, 1981.-

1 Unit has operated without CTE/CTO from the Board .
2 Unit has violated the provisions of Water Act 1974 and Air Act 1981.

Whereas, show Cause Notice for closure was issued to the above said unit by Regional Officer Panipat vide
his letter HSPCB/PAN/2022/INS/31264148SCNCCO001 dated 07/12/2022 The reply submitted by the unit
vide letter dated 20-Dec-2022 was not find satisfactory as per detail given below:

1 Unit has operated without CTE/CTO from the Board .
2 Unit has violated the provisions of Water Act 1974 and Air Act 1981.

Whereas, Regiona Officer, Panipat vide his recommendation |etter number
HSPCB/PAN/2023/RO/INS/31264148CONCRO002 dated 27-Jan-2023 has recommended for taking closure
action against the unit under section 31A of Air (Prevention & Control of Pollution) Act, 1981 and 33-A of
Water (Prevention & Control of Pollution) Act, 1974 , which has been examined and it has been found that
the unit has violated the provisions of Air (Prevention & Control of Pollution) Act, 1981, and Water
(Prevention & Control of Pollution) Act, 1974, as mentioned above;

Therefore, keeping in view of the above said facts and in exercise of the powers conferred under section 33-
A of Water (Prevention & Control of Pollution) Act, 1974, and 31-A of Air (Prevention & Control of
Pollution) Act, 1981, it ishereby ordered to close down the operation of the above said unit, M/s M/S
Tanwar Projects Pvt Ltd Village Singhpura, Near Panipat Refinery by sealing its plant / machinery and DG
sets(if any) alongwith disconnection of the electric supply and/or water supply of the above said unit, with
immediate effect.

In addition to above it is also intimated that non compliance to directions issued under section 31-A of Air
(Prevention & Control of Pollution) Act, 1981 and 33-A of Water (Prevention & Control of Pollution) Act,

*** Thisis system generated certificate ***
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244 Inspection no. : 31264148

HROCMMSID : 22PI1T860158

1974, isan offence.

Dated Panchkula, the P Raghavendra RAO
19-Feb-2023 Chairman
Endst. No.:HSPCB/PAN/2023/INS/31264148CONCO001- Dated:09-Mar-2023
005

A copy of the aboveis forwarded to the following for information and necessary action:-

1. The Deputy Commissioner, PANIPAT

2. Executive Engineer, UHBVN Operation Division, PANIPAT. Heis directed to disconnect the electric
supply of the above said project of the unit immediately and submit compliance report within 03 days

positively.

3. The Regional Officer, Panipat. He is asked to ensure the compliance of closure order immediately and to
submit compliance report in this regard within 03 days positively. He will also initiate legal action against
the unit for filing prosecution case for the above said violations and will submit the proper and complete
case with reasoned recommendation for the same to Head Office immediately.

4. M/S Tanwar Projects Pvt Ltd Village Singhpura, Near Panipat Refinery

5. Executive Engineer, Municipal Corporation/PHED Division, PANIPAT. Heis directed to disconnect the
water supply of the above said project of the unit immediately and submit compliance report within 03 days

positively.

Bhupender Singh, Sr Environment Engineer
Branch Incharge (HQ)
For Chairman

*** Thisis system generated certificate ***
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Annexure-32

24 5 Inspection no. : 31264031

HROCMMSID : 22PIT3546398

T Haryana State Pollution Control Board
MSECE C-11, SECTOR-6, PANCHKULA

PHONE:-0172-2577870-73,FAX-NO-2581201
E-mail:-hspcbho@gmail.com
Website:-HSPCB.GOV.IN, HROCMMS.NIC.IN

CLOSURE ORDER

Whereas, M/S Cheema and Company, Village Singhpura has established a and operated a Ready mix
cement concrete irrespective of investment cost at Village Singhpura which is polluting in nature;

Wheresas, the above said unit was visited by the field officer of the Board on 29-Nov-2022 and reported the
following violations made by the unit under Water (Prevention & Control of Pollution) Act, 1974 / Air
(Prevention & Control of Pollution) Act, 1981.-

1. Unit has operated with out CTE/CTO from the Board .
2. Unit has violated the provisions of Water Act 1974 and Air Act 1981.

Whereas, show Cause Notice for closure was issued to the above said unit by Regional Officer Panipat vide
his letter HSPCB/PAN/2022/INS/31264031SCNCCO001 dated 07/12/2022 The reply submitted by the unit
vide letter dated 03-Jan-2023 was not find satisfactory as per detail given below:

1. Unit has operated with out CTE/CTO from the Board .
2. Unit has violated the provisions of Water Act 1974 and Air Act 1981.

Whereas, Regiona Officer, Panipat vide his recommendation letter number
HSPCB/PAN/2023/RO/INS/31264031CONCRO001 dated 18-Jan-2023 has recommended for taking closure
action against the unit under section 31A of Air (Prevention & Control of Pollution) Act, 1981 and 33-A of
Water (Prevention & Control of Pollution) Act, 1974 , which has been examined and it has been found that
the unit has violated the provisions of Air (Prevention & Control of Pollution) Act, 1981, and Water
(Prevention & Control of Pollution) Act, 1974, as mentioned above;

Therefore, keeping in view of the above said facts and in exercise of the powers conferred under section 33-
A of Water (Prevention & Control of Pollution) Act, 1974, and 31-A of Air (Prevention & Control of
Pollution) Act, 1981, it ishereby ordered to close down the operation of the above said unit, M/s M/S
Cheema and Company Village Singhpura by sealing its plant / machinery and DG sets(if any) alongwith
disconnection of the electric supply and/or water supply of the above said unit, with immediate effect.

In addition to above it is also intimated that non compliance to directions issued under section 31-A of Air

(Prevention & Control of Pollution) Act, 1981 and 33-A of Water (Prevention & Control of Pollution) Act,
1974, isan offence.

*** Thisis system generated certificate ***
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246 Inspection no. : 31264031

HROCMMSID : 22PIT3546398

Dated Panchkula, the P Raghavendra RAO
24-Jan-2023 Chairman
Endst. No.:HSPCB/PAN/2023/INS/31264031CONCO001- Dated:09-Mar-2023
005

A copy of the aboveisforwarded to the following for information and necessary action:-

1. The Deputy Commissioner, PANIPAT

2. Executive Engineer, UHBV N Operation Division, PANIPAT. He is directed to disconnect the electric
supply of the above said project of the unit immediately and submit compliance report within 03 days

positively.

3. The Regional Officer, Panipat. He is asked to ensure the compliance of closure order immediately and to
submit compliance report in this regard within 03 days positively. He will also initiate legal action against
the unit for filing prosecution case for the above said violations and will submit the proper and complete
case with reasoned recommendation for the same to Head Office immediately.

4. M/S Cheema and Company Village Singhpura

5. Executive Engineer, Municipa Corporation/PHED Division, PANIPAT. He is directed to disconnect the
water supply of the above said project of the unit immediately and submit compliance report within 03 days

positively.

Bhupender Singh, Sr Environment Engineer
Branch Incharge (HQ)
For Chairman

*** Thisis system generated certificate ***
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~=-_ HARYANA STATE pogzg?n CONTROL BOARD
ZEZE SCO No.55, SECT | HUDA, PANIPAT

Ph. — (0180) 2672037, Telefax - 2664951, E-mail: hspcbropr@gmail.com
No.HSPCB/PR/2024/ Dated

CLOSURE DIRECTIONS

WHI::REAS, the matter of air quality of Delhi-NCR is being monitored and heard by the ,
Hon’ble Supreme Court in WRIT PETITION(S)(CIVIL) NO(S). 13029/1985

WHEREAS, The Commission for Air Quality Management in NCR and adjoining areas, vide
Direction No. 83 dated 17th September, 2024, issued statutory direction for
implementation of the revised schedule of the Graded Response Action Plan (GRAP), which
is also available on the CAQM website (cagm.nic.in); '

WHEREAS, The Sub-Committee for invoking actions under the GRAP has invoked Stage IV of
the GRAP i.e., ‘Severe+' category (DELHI AQI > 450) on 17/11/2024 which remain in effect
upto 05/12/2024 and same is again invoked w.e.f. 16/12/2024 in the National Capital
Region (NCR) and all the construction activities including linear public projects are
completely banned under GRAP Stage-IV;

EREAS, the unit M/s Mehak Kaliraman Coop L and C Society, Ready Mix Plant Village
Sithana, Panipat, is engaged in the process of manufacturing of Concrete using Cement,

Aggregate and Sand.

WHEREAS, the above said unit was inspected by this office on 04.12.2024 for
implementation of the directions issued by commission under GRAP and found the

following violations made by the above said unit:-

1. Unit has not obtained prior CTE/CTO from the Board.
2. Not complied with guidelines issued for RMC Plants by HSPCB vide letter no.

HSPCB/2013/267-278 dated 24.12.2013.

WHEREAS, the show cause notice for closure and imposition of environmental
compensation was issued to the unit vide this office letter No.HSPCB/PR/2024/2228 dated
13/12/2024. Unit has not submitted any reply of show cause notice and no compliance has

been made by the unit.

WHEREAS, the above said violations made on the part of the said unit are not only violating
the provisions of Water Act, 1974 and Air Act, 1981 but also creating an emergent situation
by contributing pollution in the environment causing further deterioration of the air quality
ug to Severe+ Category which is creating difficulties in breathing of the peoples residing in
the nearby locations. Hence closure action against the above said activity is the need of hour
in large public interest.

WHEREAS, there is apprehension of operation of the unit during odd hours in violation of
CAQM directions issued under GRAP Stage-1V.

WHEREAS, power were delegated to Regional Officers by board in its 187" meeting vide
agenda item no. 187.12 (S) held on 17.02.2020 and orders were issued vide endst no.
HSPCB/PLG/2020/1045-67 dated 19.03.2020 in partial modifications of the office order
endst. no. HSPCB/2005/2745-2753 dated 23.08.2005 of the board vide order dated
19.30.2020, it has been ordered to delegate the power to the Regional Officers of the Board
in addition to power already delegated vide order dated 23.08.2005 for issuance of closure
directions against the industrial sectors/units, found operating in violation of directions of
the EPCA and as directed by Hon'ble Apex Court and Hon'ble NGT. '

WHEREAS, it is pertinent to mention here that EPCA has been dissolved and Commission
for Air Quality Management in NCR and adjoining areas (CAQM) had been constituted vide
MoEF&CC notification dated 05.11.2020 for Air Quality Management in National Capital
Region and Adjoining Areas for better co-ordination, research, identification and resolution
of problems surrounding the air quality index and for matters connected therewith or

incidental thereto.
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THEREFORE, in view the above mentiongd facts and in exercisg of the power conferred
under sections 33-A of the Water (Prevezlq] Control of POll}ltfon) Act, 1974 and section
31-A of the Air (Prevention & Control ofPollutfon) Act, 1981, it is hereby ordered to close
down the operation of unit M/s Mehak Kaliraman C.OOP L and C Society, Ready Mix Plant
Village Sithana, Panipat by sealing its plant anq mthlpeW & PG set along-with directions to
stop the electricity supply of the above said unit, with immediate effect,

Lo

Regiona?lofﬁcer
Panipat Region
Endst. No. HSPCB/PNP/2024/ 231~ 2350 Dated: 23/12/ 5524

A copy of this Direction/Order is forwarded to the following for information:

1. The Chairman, Haryana State Pollution Control Board, Panchkula

2. The Deputy Commissioner, Panipat.

3. The Superintending Engineer, UHBVN, Panipat to stop the electricity supply of

said unit.

4. M/s Mehak Kaliraman Coop L and C Society,

Ready Mix Plant Village Sithana,
Panipat.

Regim%/ 3@1-

y &)
r
Panipat Begibn
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POLLUTION CONTROL BOARD

SCO No.55, SECTOR-25, HUDA, PANIPAT
Ph. - (0180) 2672037, Telefax — 2664951, E-mail: hspcbr yprivgmail.com

No.HSPCB!PR!EOES!O_?Z;;

|)i'|h.‘t11//0 WEC B

To
The Chairman,
Haryana State Pollution Control Board,
Panchkula.
Kind Attn: SEE, SWM Cell (HQ)
Subject:

Co-op L & C Society, Read

Recommendation for Levying Environmental Compensation on M/s Mehak Kaliraman

y Mix Plant, Village Sithana, Panipat.

Name & address of the unit

M/s Mehak Kaliraman Co-op L & C Society, Ready Mix Plant, |
Village Sithana, Panipat.

Name and designation of the officer(s)

inspected the unit

Product(s) and bio-products

_h@nufaclyrij_g_jlncgs___ _ '__
Status of CTE '

.m\.h w| M]’xt‘

Jig I-!_\'_nl()'iﬂ_i_nid__ a

Sh. Kuldeep Singh, AEE

Ready Mix Conerete
" Mining of Cement. Sand and Aggregates

1
it =

analvsis ol

2 | Detail of sampling and
the

effluent/air exceeding
porms- . ———
.| Reasons for not collection of samples,

emission

13
if not collected. .

1. Detail of Show Cause Notice for EC
issued with date. N

15.| Reply of Show Cause Notice. il any
received.

16. No. and date of closure order issued by

the Board r

17.| Compliance of closure order 1
agplicable._______ — S

18.| Present status of compliance made by

¢ issue of show

the unit. if any afte
cause notice.
m Cases for levying

enn ironmental

6. | Status of CTO Not Obtained
| 7. | Date of inspection of the unit 12/12/2024 D T
8. | Date of commissioning NA
9. | Detail of violation observed during | 1. Unit has not obtained prior CTE/CTO form the Board.
inspection: 2 Not obtained permission from HWRA for ground water
extraction. ,
3. Not provided sprinklers and not covered conveyor belts and |
hoppers as per RMC guidelines issued by HSPCB. |
4. Not complied with guidelines issued for RMC Plants by ‘
HSPCB vide No.HSPCB/2013/267-278 dated 24.12.2013. ‘
70, Category of the unit i.  Green
ii.  Small Scale ’_l
#rl. Complaint/CourT case. if any. Matter pending before Hon'ble NGT in OA No.1132 of 2024

titled as Deepak V/s State of Haryana,

|
, |
NA '

: 4 =
SCN issued vide letter No.2228 dated 13.12.2024 l'or‘

Environment Compensation and for closure action. _
Reply received dated 10.02.2025.

No Source of air emission and effluent generation.

'\

This office Endst.N0,2347-2350 dated 23.12.2024.

Compliance has been sent to Had Office vide letter No.2403 |
dated 30.12.2024 through E-mail and E-Office. |
No compliance made by the unit. o _l\

: |
mlhf\ul ahtnning prior consent 1o operile under the |

Ly Operating

Page 3 of 12
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compensation:- | Water (Prevention and Control of Pollution) Act, 1974 and/or Air
- . . (Prevention and Control of Pollution Act. 1981, ]
|20 Date of last _inspection and sampling N

LC prior present inspection (W arer
_and/or Air and/or other pollution =
2 1.1 Justification of imposing environmental | NA )
compensation for last five year
Final reasoned recommendations in | The said unit is a RMC plant covered under green category, was
respect of EC and documents attached | inspected on 12.12.2024 in compliance of Hon'ble NGT Orders
to be verified. dated 18.11.2024 in OA No.1132 of 2024. During inspection it
| was found that unit has not obtained CTE/CTO from the Board.
| Thereafier. a show cause notice was issued to the unit vide this
office letter No.2228 dated 13.12.2024 for Environment
Compensation and for closure action which was physically
delivered to the unit.

Unit was sealed on 25.12.2024 in compliance of closure order
issued by this office Endst.No.2347-2350 dated 23.12.2024 and
compliance has been sent 10 Head office vide letter No.2403
dated 30.12.2024 through E-mail and [-Office. The unit has
subimitied the leter issued by Sub Divisional Officer. W/S Sub
Diviston. PWD (1T & WR). Panipat. in which it is mention hat
| work was allotted to the unit on dated 2%.11.2024 for ich
agency has installed the plant of capacity 30 cum at site on
dated 01.12.2024 which was only for construction of bridge at
RD 45120 of CLC and has not been used for any other
commercial purpose.

: _ Therefore, it is recommended that the environmental
‘ : ; | compensation may be imposed on the unit from 01.12.2024
' . (Date of commissioning of the unit) to 25.12.2024 (Date of
‘ compliance of closure order) for operating without CTE/CTO
i from the Board.

| 23.[ PI - Pollution Index (Red : 80, Orange | 30

|| :50 and Green : 30) '

£
o

__2_-[ N - No of days of violation : 01.12.2024 (Date of commissioning of the unit) to 25.12.2024 |
: ~(Date o compliance of closure order) i.e. 25 Days I
_2_51 R - FFactor in Rupees ; [ 230 L - -
26.1 S - lFactor Tor scale ol operation (0.3 1 0.3 (For Small) ——
' | for micro or small. 1.0 for medium and
| I.3 for large unit) .
| 27.] LF - Location Factor (as per census) I S
28.| EC=PIXNXxRxSxLF 30 x 25 x 250 x 0.5 x | = 93,750/~ (Rs.3.750/- per day) so |
| considering minimum EC of Rs.5.000/- per day. Hence, 25 x |

. | 5000 = 1.25.000/-

| 29.] Total Amount calculated | 1,25,000/- - - E——
DA/Copy of inspection dated 12.12.2024 S —
Copy of Show Cause Notice dated 13.12.2024
Copy of unit reply dated 10,02.2025
Copy of Closure Order and its Compliance
Kllltlt-t'|%\ EF l;hupm%f’

Regional Office, Panipal Regional Officer, Panipat
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== HARYANA STATE pog%qfn CONTROL BOARD
—=iZL.  SCO No.55, SECTOR25, HUDA, PANIPAT
3?’ Ph. —(0180) 2672037, Telefax — 2664951, E-mail; hspcbropri@gmail.com
No.HSPCB/PR/2024/ Dated

CLOSURE DIRECTIONS

WHEREAS, the matter of air quality of Delhi-NCR is being monitored and heard by the ,
Hon'ble Supreme Court in WRIT PETITION(S)(CIVIL) NO(S). 13029/1985

WHEREAS, The Commission for Air Quality Management in NCR and adjoining areas, vide
Direction No. 83 dated 17th September, 2024, issued statutory direction for
implementation of the revised schedule of the Graded Response Action Plan (GRAP), which
is also available on the CAQM website (cagm.nic.in);

WHEREAS, The Sub-Committee for invoking actions under the GRAP has invoked Stage IV of
the GRAP i.e., ‘Severe+’ category (DELHI AQI > 450) on 17/11/2024 which remain in effect
upto 05/12/2024 and same is again invoked w.e.f. 16/12/2024 in the National Capital
Region (NCR) and all the construction activities including linear public projects are
completely banned under GRAP Stage-1V;

WHEREAS, the unit M/s Nonika Enterprises, Ready Mix Plant, Village Sithana, Panipat, is
engaged in the process of manufacturing of Concrete using Cement, Aggregate and Sand.

WHEREAS, the above said unit was inspected by this office on 04.12.2024 for
implementation of the directions issued by commission under GRAP and found the
following violations made by the above said unit:-

1. Unit has not obtained prior CTE/CTO from the Board.
2. Not complied with guidelines issued for RMC Plants by HSPCB vide letter no.
HSPCB/2013/267-278 dated 24.12.2013.

WHEREAS, the show cause notice for closure and imposition of environmental
compensation was issued to the unit vide this office letter No.HSPCB/PR/2024/2231 dated
13/12/2024. Unit has not submitted any reply of show cause notice and no compliance has
been made by the unit.

WHEREAS, the above said violations made on the part of the said unit are not only violating
the provisions of Water Act, 1974 and Air Act, 1981 but also creating an emergent situation
by contributing pollution in the environment causing further deterioration of the air quality
up to Severe+ Category which is creating difficulties in breathing of the peoples residing in
the nearby locations. Hence closure action against the above said activity is the need of hour
in large public interest.

WHEREAS, there is apprehension of operation of the unit during odd hours in violation of
CAQM directions issued under GRAP Stage-1V.

WHEREAS, power were delegated to Regional Officers by board in its 187" meeting vide
agenda item no. 187.12 (S) held on 17.02.2020 and orders were issued vide endst no.
HSPCB/PLG/2020/1045-67 dated 19.03.2020 in partial modifications of the office order
endst. no. HSPCB/2005/2745-2753 dated 23.08.2005 of the board vide order dated
19.30.2020, it has been ordered to delegate the power to the Regional Officers of the Board
in addition to power already delegated vide order dated 23.08.2005 for issuance of closure
directions against the industrial sectors/units, found operating in violation of directions of
the EPCA and as directed by Hon’ble Apex Court and Hon’ble NGT.

WHEREAS, it is pertinent to mention here that EPCA has been dissolved and Commission
for Air Quality Management in NCR and adjoining areas (CAQM) had been constituted vide
MoEF&CC notification dated 05.11.2020 for Air Quality Management in National Capital
Region and Adjoining Areas for better co-ordination, research, identification and resolution
of problems surrounding the air quality index and for matters connected therewith or
incidental thereto.

Py B
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THEREFORE, in view the above m;r;%ﬁ cts and in exercise of the power conferred
under sections 33-A of the Water (Pr Control of Pollution) Act, 1974 and section
31-A of the Air (Prevention & Control of Pollution) Act, 1981, it is hereby ordered to close
down the operation of unit M/s Nonika Enterprises, Ready Mix Plant, Village Sithana,
Panipat by scaling its plant and machinery & DG set along-with directions to stop the
clectricity supply of the above said unit, with immediate effect.

boyn

Regional officer

Panigﬁkegion
Endst. No. HSPCB/PNP/2024/ 2355~ 235 & Dated: 23/12/2024

A copy of this Direction/Order is forwarded to the following for information:

1. The Chairman, Haryana State Pollution Control Board, Panchkula

2. The Deputy Commissioner, Panipat.

3. The Superintending Engineer, UHBVN, Panipat to stop the electricity supply of

said unit.
‘j )L~

4. M/s Nonika Enterprises, Ready Mix Plant, Village Sithana, Panipat.
7

Regional officer

Panipat Rg‘on

o
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Annexure-36

= HAI;:I(\)N:OS;'SATSEEPOLLUTION CONTROL BOARD
=== t CTOR-25
w Ph. - (0180) 26?203';, Telefax — 266495;.. Engﬁmg

No. HSPCB/PR/2025/ 2 {dp

Dated 0402~ 202§

n

To
The Chairman,
Haryana State Pollution Control i
Panchkula. e, i
Kind Attn: SEE, SWM Cell (HQ) :l
Subject: Recommendation for Le .:.
vying Environmental Co
Mix Plant, Village Sithana, Panipat. mphrssation an M0e Nonfks MRS, R"'ady?:
» "j
1 Name & i ' , _ A
: ! . addres; of the unit M/s Nonika Enterprises, Ready Mix Plant, Village Sithana, Panipat. B
: ' Name and designation of the | Sh. Kuld i . - I
'! officer(s) inspected the unit e |
3 | Product(s)and bio-products Ready Mix Concrete. o — ]
e e : . | §
:4_ Manufacturing process Mixing of Cement, Sand and Aggregates. o I K
5. Status of CTE Not obtained ? L
:13_ Status of CTO Not obtained i p
7 Date of inspection of the unit 12112/2024 T E
8 | Date of commissioning T INa B i | F
¥ - - - o ’ 1
9. | Detail of violation  observed | 1. Unit has not obtained prior CTE/CTO from the Board. ] ‘igi

11,

12,

13

14,

15,

1€

18

19.

20

21

|
¥

" 'Detail of Show Cause Notice for

i during inspection:

2. Not complied with guidelines issued for RMC Plants by HSPCB
vide letter no. HSPCB/2013/267-278 dated 24.12.2013.

L
| Category of the unit i. Green
i.  Small
Vatter pending before Hon'ble NGT in OA No.1132 of 2024 titled as i

Complaint/Court case, if any.

Deepak V/s State of Haryana.

| Detail of sampling and analysis of
effluent/air emission exceeding the

NA

| norms. -
| "Reasons for not collection of samples,

No source of Air Emission and effluent generation.

| if not collected.

closure and
| EC issued with date. )
| Reply of Show Cause Notice, if any

| received.

; No. and date of
! by the Head Office.

closure order issued

' Compliance of closure order if
. applicable. %
" present  status  of compliance

| made by the unit, if any after issue of

show cause notice. =
Cases for levying

environmental compensation: -

! Date of last inspection and sampling
j.e. prior present inspection (Water

" and/or Air and/or other pollution.

| Justification of imposing

SCN issued vide letter No.2231 dated 13.12.2024 for Environment |
Compensation and for closure action. :

No reply received

"This Office Endst.N0.2355-2358 dated 23/12/2024.

Com
30.12.2024 through E-mail and E-Office. _ i

No compliance made by unit.

4 Unit has not obtained prior CTE/CTO from the Board.
2. Not complied with guidelines issued for RMC Plants by HSPCB
 vide letter no. HSPCBI2013/267-278 dated 24.12.2013.

= |
>|

environmental compensation for Last | .

(fiveyear. ~

)Mw_'c-x;m?: .

pliance has been sent to Head Office vide letier No.2400 dated
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22

23.

24

25
26

27
28

29

DNCbpy of inspection dated 04/12/2024

— —

Final reasoned recommendations in

respect of EC and documents

altached to be verified.

| PI-Pollution Index (Red: 80, Orange:5030

| and Green:30)

unit has not oblained CTE/CTO from the B new&eﬂar.; ::tf::
cause nolice was issued to the unit vide this office letter No‘22_ e
13.12.2024 for Environment Compensalion and for closure action

was physically delivered to the unit.

this office Endst. No.2355-2358 dated 23/12/2024 and compliance has

been sent to Head Office vide letter No.2400 dated 30.12.2024 through
E-mail and E-Office. The unit has not submitted any reply till date.

order) for operating without CTE/CTO from the Board.

N-No of days of violation

| R-Factor in Rupees

30/01/2024 (Date of complaint filed in NGT) to 25/12/2024 (Date of
compliance of closure order) i.e. 330 Days

'S - Factor for scale of operation (0.50.5 (For Small)
for micro or small, 1.0 for Medium and
| 1.5 for large unit)

LF-Location Factor (as per census)

EC=PIXxNxR xS x LF

250

1

minimum EC of Rs.5,000/- per day. Hence, 330 x 5000 = 16,50,000/+

' Total Amount calculated

Copy of Show Cause Notice dated 13/12/2024

Copy of Closure order and Its Compliance

Kuldeep gingh, AEE

Regional Office, Panipat

1 5.50.030!-
Bhuplr(}e\?gﬂ;‘.(ﬁﬁ[/l;

Regional Officer, Panipat

Therefore, it is recommended that the interim environmental
compensation may be imposed on the unit from 30/01/2024 f([)lale. t‘r M
complaint filed in NGT) to 25/12/2024 (Date of compliance of closure

The said unit is a RMC Plant covered under greenTcgrBdg:rfsy.d:;:z
inspected on 12.12.2024 in compliance of Hon'ble NG tound that B
18/11/2024 Iin OA No.1132 of 2024. During inspection it was

Unit was sealed on 25/12/2024 in compliance of closure order issued by

30 x 330 x 250 x 0.5 x1= 12,37,500/- (Rs.3,750/- per day) so considezog =

93



255 Annexure-37

u . e b oy
. . Regional Office, Karnal Region >
\'f, .- : { —y
N | |_|FE Haryana State Pollution Control Board '=———
%ﬂ thestyle For - 20d floor, SCO- 78-79 above Punjab National Bank, Namastey Chowk, Karnal E: ;5#'
: i e

- Website - www.hspcb.orgin E-Mail Id- hspcbrokar@gmail.com

-----
------------------------------------------------------------------------------------------------------------

CLOSURE DIRECTIONS

The Commission for Air Quality Management in NCR and adjoining areas, vide Direction No. 83
dated 17th September, 2024, issued statutory direction for implementation of the revised
schedule of the Graded Response Action Plan (GRAP), which is also available on the CAQM
website (cagm.nic.in), as and when orders under GRAP are invoked.

The Sub-Committee for invoking actions under the GRAP in its earlier meetings held,
had invoked actions under Stage-I, Stage Il and Stage-III of the GRAP on 14th October, 2024,
21st October, 2024 and 14th November, 2024.

The Sub-Committee in its urgent meeting held on 17th November, 2024 further
reviewed the air quality scenario in the region as well as the forecasts for meteorological
conditions and air quality index of Delhi made available by IMD/IITM.

The Sub-committee observed that the AQI of Delhi was recorded at 44 [ (Severe) at 4:00
P.M on 17.11.2024 (today) and has been gradually increasing further and has already reached
Severe+ category, as the AQI clocked 447, 452 and 457 at 5:00 PM, 6:00 PM and 7:00 P.M
respectively. Further, the average AQI for Delhi is expected to remain in this adverse range
owing to heavy fog, variable winds, highly unfavorable meteoroiogical and climatic conditions.
Forecasts from IMD/IITM also indicate a likelihood of the AQI of Delhi to particularly remain in
higher end of "SEVERE"/"SEVERE+" category in the coming days, owing to unfavorable climatic
conditions.

Keeping in view the prevailing trend of air quality, in an effort to prevent further
deterioration of the air quality, the sub-committee decided that All actions as envisaged under
Stage IV of the GRAP i.e., ‘Severe+ category (DELHI AQI > 450) be implemented in right earnest
by all the agencies concerned in the NCR, with immediate effect, in addition to the stage I, Il and

III actions already in force.

Therefore, in an effort to prevent further deterioration of the air quality, the Sub
Committee decided that ALL actions as envisaged under Stage IV of the GRAP -'severe+' Air
Quality (DELHI AQI>4501 be implemented in right earnest by all the agencies concerned in the
NCR, in addition to the Stage-I, Il and III actions already in force, from 8:00 A.M. of 18.11.2024

in the National Capital Region (NCR).

Whereas the unit M/s Konark Enterprises (Part-2) Village Moonak, Karnal was
engaged in the process of Ready Mix Concrete (RMC), which is covered under Green category as
per policy order dated 04.12.2020 of the Board regarding categorization of industries and

required prior Consent to Establish and Consent to Operate under Water Act, 1974 and Air Act
1981.

Whereas, the above said unit was inspected by Sh Rohtash JEE on 09.12.2024 during
the patrolling of the area for implementation of the directions issued by commission under
GRAP and he reported the following violations made by the above said unit: -

1. CTE /CTO from HSPCB have not obtained.
2. RECD based DG set not provided at 160KVA both DG sets are connected.

3. Large quantity of uncovered Construction material is lying at site & Dust
Emission from RMC Plant.

G\Office data 2021 24\Rohtash JE\Closure\Closure Order 21.11 2024 docx

Scanned with ‘Scanner

G Scanned with OKEN Scanfér



unit are not only

4 sprinklers no
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d ﬁieiiplﬁ?.ﬂ (S) held on 17.02.2020 and orders ?vere lsh
NePCH - d 19.03.2020 in partial modifications of the »
d. Vide order dated 19.30.2020, 1

B/PLG 2020/1045-67 date .
EE-P55;CE/£005/274§ -12753 dtitee ; fi‘grBiUPhSE [;{etglzsnl;?aorfﬁcers of the Board in addition to
E W [ a
Eiiv:fea?r:;g;?;Et;ateiievgi?ie urdef dated 23.08.2005 for issuange of *clnsur? flllrec;;gr ﬂ:n::
the industrial sectors/units, found operating in violation of directions of the
'ble Apex Court and Hon'ble NGT.

i ed and Commission for
been constituted vide
National Capital Region
n and resolution of
dental

fficulties in
e above sal

It is also pertinent to mention here that EP

Air Quality Management in NCR and adjoining areas (CAQM) hzfcl
5.11.2020 for Alr Quality Management in
identificatio

MoEF&CC notification dated O
and Adjoining Areas for better co-ordination, research, ‘ o
problems surrounding the air quality index and for matters connected therewith or Incl

thereto.

THEREFORE, in view the above mentioned facts and in compliance of the Dire‘ctinns of
the CAQM issued under Section 12 of the CAQM Act 2021, the undersigned hereby issue the
direction/order to close down the operation of the above said RMC as M/s Kunar!{
Enterprises (Part-2) Village Moonak, Karnal by sealing its plant and machinery & DG set, if
any, along-with directions to stop the electricity supply of the above said unit, with immediate

effect.

The actions and proceedings under the relevant sections and pr
(Prevention & Control of Pollution) Act, 1974 and the Air (Prevention
Act, 1981 would be carried out separately without prejudice to this direct

said pruject/actiﬂty/industry also.

ovisions of the Water
& Control of Pollution)
ion/order against the

Regional officer
Karnal Region

Endst. No. HSPCB/KAR/2024/5503-10 Dated: 09 / 12 / 2024
A copy of this Direction/Order is forwarded to the following for information and Py

necessary action:
1. The Hon’ble Chairman, Haryana State Pollution

respect to the discussion held in the Review Meeting

Chairmanship on 19/11/2024.
2. The Deputy Commissioner, Karnal
along with necessary police protection

Direction/Order.
3. The Superintendent of Police, Karnal with a humble request to direct concerned

DSP and SHO to ensure that the said proj ivity/i
ject/activity/industry doesn’t -
these orders are suspended/revoked by the competent EUthﬂr?w operate till

Control Board, Panchkula with
for GRAP held under his able

with a request to appoint a Duty Magistrate
for the compliance of the said

G\Office data 2021-24\Rohtash JIZClosure\Closure Order 21.11.2024 docx
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The Sr. EEE, Air Cell, Haryana State Pollution Control Board, Panchkula the same
order/direction is issued with respect to the discussion held in the Review Meeting
for GRAP held under the able Chairmanship of Hon’ble Chairman, HSPCB on
19/11/2024 and the verbal directions/communications as passed/issued by your
good-self in the said meeting,

The S.D.M, Karnal with a request to issue necessary direction/order against the said
project/activity/industry under Section 152 BNSS| Bharatiya Nagarik Suraksha
Sanhita (BNSS) as the same is a source of public nuisance also. Further, he is

requested to appoint a Duty Magistrate along with necessary police protection for
the compliance of the said Direction/Order.

The Superintending Engineer, UHBVN, Karnal to stop the electricity supply of said
unit.

Mr. Rohtash, |EE, Karnal. He is requested to ensure compliance of the closure order

immediately. The JEE shall also initiate legal action and propose environment

compensation as applicable, as per the environment compensation policy of the
Haryana State Pollution Control Board and CAQM.

M/s Konark Enterprises (Part-2) Village Moonak, Karnal (Mob No.
7876008000)

a\
Regional officer
OX/ Karnal Region

G\Office data 202]-24\Rohtash JE\Closure'\Closure Order 21.1] 2024 docx
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Annexure-38
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» : - Regional Office, Karnal Region i
9 LiFE =
I Haryana State Pollution Control Board " ———
bﬁ Eﬂ::l;{‘-n:.ﬂm 2" floor, SCO- 7H-79 above Punjab National Bank, Namastey Chowk, Karnal ﬂ: =;:r
: « Website - www.ispeborgdn E-Mall 1d- hspebrokar@gmail.com g ¥
No. HSPCB/KAR/2024 /5511 ~ Dated: 09/12 /2024

Sub.- Environmental Compensation order agalnst - M/s Konark Enterprises (Part-2)
4 Village Moonak, Karnal  or non compllance of CAQM order No.1200
17/27 /GRAP/2021/CAQM 1092 Dated 14.11.2024 (GRAP Stage 1 & 11 directions)

Issued by Commisslon for Alr Quality Management in NCR and adjoining areas.

Whereas, Ministry of Environment, Forest and Climate Change Government of India, in
exercise of the powers conferred under Section 3 of the Commission for Alr Quality
Management in National Capital Region and Adjoining Areas Act 2021 (hereinafter referred as
Act), has constituted the Commission;

Whereas, the Commission for Air Quality Management, (hereinafter referred as CAQM)
from time to time, has issued directions in respect of measures to abate air pollution in the
Ir;ilath:ana:il Capital Region including directions for strict compliance of air pollution control laws in

orce;

Whereas, the Commission for Air Quality Management in National Capital Region and
Adjoining Areas Act, 2021 empowers the Commission to take all such measures and issue
directions as it deems necessary or expedient for the purpose of protecting and improving the
quality of the air in the National Capital Region and Adjoining Areas;

Whereas, CAQM has invoked the various restrictions as defined by Stage-1 of GRAP vide
order dated 14.10.2024. which includes

1. Ensure proper implementation of Directions/ Rules/Guidelines on dust
mitigation measures in Construction and Demolition (C&,D) activities
and sound environmental management of C86D waste.

2. Ensure strict compliance of Direction Nos. 11-18 dated 11.06.2021 and
do not permit C86D activities in respect of such projects with plot size
equal to or more than 500 scam which are not registered on the 'web
portal’' of the respective state / GNCTD and /or which do not fulfil the
other requirements as per above noted statutory directions, for remote
monitoring of dust mitigation measures.

3. Ensure regular lifting of Municipal Solid Waste (M SW), Construction
86 Demolition (C86D) waste, and Hazardous wastes from dedicated

dump sites and ensure that no waste is dumped illegally in open land
& areas.

4. Carry out periodic mechanized sweeping and water sprinkling on roads
and ensure scientific disposal of the dust collected in designated
sites/landfills.

5. Ensure that C&D materials 86 waste are properly stored/ contained,
duly covered in the premises. Ensure transportation of Cli&D materials
and C&,D waste only through covered vehicles.

6. Strictly enforce the statutory directions and yardsticks for use of anti-
smog guns at C&[) sites, in proportion to the total area of construction
for the project.

Scanned with ’Scanner
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7. Intensify use of anti-smog guns, water sprinkling and dust suppression
measures in road construction / widening/ repair projects and
maintenance activities,

S.Stringt{ntly enforce prohibition on open burning of blomass and
municipal SDII:I‘.i waste. Impose maximum EC upon violations in
accordance with Hon'ble NGT's orders dated 04.12.2014 and
28.04.2015 in OA 21/2014.

9. Strict vigil to ensure that there are no burning incidents in the landfil)
sites / dumpsites.

IO.D?plu}f traffic pqlice for smooth traffic flow at all identified corridors
with heavy traffic and congestion prone intersections.

I 1.Strict vigilance and enforcement of PUC norms for vehicles.

12.}\10 tulera.nce for visible emissions - Stop visibly polluting vehicles by
Impounding and / or levying maximum penalty,

13.Stl‘it'."tl_‘,f enforce the Hon'ble Supreme Court order on diversion of non-
desFmed truck traffic for Delhi, through Eastern and Western
Peripheral Expressways.

14.Strictly enforce NGT / lion'ble SC's order on overaged diesel / petrol
vehicles and as per extant statutes,

I5.Ensure strict penal/ legal action against non-compliant and illegal
industrial units.

16.Stringently enforce all pollution control regulations in Industries,
brick kilns and hot mix plants etc. - strict compliance of the prescribed
standards of emissions.

| 7.Ensure that only approved fuels are used by the industries in NCR
including in brick kilns and hot mix plants and enforce closure in case

of violations, if any.

18.Stringently enforce emission norms in thermal power plants and strict
actions be taken against non-compliance.

19.Strictly enforce I lon'ble Courts/Tribunal orders regarding ban on fire
crackers. Annee

20.Ensure regular lifting and proper disposal of industrial waste from
industrial and non-development areas.

21.D1SCOMs to minimise power supply interruptions in NCR.
22.Ensure that diesel generator sets are not used as regular source of power a

supply.

23.Strictly enforce the extant ban on coal / firewood as fuel in Tandoors in |
lotels, Restaurants and open eateries.

24 Ensure hotels, restaurants and open eateries use only electricity /gas
based / clean fuel-based appliances.

25.Information dissemination including through social media and bulk SMS
etc. Mobile Apps to be used to inform people about the pollution levels,
contact details of control room, enable them to report polluting activities
/ sources to the concerned authorities and inform them about actions that

would be taken by Government.
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26.Ensure quick actions for redressal of complaints on 311 APP, Green Delhi

App, SAMEER App and other such social media platforms to curb polluting
activities.

27.Encourage offices to start unified commute for employees to reduce traffic
on road.

Whereas, CAQM has invoked the various restrictions as defined by Stage-1l of GRAP vide
order dated 21.10.2024. which includes

1. Carry out mechanical/ vacuum sweeping and water sprinkling of the
identified roads on a daily basis.

2. Ensure water sprinkling along with use of dust suppressants (at least
every alternate day, during non-peak hours) on roads to arrest road
dust especially at hotspots, heavy traffic corridors, vulnerable areas
and proper disposal of dust collected in designated sites/landfills.

3. Intensify inspections for strict enforcement of dust control measures at
C86D sites.

4. Ensure focussed and targeted action for abatement of air pollution in
all identified hotspots in NCR. Intensify remedial measures for the

predominant sector(s) contributing to adverse air quality in each of
such hotspots.

5. Ensure uninterrupted power supply to discourage use of alternate
power Generating sets/ equipment (DG sets etc.).

6. Strictly implement the Schedule for regulated operations of DG sets
across all sectors in the NCR including Industrial, Commercial,
Residential etc. in accordance with Direction No. 76 dated 29.09.2023.

7. Synchronize traffic movements and deploy adequate personnel at
intersections / traffic congestion points for smooth flow of traffic.

8. Alert in newspapers / TV / radio to advise people about air pollution
levels and Do's and Don'ts for minimizing polluting activities.

9. Enhance vehicle parking fees to discourage private transport.

10.Augment CNG/ electric bus and metro services by inducting additional
fleet and increasing the frequency of service.

I 1.Resident Welfare Associations to necessarily provide electric heaters to
security staff to avoid open I3io-Mass/ MSW burning during winters.

Whereas, AQI of Delhi since morning of 09.12.2024 is hovering in "Very Poor"
Category, AQI of Delhi has been recorded as 203 (Very Poor) at 92:20 PM.

Whereas your unit M/s Konark Enterprises (Part-2) Village Moonak, Karnal is a
RMC plant and was inspected by Sh. Rohtash Dahiya, JEE/Field Officer, HSPCB, Karnal Region

on 09/12/2024 and during inspection/visit, your project found non complaint in following
aspects:-

. CTE /CTO from HSPCB have not obtained.

1
2. RECD based DG set not provided at 160KVA both DG sets are connected.
3

. Large quantity of uncovered Construction material is lying at site & Dust
Emission from RMC Plant.

4. Sprinklers not provided.
5. Metalled/Pucca road not provided for vehicles.
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Whereas by doing so, your unit is emitting air emission pollutants into the -
atmosphere in violation of the above said act/Rules & directions and endangering the life of
public at large.

Whereas, you are liable to pay the environmental compensation in terms of the
direction of the HSPCB issued vide letter No. HSPCB/PLG/2021/2351-79 dated 22.12.2021 as

assessed by the Board as per methodology defined as under:-

Environmental Compensation to be levied on all violations of Graded Response Action
Plan (GRAP) in NCR.
Activity State of Air Quality Environmental
Compensation (Rs.)

Industrial Emissions Severe +/Emergency Rs. 1.0 Crore
Severe Rs. 50 Lakh ¢
Very Poor Rs. 25 Lakh o
Moderate to Poor Rs. 10 Lakh

Vapour Recovery System (VRS) at Outlets of Oil Companies

1. Not Installed Target Date Rs. 1.0 Crore

ii. Non-Functional Very poor to Severe+ Rs. 50 Lakh
Moderate to Poor Rs. 25 Lakh

Construction sites Severe +/Emergency Rs. 1.0 Crore

(Offending plot more | Severe Rs. 50 Lakh

than 20,000 Sq.m.) Very Poor Rs. 25 Lakh
Moderate to Poor Rs. 10 Lakh

Solid  Waste/garbage | Very poor to Severe + Rs. 25.0 Lakh

dumping in Industrial [ Moderate to Poor Rs. 10 Lakh

Estates

Failure to water sprinkling on unpaved roads

' a) Hot-spots Very poor to Severe + Rs. 25.0 Lakh
b) Other than Hot-spots | Very poor to Severe + Rs. 10.0 Lakh

In view of above mentioned directions and violations at your project and in view of
invocation of GRAP directions of stage Iil for banning, restricting and regulating various
activities to mitigate the present severe environmental conditions and protect the life and
health of the citizens, it is hereby ordered with the directions to the unit M/s Konark
Enterprises (Part-2) Village Moonak, Karnal to deposit Environment Compensation
amount of Rs. 10,00,000/- (Ten Lakh only) with the Haryana State Pollution Control Board as
Environment Compensation on account of the damage caused by the unit to the environment.

Online mode-
Account Holder Name- Haryana State Pollution Control Board

Account No.- 100053543757
IFSC Code: INDB0000164 o)
Bank Name: INDUSIND BANK /;%,;\J”\
Regional Officer
Karnal Region
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262 Annexure-39

T Regional Office, Karnal Region ra—
R ¥ LiFE Haryana State Pollution Control Board ==’
w?; ‘/ Lite el 2rdfloor, SCO- 78-79 above p

unjab National Bank, Namastey Chowk, Karnal ?L;?"‘, ;}'};'f“
] . o . o L
- Website - www.hspch.org.in E-Mail Id- hspcbrokar@gmail.com S

CLOSURE DIRECTIONS 77~

The Commission for Aijr Quality Management in NCR and adjoining
dated 17th September, 2024, issued st

schedule of the Graded Response Actio
website (cagm.nic.in), as and when orde

areas, vide Direction No, 83
atutory direction for implementation of the revised
n Plan (GRAP), which is also available on the CAQM
rsunder GRAP are invoked,

The Sub-Committee for invoking actions under the GRAP in its earlier meetings held,
had invoked actions under Stage-I, Stage Il and Stage-11I of the

GRAP on 14th October, 2024,
21st October, 2024 and 14th November, 2024,

The Sub-Committee in its urgent meeting held on 17th November, 2024 further

reviewed the air quality scenario in the region as well as the forecasts for meteorological
conditions and air quality index of Delhi made available by IMD/IITM.

The Sub-committee observed that the A
P.Mon 17.11.2024 (today) and has been
Severe+ category,
respectively, F

QI of Delhi was recorded at 44 | (Severe) at 4:00

gradually increasing further and has already reached
as the AQI clocked 447, 452 and 457 at 5:00 PM, 6:00 PM and 7:00 P.M
urther, the average AQI for Delhi is expected to remain in this adverse range
owing to heavy fog, variable winds, highly unfavorable meteorological and cl%matic comiiti‘onls,
Forecasts from IMD/IITM also indicate a likelihood of the AQI of Delhi to particularly remain in

higher end of "SEVERE"/"SEVERE+" category in the coming days, owing to unfavorable climatic
conditions.

ing in vi revaili i lity, in an effort to prevent further

Keeping in view the prevailing trend of air quality, : : er

deterioratif];n c?f the air quality, the sub-committee decided that AF] actions as epvgaged —ufld\ert

Qtﬁoe IV of the GRAP i.e., 'Severe+' category (DELHI AQI > 450) b? 1mplfemented in f‘l.ghf ;ealxlr?t.si

ILJVL ;II the agencies concerned in the NCR, with immediate effect, in addition to the stage |, [l anc
11 actions already in force.

Therefore, in an effort to prevent further deterioration ot‘ft:lhe aélm\q]sz:vet:hei 5::
3 : i IV of the 2k

. . ALL actions as envisaged under Stage s 18 i
Comfmtt_ee‘ dfl?ﬁé?:;];él be implemented in right earnest by all Fhe agencies com.},{ ?t]_dll'l;ot’l::
QEE}*\“W [%gli}ion to the Stage-1, Il and 11 actions already in force, from 8:00 A.M. of 18.11.202
NCR, in a 4

’ : i i NCR).

in the National Capital Region ( ) . i,
il / the unit M/s Bansal Infratech Synergies, (RMC Plant],lellag: ,:f{uit“‘?hle

it b k Road, Karnal (Lat. -29.2949 N; Long.- 76.5234 E) was engag G
o ooy T Concrete (RMC), which is covered under Green category as pe f -
process of Reaoy [gfi)xzo (;If the Board regarding categorization of industr@s andllt;i;“' ed priot
o dazeﬁig;ﬁlzi;:h and Consent to Operate under Water Act, 1974 and Air Act 1981.
3 g N ]t 0 . . _ M N
Lo . the above said unit was inspected by Sh Rohtan JEE on 2‘1.11..‘.‘0%4 cllul11 1111T

Wh?reas’f ttllli‘darea for implementation of the directions 155}1&(1 bv commission unde
the ;;atrojllll}ligr;mrted the following violations made by the above said unit: -
GRAP and he

TOf : t obtained.
E /CTO from HSPCB have no taing .
1. ::{']P;‘IC/P]ant was not operational during inspection. - S
é. RECD based DG set not provided at 250 KVA and 125 KVA both DG sets are
. connected.
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APCD not provided.

Large quantity of uncovered Construction material is lying at site.
Sprinklers not provided.

Metalled / P.ucc.a Road not provided at passage of vehicle and thus creati
dust and emission and air pollution

N Oy Uk

ng huge

o Whereas the above said violations made on the part of the said unit are not only
\f?olatl.ng the provisions of Water Act 1974 and Air Act 1981 but also cr@zating (:m emr):':
S1tua‘tmn by contributing pollution in the environment causing further tlete;rir:r;iricrm of ;F:jn
quality up to Severe+ Category which is creating difficulties in breathing of the pébpies J'Psidi?qjgr

in the ncarb‘\_f lgcatlons. Hence closure action against the above said activity is the need of hour
in large public interest. B

Whereas power were delegated to Regional Officers by board in i th ing vi
ag‘enda ite:‘n' no. 187.12 (S) held on 17.02.2020 and ordgrs wereni;tsiic??vidrzeg:;égtv{::;
1‘;»PCB/I?L(;/ZOZO/1045-67 dated 19.03.2020 in partial modifications of the office ordrﬂr\Pndqr‘
ﬁnspw/m%/z?%-z?% dated 23.08.2005 of the board. Vide order dated 19.30.2020, it
has been ordered to delegate the power to the Regional Officers of the Board in additionrto.
power already delegated vide order dated 23.08.2005 for issuance of closure directions against

tl?e industrial sectors/units, found operating in violation of directions of the EPCA and as
directed by Hon’ble Apex Court and Hon'ble NGT.

It is also pertinent to mention here that EPCA has been dissolved and Commission for
Air Quality Management in NCR and adjoining areas (CAQM) had been constituted vide
MoEF&CC notification dated 05.11.2020 for Air Quality Management in National Capital Region
and Adjoining Areas for better co-ordination, research, identification and resolution of

problems surrounding the air quality index and for matters connected therewith or incidental
thereto.

THEREFORE, in view the above mentioned facts and in compliance of the Directions of
the CAQM issued under Section 12 of the CAQM Act 2021, the undersigned hereby issue the
direction/order to close down the operation of the above said RMC as M/s Bansal Infratech
Synergies, (RMC Plant), Village Kutana, Kohand to Moonak Road, Karnal (Lat. -29.2949
N; Long.- 76.5234 E) by sealing its plant and machinery & DG set, if any, along-with directions
to stop the electricity supply of the above said unit, with immediate effect.

The actions and proceedings under the relevant sections and provisions of the Water
(Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution)
Act, 1981 would be carried out separately without prejudice to this direction/ordd against the

said project/activity/industry also.

d Regional officer
Karnal Region
Endst. No. HSPCB/KAR/2024/5169-76 Dated: 21 /11/ 2924

A copy of this Direction/Order is forwarded to the following for information and

necessary action:

1. The Hon'ble Chairman, Haryana State Pollution Control Board, Panchkula with
respect to the discussion held in the Review Meeting for GRAP held under his able
Chairmanship on 19/11/2024.

2. The Deputy Commissioner, Karnal with a request to appoint a Duty Magistrate
along with necessary police protection for the compliance of the said
Direction/Order.

FOTFICE DATA HSPCB- RO KARNALWDATA 2020 to TILL DATERohtash JEE-10.10.2023\Bansal RMCW losure Order 21 11 2024 does
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The Superintendent of Police, Karnal with a humble request to direct concerned
DSP and SHO to ensure that the said project/activity/industry doesn't operate till
these orders are suspended/revoked by the competent authority.

The Sr. E.E., Air Cell, Haryana State Pollution Control Board, Panchkula the same
order/direction is issued with respect to the discussion held in the Review Meeting
for GRAP held under the able Chairmanship of Hon'ble Chairman, HSPCB on

19/11/2024 and the verbal directions/communications as passed/issued by your
good-self in the said meeting.

The S.D.M, Karnal with a request to issue necessary direction/order against the said
project/activity /industry under Section 152 BNSS| Bharatiya Nagarik Suraksha
Sanhita (BNSS) as the same is a source of public nuisance also. Further, he is
requested to appoint a Duty Magistrate along with necessary police protection for
the compliance of the said Direction/Order.

The Superintending Engineer, UHBVN, Karnal to stop the electricity supply of said
unit.

Mr. Rohtash, JEE, Karnal. He is requested to ensure compliance of the closure order
immediately. The JEE shall also initiate legal action and propose environment
compensation as applicable, as per the environment compensation policy of the
Haryana State Pollution Control Board and CAQM.

M/s Bansal Infratech Synergies, (RMC Plant), Village Kutana, Kohand\to Moonak

Road, Karnal (Lat.-29.2949 N; Long.- 76.5234 E) W
TN el A
\3P o

Regional officer
Karnal Region

@\L/
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&

9‘ 2 LiFE Regional QI l.{arnal Region e
\1\ Kj Haryana State Pollution Control Board —ea,
2" floor, SCO- 78-79 above Punjab National Bank, Namastey Chowlk, Karnal S

ke _ g LEgy
: +  Website - www,hspcb.orgin E-Mail 1d- Kk ©

o S S

No. HSPCB/KAR/2024/5173 Dated: 21 /11 /2024

ENVIRONMENTAL COMPENSATION ORDER

Sub.- Environmental Compensation order against - M/s Bansal Infratech Synergies,
(RMC Plant), Village Kutana, Kohand to Moonak Road, Karnal (Lat.-29.2949 N;
Long- 76.5234 E) or non compliance of CAQM order No.1200
17/27/GRAP/2021/CAQM 1092 Dated 14.11.2024 (GRAP Stage III directions)
i1ssued by Commission for Air Quality Management in NCR and adjoining areas.

_ Whereas, Ministry of Environment, Forest and Climate Change Government of India, in
exercise of the powers conferred under Section 3 of the Commission for Air Quality
Management in National Capital Region and Adjoining Areas Act 2021 (hereinafter referred as
Act), has constituted the Commission;

_Whereas, the Commission for Air Quality Management, (hereinafter referred as CAQM)
fl'om time to time, has issued directions in respect of measures to abate air pollution in the
lf\!atlonal Capital Region including directions for strict compliance of air pollution control laws in
orce;
. Whereas, the Commission for Air Quality Management in National Capital Region and
Adjoining Areas Act, 2021 empowers the Commission to take all such measures and issue
directions as it deems necessary or expedient for the purpose of protecting and improving the
quality of the air in the National Capital Region and Adjoining Areas;

Whereas, CAQM has invoked the various restrictions as defined by Stage-l of GRAP vide

order dated 14.10.2024.
Whereas, CAQM has invoked the various restrictions as defined by Stage-11 of GRAP vide

order dated 21.10.2024.
Whereas, CAQM has invoked the various restrictions as defined by Stage-111 of GRAP vide

order dated 14.11.2024, which includes:-

1. Further intensify the frequency of mechanized sweeping of roads.

2. Ensure daily water sprinkling along with dust suppressants, before peak traffic hours,
on roads and right of ways including hotspots, heavy traffic corridors and ensure proper

disposal of the collected dust in designated sites/ landfills.
3. Further intensify public transport services. Introduce differential rates to encourage off

peak travel.
(i) Enforce strict ban on the following categories of dust generating/ air pollution

causing C&D activities in the entire NCR:

e Earthwork for excavation and filling including boring & drilling works.

Piling works.

[ ]
e All demolition works.
e Laying of sewer line, water line, drainage and electric cabling etc. by open trench

system.
e Brick / masonry works.
e Operation of RMC batching plant.
e Major welding and gas-cutting operation

(Mechanical, Electrical and Plumbing) works to be, however,

e Painting polishing and varnishing works etc.

Cement, Plaster / other coatings, except
Cutting / grinding and fixing of tiles, stones
minor indoor repairs/ maintenance.

Water Proofing work (Excluding Chemical wat

s. Minor welding activities for MEP
permitted.

for minor indoor repairs/ maintenance.
and other flooring materials, except for

er proofing).
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vide order d

* Road construction actjyisi d?r@@
activit j
* Transfer, loading / i ner

bricks, sand murrar:lmloading of dust generating materials like cement, ﬂy-ash,
project sites, » Pebbles, crushed stone etc. anywhere within / outside the

* Movement of vehicles ¢

* Any transportation of 4
Note: All construction
which are relatively le

arrying construction materials on unpaved roads.
emolition waste,
l'elattild activities. other than those listed under 4(i) abo‘l;&
- . ss polluting / less dust generating shall be permitted to be
;zrll;lsm;ec‘tm the N(?R, subject to strict compliance of the C&D Waste Management
» QuSt prevention/ control norms including compliance with the directions of
__ the Commission issued from time to time.
[lé)rAl'lttC %D l‘ellatecl activities, including those under 4(i) above, shall be continued to be
permitted only for the following categories of projects, however subject to strict
_comph'ance of t'he C&D Waste Management Rules, dust prevention/ control norms
mcludlr}g compliance with the directions of the Commission issued from time to time:
(a) Projects for Railway services and stations
(b) Pl:O]ects for Metro Rail Services and stations
(c) Airports and Inter State Bus 'Terminals
(d) National security/ defence related activities/ projects of national importance;
(e) Hospitals/ health care facilities
(f) Linear public projects such as highways, roads, flyovers, over bridges, power
transmission/ distribution, pipelines, telecommunication services (Only for non-
open trench works) etc.

(8) Sanitation projects like sewage treatment plants and water supply projects etc.

(h) Ancillary activities, specific to and supplementing the above project categories.

5. Close down operations of stone crushers in the entire NCR.

6. Close down all mining and associated activities in the entire NCR.

7. NCR State Govts. / GNCTD to impose strict restrictions on plying of BS llI petrol and
US IV diesel LMVs (4 wheelers) in Delhi and in the districts of Gurugram, Faridabad,
Ghaziabad and Gautam Budh Nagar.

8. GNCTD to impose strict restrictions on plying Delhi - registered Diesel operated
Medium Goods Vehicles (MGVs), of RS-11I standards or below, in Delhi, except those
carrying essential commodities / providing essential services.

9. GNCTD to not permit BS-IIl and below diesel operated LCVs (goods carriers)
registered outside Delhi, to enter Delhi, except those carrying essential commodities
/ providing essential services.

10. Do not permit Inter-State buses from NCR states other than EVs/CNG/BS-VI diesel,
to enter Delhi (excluding buses /Tempo travelers operated with All India Tourist
Permit).

11. State Govts. in the NCR and the GNCTD may take a decision on discontinuing
physical classes in schools for children up to Class V and conducting classes in an
online mode. o ,
Further, citizens may be urged to adhere to the citizen charter‘and a35}st in eflfectwe
implementation of the GRAP measures aimed t.o?vards sustaining and 1mprovm,;;I the
Air Quality in the Region, in addition to the citizen charter of Stage-1& Stage-ll, as

under:- .
e Walk or use cycles for small distances. .
Choose a cleaner commute. Share a ride to work or use public transport.

People, whose positions allow working from home, may work from home.

i ose.
not use coal and wood for heating purp . ‘
:)nc:lividual house owners may also provide electric heaters to security / other

staff employed by them to avoid open burning of bio-mass/ wapd S MSW

i ds and reduce trips. :
;thomt_c),"ag{dalr:as invoked the various restrictions as defined by Stage-1V of GRAP
ereas, e

ated 17.11.2024, which includes:-
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1. Stop ent.ry of truck traffic in i (e
commodities/ providing essenzﬁzjc xcept for trucks carrying essential
Diesel trucks) shall, however, be permittecTStJ. e ll')l.qlfli/ iy Elaieg KK
2. Do not permit LCVs registe ' i .Oenter gh.
sventter DTkl exeepy ﬁlos;i:rc;uitilde Delhl_, other than’ [:ZVS / CNG / BS-VI diesel,
services. ying essential commodities / providing essential
3. Enforce strict ban on plyi ' ~
M’ Gosde Vehi Pll}’mg of Delhi - registered BS-1V and below diesel operated
eiept Hnsears ?n": es (MGVs) and Heavy Goods Vehicles (HGVs) in Delhi,
4. Ban C&D activitie}; a% ?giintglé;ommodltles / providling essential services.
ik, Hois ,ﬂyoverse Pbsltsge-lll, also for linear public projects such as
: ! , overbridges, power t issi ipeli -
oMU Cation st ges, p ransmission, pipelines, tele
5. NICR State Govts. and GNC'I'D may take a decision on discontinuing physical
classes even for classes VI - IX, class XI and conduct lessons in an online mode
6. NCR St.ate Governments / CNCTD to take a decision on allowing public, municipal
and private offices to work on 50% strength and the rest to work from home.
7. Central Government may take appropriate decision on permitting work from
home for employees in central government offices.
8. State Governments may consider additional emergency measures like closure of
colleges/ educational institutions and closure of non-emergency commercial
activities, permitting running of vehicles on odd-even basis of registration

numbers etc.

Further, citizens may be urged t

effective implementation of the G

improving the Air Quality in the Region,

1, Stage-1I and Stage-11], as under:-

e Children, elderly and those with respiratory,
or other chronic diseases to avoid outdoor

much as possible.
Whereas, AQl of Delhi since morning of 17.11.2024 is hovering in "SEVERE"

‘ Category. At around 4:00 P.M of 14.11.2024, AQI of Delhi has been recorded as 424 (Severe

o adhere to the citizen charter and assist in
RAP measures aimed towards sustaining and
in addition to the citizen charter of tage-

cardiovascular, cerebrovascular
activities and stay indoors, as

= (Category).

Whereas your unit M/s Bansal Infratech Synergies, (RMC Plant), Village Kutana,

" Kohand to Moonak Road, Karnal (Lat.-29.2949 N; Long.- 76.5234 E) is a RMC plant and
| Region on 21/11/2024

was inspected by Sh. Rohtash Dahiya, JEE/Field Officer, HSPCB, Karna
* and during inspection/visit, your project found non complaint in following aspects:-

1. CTE /CTO from HSPCB have not obtained.
é\. REEID _t;lsed [;(;}-sét iﬁ'pr‘aviaed at 250 KVA and 125 KVA both DG sets are
connected.
3. APCD not provided.
Large quantity of uncovere

Sprinklers not provided. .
Metalled / Pucca Road not provided at passage of vehicle and thus creating huge

dust and emission and air pollution

d Construction material is lying at site.

Whereas by doing so, your unit is emitting air emission pollutants i-nto the _
| atmosphere in violation of the above said act/Rules & directions and endangering the life of

public at large. o
Whereas, you are liable to pay the environmental compensation in terms of the
direction of the HSPCB issued vide letter No. HSPCB/PLG/2021/2351-79 dated 22.12.2021 as

assessed by the Board as per methodolog) defined as under:- e
Environmental Compensation to be levied on all violations of Graded Response

plan (GRAP) in NCR. =
Environmental
Comp ensation (RS.) _

state of Air Quality
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Industrial Emissions Severe +/Emergency Rs. 1.0 Crore
Severe Rs. 50 Lakh
Very Poor Rs. 25 Lakh
Moderate to Poor Rs. 10 Lakh
Vapour Recovery System (VRS) at Outlets of Oil Companies
i. Not Installed Target Date Rs. 1.0 Crore
ii. Non-Functional Very poor to Severe+ Rs. 50 Lakh
Moderate to Poor Rs. 25 Lakh
Construction sites Severe +/Emergency Rs. 1.0 Crore
(Offending plot more | Severe Rs. 50 Lakh
than 20,000 Sq.m.) Very Poor Rs. 25 Lakh
Moderate to Poor Rs. 10 Lakh
Solid  Waste/garbage | Very poor to Severe + Rs. 25.0 Lakh
dumping in Industrial | Moderate to Poor Rs. 10 Lakh
Estates
Failure to water sprinkling on unpaved roads
a) Hot-spots Very poor to Severe + Rs. 25.0 Lakh
b) Other than Hot-spots | Very poor to Severe + Rs. 10.0 Lakh

In view of above mentioned directions and violations at your project and in view of
invocation of GRAP directions of stage 1l for banning, restricting and regulating various
activities to mitigate the present severe environmental conditions and protect the life and
health of the citizens, it is hereby ordered with the directions to the unit M/s Bansal Infratech
Synergies, (RMC Plant), Village Kutana, Kohand to Moonak Road, Karnal (Lat.-29.2949 N;
Long.- 76.5234 E)to deposit Environment Compensation amount of Rs. 10,00,000/- (Ten
Lakh only) with the Haryana State Pollution Control Board as Environment Compensation on

account of the damage caused by the unit to the environment.

Online mode-
Account Holder Name- Haryana State Pollution Control Board

Account No.- 100053543757

IFSC Code: INDB0000164

Bank Name: INDUSIND BANK g AM
2N\

Regional Officer
Karnal Region
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i x Regionazﬁhg.e, Karnal Region
~o~ LiFE Haryana State Pollution Control Board

\f:"/ Hlesiyleror  Znd floor, SCO- 78-79 above Punjab National Banlk, Namastey Chowk, Karnal
- ol e’ s z S : . %I -
' - Website - www.hspch.org.in E-Mail Id- hspcbrokar@gmail.com s

CLOSURE DIRECTIONS

The Commission for Air Quality Management in NCR and adjoining areas, vide Direction No.
83 dated 17th September, 2024, issued statutory direction for implementation of the
revised schedule of the Graded Response Action Plan (GRAP), which is also available on the
CAQM website (cagm.nic.in), as and when orders under GRAP are invoked.

The Sub-Committee for invoking actions under the GRAP in its earlier meetings held,

had invoked actions under Stage-I, Stage Il and Stage-111 of the GRAP on 14th October, 2024,
21st October, 2024 and 14th November, 2024.

The Sub-Committee in its urgent meeting held on 17th November, 2024 further
reviewed the air quality scenario in the region as well as the forecasts for meteorological
conditions and air quality index of Delhi made available by IMD/IITM.

The Sub-committee observed that the AQI of Delhi was recorded at 44 | (Severe) at
4:00 P.M on 17.11.2024 (today) and has been gradually increasing further and has already
reached Severe+ category, as the AQI clocked 447, 452 and 457 at 5:00 PM, 6:00 PM and
7:00 P.M respectively. Further, the average AQI for Delhi is expected to remain in this
adverse range owing to heavy fog, variable winds, highly unfavorable meteorological and
climatic conditions. Forecasts from IMD/IITM also indicate a likelihood of the AQI of Delhi
to particularly remain in higher end of "SEVERE"/"SEVERE+" category in the coming days,
owing to unfavorable climatic conditions.

Keeping in view the prevailing trend of air quality, in an effort to prevent further
deterioration of the air quality, the sub-committee decided that All actions as envisaged
under Stage IV of the GRAP i.e., ‘Severe+' category (DELHI AQI > 450) be implemented in
right earnest by all the agencies concerned in the NCR, with immediate effect, in addition to
the stage I, Il and Il actions already in force.

Therefore, in an effort to prevent further deterioration of the air quality, the Sub
Committee decided that ALL actions as envisaged under Stage IV of the GRAP -'severe+' Air
Quality (DELHI AQI>4501 be implemented in right earnest by all the agencies concerned in
the NCR, in addition to the Stage-1, Il and III actions already in force, from 8:00 A.M. of
18.11.2024 in the National Capital Region (NCR).

Whereas the unit M/s Deepak Builders and Engineers India Pvt. Ltd. (RMC Plant),
Village Kutana, Tehsil Ballaha Assandh, Karnal was engaged in the process of Ready mix
cement concrete which is covered under Green category as per policy order dated
04.12.2020 of the Board regarding categorization of industries and required prior Consent
to Establish and Consent to Operate under Water Act, 1974 and Air Act 1981.

Whereas, the above said unit was inspected by Sh. Rohtash Dahiya, JEE on
17.11.2024 during the patrolling of the area for implementation of the directions issued by
commission under GRAP and he reported the following violations made by the above said

CTE /CTO from HSPCB have not obtained.

RECD based DG set not provided on 125 KVA.
Adequate APCM not provided.

RMC Plant found not in-operation during inspection.

B

Whereas, AQI of Karnal on dated 17/11/2024 was under Poor category and the
above said violations made on the part of unit were not only violating the provisions of Air
Act 1981 but also creating an emergent situation by contributing pollution in the
environment causing further deterioration of the air quality.
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Whereas the above said violntinnsz?pm the part of the said unit are not only
violating the provisions of Water Act 1974€mtl A Act 1981 but also creating an emergent

situation by contributing pollution in the environment causing further deterioration of the
air quality up to Severe+ Category which is creating difficulties in breathing of the peoples
residing in the nearby locations. Hence closure action against the above said activity is the
need of hour in large public interest. ,

Whereas power were delegated to Regional Officers by board in its 187" meeting
vide agenda item no. 187.12 (5) held on 17.02.2020 and orders were issued vide endst no,
HSPCB/PLG/2020/1045-67 dated 19.03.2020 in partial modifications of the office order
endst no. HSPCB/2005/2745-2753 dated 23.08.2005 of the board. Vide order dated
19.30.2020, it has been ordered to delegate the power to the Regional Officers of the Board
in addition to power already delegated vide order dated 23.08.2005 for issuance of closige
directions against the industrial sectors/units, found operating in violation Uf{liregtimrb
the EPCA and as directed by Hon’ble Apex Court and Hon’ble NGT.

It is also pertinent to mention here that EPCA has been dissolved and Commission
for Air Quality Management in NCR and adjoining areas (CAQM) had been constituted vide
MoEF&CC notification dated 05.11.2020 for Air Quality Management in National Capital
Region and Adjoining Areas for better co-ordination, research, identification and resolution
of problems surrounding the air quality index and for matters connected therewith or
incidental thereto.

Therefore, in view the above mentioned facts and in exercise of the powers
conferred under section 33-A of the Water (Prevention & Control of Pollution) Act, 1974
and under section 31-A of the Air (Prevention & Control of Pollution) Act, 1981 and
delegated by board in its 187th meeting vide agenda item no. 187.12 (S), directions are
hereby issued to close down the operation of the above said illegal unit M/s Deepak
Builders and Engineers India Pvt. Ltd. (RMC Plant), Village Kutana, Tehsil Ballaha Assandh,
Karnal by sealing its plant and machinery & DG set along-with directions to stop the
electricity supply of the above said unit, with immediate effect.

In addition to above, it is also intimated that non-compliance with the directions
issued under section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and
under section 31-A of the Air (Prevention & Control of Pollution) Act, 1981 is an offence
under the provision of 33-A of the Water (Prevention & Control of Pollution) A¢t, 1974 and
under section 31-A of the Air (Prevention & Control of Pollution) Act, 1981, )

Regional officer
Karnal Region

Endst. No. HSPCB/KAR/2024/5075-79 Dated: 20 / 11 / 2024
A copy of the above is forwarded to the following for information and necessary
action: -

}‘ The Chairman, Haryana State Pollution Control Board, Panchkula.

Z The Deputy Commissioner, Karnal.

3. The Superintending Engineer, UHBVN, Karnal to stop the electricity supply of
said unit.

4. §h. Rohltash Dahiya, JEE, Karnal. He is asked to ensure compliance of the L’M
order immediately. The JEE shall also initiate legal action and pt

environment compensation as applicable, as per policy of the Board.
M/b Dee])al( Builders and Engineers India Pvt. Ltd. (RMC Plant), Village Kutana,
Fehsil Ballaha Assandh, Karnal,

:J'I.

Regional officer
Karnal Region
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AT = Regional OgLYe:l(arnal Region
) \*‘&/j ulr'elFE Haryana State Pollution Control Board
Ny Eny ntnl:unco:; \

2 floor, SCO- 78-79 above Punjab National Bank, Namastey Chowk, Karnal

Website - www.hspeb.orgn E-Mail 1d- hspebrokar@gmail.com
No. HSPCB/KAR/2024/5135 Dated: 21 /11 / 2024

ENVIRONMENTAL COMPENSATION ORDER

Sub. - Env_ironmenta] Compensation order against - M/s Deepak Builders and Engineers
India Pvt. Ltd. (RMC Plant), Village Kutana, Tehsil Ballaha Assandh, Karnal or non
compliance of CAQM order No.1200 17/27/GRAP/2021/CAQM 1092 Dated

14.11.2024 (GRAP Stage 1l directions) issued by Commission for Air Quality
Management in NCR and adjoining areas.

Whereas, Ministry of Environment, Forest and Climate Change Government of India, in
exercise of the powers conferred under Section 3 of the Commission for Air Quality
Management in National Capital Region and Adjoining Areas Act 2021 (hereinafter referred as
Act), has constituted the Commission;

‘ Whereas, the Commission for Air Quality Management, (hereinafter referred as CAQM)
from time to time, has issued directions in respect of measures to abate air pollution in the
?Jationa] Capital Region including directions for strict compliance of air pollution control laws in
orce;

Whereas, the Commission for Air Quality Management in National Capital Region and
Adjoining Areas Act, 2021 empowers the Commission to take all such measures and issue
directions as it deems necessary or expedient for the purpose of protecting and improving the
quality of the air in the National Capital Region and Adjoining Areas;

Whereas, CAQM has invoked the various restrictions as defined by Stage-1 of GRAP vide
order dated 14.10.2024.

Whereas, CAQM has invoked the various restrictions as defined by Stage-I1 of GRAP vide
order dated 21.10.2024.

Whereas, CAQM has invoked the various restrictions as defined by Stage-11l of GRAP vide
order dated 14.11.2024, which includes:-

1. Further intensify the frequency of mechanized sweeping of roads.

2. Ensure daily water sprinkling along with dust suppressants, before peak traffic hours,
on roads and right of ways including hotspots, heavy traffic corridors and ensure proper
disposal of the collected dust in designated sites/ landfills.

3. Further intensify public transport services. Introduce differential rates to encourage off
peak travel.

(i) Enforce strict ban on the following categories of dust generating/ air pollution
causing C&D activities in the entire NCR:

e Earthwork for excavation and filling including boring & drilling works,

e Piling works.

¢ All demolition works.

o Laying of sewer line, water line, drainage and electric cabling etc. by open trench
system.

e Brick / masonry works.

e Operation of RMC batching p]alnt. ' |

e Major welding and gas-cutting _operatlons. Minor welding activities for MEP
(Mechanical, Electrical and Plumbing) works to be, however, permitted.

« Painting, polishing and varnishing works etc. ‘ .

o Cement, Plaster / other coatings, ‘except for minor indoor repairs/ maintenance.

e Cutting / grinding and fixi.ng of t;le.sl stones and other flooring materials, except for
minor indoor repairs/ maintenance. )
. Water Proofing work (Excluding Chemical water proofing).
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e Road construction activities aazzl repairs. '

Transfer, loading / unloading of dust generating materials like Cement, f

bricks, sand, murram, pebbles, crushed stone etc. anywhere within / DutSiri{E:aSh,

project sites. he

Movement of vehicles carrying construction materials on unpaved roads,

e Any transportation of demolition waste. ’

Note: All construction related activities. other than those listed under 4(i) aboye

which are relatively less polluting / less dust generating shall be permitte( to b;

continued in the NCR, subject to strict compliance of the C&D Waste Man:_l,g,rerm.n"r

Rules, dust prevention/ control norms including compliance with the clirectiong_f}f

the Commission issued from time to time.

(ii) All C&D related activities, including those under 4(i) above, shall be r_‘ontinuer]’

permitted only for the following categories of projects, however subject to ®rict «

compliance of the C&D Waste Management Rules, dust prevention/ control nm‘m;
including compliance with the directions of the Commission issued from time to time:

(a) Projects for Railway services and stations

(b) Projects for Metro Rail Services and stations

(c) Airports and Inter State Bus 'Terminals

(d) National security/ defence related activities/ projects of national importance;

(e) Hospitals/ health care facilities

(f) Linear public projects such as highways, roads, flyovers, over bridges, power
transmission/ distribution, pipelines, telecommunication services (Only for non-
open trench works) etc.

(g) Sanitation projects like sewage treatment plants and water supply projects etc.

(h) Ancillary activities, specific to and supplementing the above project categories.

5. Close down operations of stone crushers in the entire NCR.

6. Close down all mining and associated activities in the entire NCR.

7. NCR State Govts. / GNCTD to impose strict restrictions on plying of BS III petrol and
US IV diesel LMVs (4 wheelers) in Delhi and in the districts of Gurugram, Faridabad,
Ghaziabad and Gautam Budh Nagar.

8. GNCTD to impose strict restrictions on plying Delhi - registered Diesel operated
Medium Goods Vehicles (MGVs), of RS-1Il standards or below, in Delhi, except those
carrying essential commodities / providing essential services.

9. GNCTD to not permit BS-IIl and below diesel operated LCVs (goods carriers)
registered outside Delhi, to enter Delhi, except those carrying essential commodities
/ providing essential services.

10. Do not permit Inter-State buses from NCR states other than EVs/CNG/BS-VI diesel,
to enter Delhi (excluding buses /Tempo travelers operated with All India Tourist
Permit).

11. State Govts. in the NCR and the GNCTD may take a decision on discontinuing

physical classes in schools for children up to Class V and conducting classes in an

online mode.

Further, citizens may be urged to adhere to the citizen charter and assist in effective

implementation of the GRAP measures aimed towards sustaining and improving the

Air Quality in the Region, in addition to the citizen charter of Stage-l& Stage-l1l, as

under:-

* Walk or use cycles for small distances.

¢ Choose a cleaner commute. Share a ride to work or use public transport.

* People, whose positions allow working from home, may work from home. u
* Do not use coal and wood for heating purpose.
* Individual house owners may also provide electric heaters to security / other
staff employed by them to avoid open burning of bio-mass/wood / MSW
* Combine errands and reduce trips.

(AR Whereas, CAQM has invoked the various restrictions as defined by Stage-IV of GRAP
vide order dated 17.11.2024, which includes:-
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1. Stop entry of truck traffic_j elhi (except for trucks carrying .ess%nstl\a;{
commodities/ providing 952“ al%ervices). A1l LNG/ CNG / Electric/ BS-
Diesel trucks) shall, however, be permitted to enter Delhi.

2. Do not permit LCVs registered outside Delhi, other than EVs
to enter Delhi, except those carrying essential commodities
services,

3. Enforce strict ban on plying of Delhi - registered BS-1V and below diesel ?peratec_i
Medium Goods Vehicles (MGVs) and Heavy Goods Vehicles [HGV51 in Delhi,
except those carrying essential commodities / providing essential services.

4. Ban C&D activities, as in the GRAP Stage-I1, also for linear public projects such as
highways, roads, flyovers, overbridges, power transmission, pipelines, tele-
communication etc. )

. NCR State Govts. and GNC'I'D may take a decision on discontinuing physical
classes even for classes VI - IX, class XI and conduct lessons in an online mod‘e‘

6. NCR State Governments / CNCTD to take a decision on allowing public, municipal
and private offices to work on 50% strength and the rest to work from home.

7. Central Government may take appropriate decision on permitting worlc from
home for employees in central government offices. ]

8. State Governments may consider additional emergency measures like closure ‘ot
colleges/ educational institutions and closure of non-emergency commercial
activities, permitting running of vehicles on odd-even basis of registration
numbers etc.

Further, citizens may be urged to adhere to the citizen charter and assist in

effective implementation of the GRAP measures aimed towards sustaining and

improving the Air Quality in the Region, in addition to the citizen charter of tage-

1, Stage-II and Stage-III, as under:-

e Children, elderly and those with respiratory, cardiovascular, cerebrovascular
or other chronic diseases to avoid outdoor activities and stay indoors, as
much as possible.

Whereas, AQI of Delhi since morning of 17.11.2024 is hovering in "SEVERE"

Category. At around 4:00 P.M of 14.11.2024, AQI of Delhi has been recorded as 424 (Severe

Category).

Whereas your unit M/s Deepak Builders and Engineers India Pvt. Ltd. (RMC Plant),
Village Kutana, Tehsil Ballaha Assandh, Karnal is a RMC plant and was inspected by Sh.
Rohtash Dahiya, JEE/Field Officer, HSPCB, Karnal Region on 17/11/2024 and during
inspection/visit, your project found non complaint in following aspects:- '

1. CTE /CTO from HSPCB have not obtained.

2. Adequate APCM not provided.

3. RMC Plant found not in-operation during inspection.

Whereas, Air quality of Karnal as per CPCB website is 242 on 17.11.2024 which is
in Poor category at the time of inspection.

Whereas by doing so, your unit is emitting air emission pollutants into the
atmosphere in violation of the above said act/Rules & directions and endangering the life of
public at large. _ .
Whereas, you are liable to pay the environmental compensation in terms of the
direction of the HSPCB issued vide letter No..HSPCB/PLG/2021/2351-79 dated 22.12.2021 as
assessed b)_/_ylgﬁgal'd as per methodology defined as under:-

/ CNG / BS-VI diesel,
/ providing essential

[ Environmental Compensation to be levied on all violations of Gradeﬁﬁesp(_)}lgﬁaiof |

S Plan (GRAP) in NCR.
_ _,?\E_t_i;zi_ty State of Air Quality ‘ Environmental |
—— || & - IBmei  Compensation (Rs.)
Ll_lpif_il;s_t_l'i;l_ﬁl_nissi()lls Severe +/Emergency  Rs. 1.0 Crore —=
I __Se_‘h"g_e______ 3 RS. Sg_L('l_}_{h -
| Very Poor R
Moderate to Poor 4o Lakh

Rs. 10 Eﬂ{h_

ecovery System (VRS) at Outlets of Oil Companies ]

Vapour Rec T e =
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"i. Not Installed | Target Date B | Rs.1.0 Crore
“ii. Non-Functional Very poor to Severe+ ' Rs. 50 Lakh = =
Moderate to Poor ' Rs. 25 Lakh __ T+
| Con?tlicﬁoﬁ sites Severe +/Emergency [ Rs. 1.0 Crore ]
(Offending plot more Severe | Rs. 50 Lakh
| than 20,000 Sq.m.) Very Poor Il Rs. 25 Lakh
| Moderate to Poor | Rs. 10 Lakh
' Solid ~ Waste/garbage | Very poor to Severe + | Rs. 25.0 Lakh
dumping in Industrial | Moderate to Poor Rs. 10 Lakh
Estates .l - = - -
.. F;;ilLl?gt@_\-va_tegsm'igkl_ii_l_g_m_l_ululaw_e;:l_roads o ==
a)Hotspots | VerypoortoSevere+ [Rs.25.0Lakh ¢
b) Other than Hot-spots | Very poor to Severe+ | Rs.10.0Lakh ’\

In view of above mentioned directions and violations at your project and in view of
invocation of GRAP directions of stage IlI for banning, restricting and regulating various
activities to mitigate the present severe environmental conditions and protect the life and
health of the citizens, it is hereby ordered with the directions to the unit M/s Deepak Builders
and Engineers India Pvt. Ltd. (RMC Plant), Village Kutana, Tehsil Ballaha Assandh, Karnal
to deposit Environment Compensation amount of Rs. 10,00,000/- (Ten Lakh only) with the
Haryana State Pollution Control Board as Environment Compensation on account of the damage

caused by the unit to the environment.

Online mode-

Account Holder Name- Haryana State Pollution Control Board
Account No.- 100053543757

IFSC Code: INDB0000164

Bank Name: INDUSIND BANK

@{ Regidnal Officer
Karnal Region

&
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_________________________________ wwwhspehorgin E-Mail Id- hspcbrokar@gmailcom
CLOSURE DIRECTIONS

The Commissj
sion for Aj i
83 _dated 17th Septe;';&‘ialggzmﬂrl_agement in NCR and adjoining areas, vide Direction No.
revised schedule of T Gra:ded R4. issued statutory direction for implementation of the
CAQM website (cagm.nic.j esponse Action Plan (GRAP), which is also available on the
m.nic.in), as and when orders under GRAP are invoked. o

The Sub-Co i : .
had invoked action?m:;t::gfg ';\I’Oéﬂng actions under the GRAP in its earlier meetings held,
21st October, 2024 and 14k N%)veﬁlt)igrezl:];zd Stage-Ill of the GRAP on 14th October, 2024,

The Sub-C i in i
TRTWN,  hiped ;::;:Iiuttee In its urgent meeting held on 17th November, 2024 further
e S drd iy It.y scenario in the region as well as the forecasts for meteorological
quality index of Delhi made available by IMD/IITM.

A P-;lfnsill;)*lcfgl(r}l;l;tee observed that the AQI of Delhi was recorded at 44 | (Severe) at
renchd Severe'+ C.“ (today) and has been gradually increasing further and has already
A B e c legory, as the AQI clocked 447, 452 and 457 at 5:00 PM, 6:00 PM and
i : p ively. Further, the average AQI for Delhi is expected to remain in this
rse range owing to heavy fog, variable winds, highly unfavorable meteorological and
_mt:f: conditions. Forecasts from IMD/IITM also indicate a likelihood of the AQI of Delhi
to mrhcu]arly remain in higher end of "SEVERE"/"SEVERE+" category in the coming days,
owing to unfavorable climatic conditions.

Keeping in view the prevailing trend of air quality, in an effort to prevent further
deterioration of the air quality, the sub-committee decided that All actions as envisaged
under Stage IV of the GRAP i.e, ‘Severe+’ category (DELHI AQI > 450) be implemented in
right earnest by all the agencies concerned in the NCR, with immediate effect, in addition to

the stage I, Il and 111 actions already in force.

Therefore, in an effort to prevent further deterioration of the air quality, the Sub
Committee decided that ALL actions as envisaged under Stage IV of the GRAP -'severe+" Air

Quality (DELHI AQI>4501 be implemented in right earnest by all the agencies concerned in
the NCR, in addition to the Stage-l, I and III actions already in force, from 8:00 AM. of

18.11.2024 in the National Capital Region (NCR).
Whereas the unit M/s R S B Projects Private Limited, RMC Plant, at Village
Kohand to Assandh Road, Village Kutana, Distt. Karnal was engaged in the process of
Ready mix cement concrete which is covered under Green category as per policy order
04.12.2020 of the Board regardingcategorization of industries and required prior
- der Water Act, 1974 and Air Act 1981.

Consent to Establish and Consent to Operate un
ve said unit was inspected by Sh. Abhijeet Singh Tanwar, AEE
n 20.11.2024 during the patrolling of the area for

Whereas, the abo
d by commission under GRAP and he reported the

along-with Sh. Rohtash Dahiya, j{:‘E 0
implementation of the directions Issued ! .
following violations made by the above said unit: -

CTE /CTO from HSPCB have not obtained. o

RMC plant was found operationa], thus violating CAQM Direction GRAP Stage-1V.

2 -

. Sprinklers not provided. o |
2 U[r)lcovered Construction material is lying at site.
5

Metalled / Pucca Road not provided.
Karnal on dated 20/11/2024 was under Poor category and the

said violations made on the part of unit were not only viols!ting the provisions of Air
il:?v'f‘?m but also creating an emergent situation by contributing pollution in the

environment causing further deterioration of the air quality.

—

Whereas, AQl of
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Whereas the above said violations n%j 6 the part of the
violating the provisions of Water Act 1974 and Air Act 1981 byt also creati
1B an emergeny

situation by contributing pollution in the environment causing further d _

air quality up to Severe+ Category which is creating difficulties in brmtheitenoration of the
residing in the nearby locations. Hence closure action against the ’lbo:.re n%of the. Peoples
need of hour in large public interest. : sald activity js the

said unit are not onj

Whereas power were delegated to Regional Officers by board in its 187th
vide agenda item no. 187.12 (S) held on 17.02.2020 and orders were issued vide
HSPCB/PLG/2020/1045-67 dated 19.03.2020 in partial modifications of the offi
endst no. HSPCB/2005/2745-2753 dated 23.08.2005 of the board. Vide ordecre gfder
19.30.2020, it has been ordered to delegate the power to the Regional Officers of the Bﬂted
in addition to power already delegated vide order dated 23.08.2005 for issuance of Clot;ard
directions against the industrial sectors/units, found operating in violation of direction:ref
the EPCA and as directed by Hon’ble Apex Court and Hon'ble NGT. g

meeting
endst no,

It is also pertinent to mention here that EPCA has been dissolved and Commission
for Air Quality Management in NCR and adjoining areas (CAQM) had been constituted vide
MoEF&CC notification dated 05.11.2020 for Air Quality Management in National Capital
Region and Adjoining Areas for better co-ordination, research, identification and resolution
of problems surrounding the air quality index and for matters connected therewith or
incidental thereto.

Therefore, in view the above mentioned facts and in exercise of the powers
conferred under section 33-A of the Water (Prevention & Control of Pollution) Act, 1974
and under section 31-A of the Air (Prevention & Control of Pollution) Act, 1981($
delegated by board in its 187th meeting vide agenda item no. 187.12 (8§), directions are
hereby issued to close down the operation of the above said illegal unit M/s R S B Projects
Private Limited, RMC Plant, at Village Kohand to Assandh Road, Village Kutana, Distt.
Karnal by sealing its plant and machinery & DG set along-with directions to stop the
electricity supply of the above said unit, with immediate effect.

In addition to above, it is also intimated that non-compliance with the directions
issued under section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and
under section 31-A of the Air (Prevention & Control of Pollution) Act, 1981 is an offence
under the provision of 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and
under section 31-A of the Air (Prevention & Control of Pollution) Act, 1981.

Regional officer
Karnal Region

Endst. No. HSPCB/KAR/2024/5128-5132 Dated: 21 /11 / 2024
A copy of the above is forwarded to the following for information and necessary

action: - i
1. The Chairman, Haryana State Pollution Control Board, Panchkula. (\#

2.  The Deputy Commissioner, Karnal.

3. The Superintending Engineer, UHBVN, Karnal to stop the electricity supply of
said unit.

4, Sh. Rohtash Dahiya, JEE. He is asked to ensure compliance of the closure order
immediately. The JEE shall also initiate legal action and propose environment
compensation as applicable, as per policy of the Board.

5.  M/s RS B Projects Private Limited, RMC Plant, at Village Kohanthto Assandh
Road, Village Kutana, Distt, Karnal. f(f’&

\J W \ 2NN
(I Regiomdl officer

Karnal Region
P
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'f National Capital Region including directions for strict compliance

Annexure-44

&‘é&- I-iFE H Remm“"2| ]Z‘, Karnal Reglon ol

: K\ﬁ L aryana State Pollution Control Board e .

i Envirgament i\! .lll,n,TII.NU- 79 above Funfaby Nattonal ank, Mamastey Chowk, Kagnal e e
S ———— te - wwwhispeboredn 1Ml hspcbroka @email.oom o
No. HSPCB/KAR/2024/5136 ”"“-.-'l' “/” ,/_-?_(_u ‘

ENVIRONMENTAL COMPENSATION ORDER

Sub. - I'.ll\'[l'llllIlll‘.lllil| Compensation order against - M/s LS B Projects Private Lt
RMC Plant, Kohand to Assandh Road, Village Katana, Distt Genid or ,u;.:
compliance of CAQM order No.1200 17/27/GRAP /2021 /CAQM LD Baare,
14.11,.2024 (GRAP Stage 11 directlons) Issucd by Conunlsston for Alr Gualily
Management in NCR and adjolning arcas,

Np,-.;,'s:vi;;jrf;:i‘ I\;I:)I\li’s‘ll.“?’ u.i' Iitwirmmwn!. 1-'111:vst .’III(I‘(:“II!JII(' tlll?ums {ir;w-run.wm of T, 1
L : | ..\t’l.\ .'m!m-n l‘tl' under Section 3 of the Commission for Air. fjuality
gement in National Capital Region and Adjoining Areas Act 2021 (herelnafter referied o
Act), has constituted the Commission;

.Whereas, the Commission for Air Quality Maniy
from time to time, has issued directions in rvépucl of me:

rement, (herelnafter reiorred as CAQM)
wsures to abate aie pollution b the
of alr pollution control Laws i
force;
N .Whvreas. the Commission for Air Quality Management in National Capital Region o
A_de’“"““{Z Areas Act, 2021 empowers the Commission to take all such measures and e
directions as it deems necessary or expedient for the purpose of protecting and improviy: i
quality of the air in the National Capital Region and Adjoining Arcas; '

Whereas, CAQM has invoked the various restrictions as define
order dated 14.10.2024.

Whereas, CAQM has invoked t
order dated 21.10.2024.

Whereas, CAQM has invoke

order dated 14.11.2024, which includes:-
1. Further intensify the frequency of mechanized sweeping of roads.

2. Ensure daily water sprinkling along with dust suppressants, before peak traftic hours,
on roads and right of ways including hotspots, heavy traflic corridors and ensure projier
disposal of the collected dustin designated sites/ landflls.

3. Further intensify public transport services. Introduce differential rates to encouripe ¢l

peak travel. . . .
4. (i) Enforce strict ban on the following categories of dust generating/ air poliution
s in the entire NCR:

causing C&D activitie ! ‘
o Earthwork for excavation and filling including boring & drilling works.

d by Stage-l of GRAP it
he various restrictions as delined by Stage-1l ol GRAP vide

d the various restrictions as defined by Stage-11 ol GRAP vitle

’ : o Piling works.

All demolition works.
Laying of sewcr line, wi
system.

e Brick / masonry works.
Operation of RMC batching plant.
welding and gas-cutting ope
ctrical and Plumbing)

and virnishing works ete,
gs, except for minor Indoor repalrs/ malntenance.

f thes, stones and other flooring materials, except iar

L]
ter Jine, drainage and electric cabling cte. by open trench

e Major rations. Minor welding activities tor MEP
[Mcch:nnlcnl, Ele works to he, however, permitted.
Painting, ]mlishiug
Cement, Plaster / other coatin
cutting / grinding and fixing o0
minor indoor repalrs/ maintenance.

. Water Prooling work (Lxcluding Chemical water proofing).
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Road Cnn:tructinn activities and nr12 gmrs. y t |

¢ 5 . : 4 erating materials i

. ransfer. Joading / unloading 0 1;: n g erials like coment -
[ ] 1 [} -

: bbles, crushed stone etc. anywhere within  Jash,
pricks, sand. murram, pe / outside th,
project Sites:

nent of vehicles carrying construction materials on unpaved roads.
e Movel

' demolition waste.

. Anytralllspg;::‘r11?;i(;fr1 related activities. other than those listed under 4(i) 34,
Not_t‘: Al Cre]'-ni\'elv Jess polluting / less dust generating shall be permif‘red to he'
“'h'c.h l?{rs in ;l1e NtR. subject to strict compliance of the C&D Waste Managew.ne,
(}::;:51? dust prevcntion/ contr_ol norms including compliance with the directinna.or
the Commission issued frr?m hmlr' to time. . |

(ii) All c&D related activities, m’ciudmg thos.c under 4(3] above, shall be cnptmued to he

permittcd only for -thv following categories of projects, hmwv?r subject to strict

compliance of the C&D Waste Ma[}agexncnt Rules, _du_st prevention/ .cnntml.mrmg
including compliance with the directions pfthe Commission issued from time to time:

(a) Projects for Railway services and stntmn-s

(b) Projects for Metro Rail Services and stations

(c) Airports and Inter State Bus "Terminals

(d) National security/ defence related activities/ projects of national importance;

(e) Hospitals/ health care facilities

(f) Linear public projects such as highways, roads, flyovers, over bridges, power
transmission/ distribution, pipclines, telecommunication services (Only for non-
open trench works) etc.

() Sanitation projects like sewage treatment plants and water supply projects etc. ‘

(h) Ancillary activities, specific to and supplementing the above project categories.

5. Close down operations of stone crushers in the entire NCR.

Close down all mining and associated activities in the entire NCR.

NCR State Govts. / GNCTD to impose strict restrictions on plying of BS 1lI petrol and

US IV diesel LMVs (4 wheelers) in Delhi and in the districts of Gurugram, Faridabad,

Ghaziabad and Gautam Budh Nagar.

8. GNCTD to impose strict restrictions on plying Delhi - registered Diesel operated
Medium Goods Vehicles (MGVs), of RS-111 standards or below, in Delhi, except those
carrying essential commodities / providing essential services.

9. GNCTD to not permit BS-lIl and below diesel operated LCVs (goods carriers)
registered outside Delhi, to enter Delhi, except those carrying essential commodities
/ providing essential services.

10. Do not permit Inter-State buses from NCR states other than EVs/CNG/BS-VI diesel,
to enter Delhi (excluding buses /Tempo travelers operated with All India Tourist
Permit).

11. State Govts. in the NCR and the GNCTD may take a decision on discontinuing
physical classes in schools for children up to Class V and conducting classes in an
online mode. _
Further, citizens may be urged to adhere to the citizen charter and assist in effective
implementation of the GRAP measures aimed towards sustaining and impf‘“’”‘g]t -
‘:::”d(j:i!lity in the Region, in addition to the citizen charter of Stage-1& Stage-! ‘
* Walkor use cycles for small distances.

Choose a cleaner commute. Share a ride to work or use public transport.

People, whose positions allow working from home, may work from home:

ﬂod?vt;:iuse coal and wood for heating purpose. ' curity / other

Staffenl:all house owners may also provide electric heaters tods;:MSW

Combinep oyed by them to avoid open burning of bio-mass/wo0

' Wherens CAerrands and reduce trips. — of GRAP

vide order dateq 17 5 2QM has invoked the various restrictions as defined by 4

+11.2024, which includes:-

N
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- Stop entry of truck traffic into
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commodities/ providing essential [;i]r!::icg;);.c?ltlr(l,,rN(tj,r/uc(k}j(;cjrrEj;:::%r‘ES:;m},T'i‘ﬂ
g::teif}ltt;g:::fi]t ?}F\Irlq however, be permitted to enter Delhi. e/ ey
to enter Delhi c‘-xcér:-tefl:it:f_'d GU,FSME Delhi, other than EVs / CNG / BS-VI diesel,
services, : S€ carrying essential commodities / providing essential
except those C";rryin ( ; s) an eavy Gom'is. Vehlcies.[HGVs}. in Delhi,
e g essential commodities / providing essential services.
E;‘gf;‘ii‘?snc:::;i:s,;s in tFIE GRAP S.mge-lll, also for linear.pl{blic projects such as
»>: T0ads, llyovers, overbridges, power transmission, pipelines, tele-
communication etc,
NCR State Govts. and GNC'I'D may take a decision on discontinuing physical
classes even for classes V1 - IX, class X1 and conduct lessons in an online mode
NCR State Governments / CNCTD to take a decision on allowing public, municipal
and private offices to work on 50% strength and the rest to work from home.
Central Government may take appropriate decision on permitting work from
home for employees in central government offices.
State Governments may consider additional emergency measures like closure cf
colleges/ educational institutions and closure of non-emergency commercial
activities, permitting running of vehicles on odd-even basis of registration
numbers etc.
Further, citizens may be urged to adhere to the citizen charter and assist in
effective implementation of the GRAP measures aimed towards sustaining and
improving the Air Quality in the Region, in addition to the citizen charter of tage-
1, Stage-Il and Stage-111, as under:-
* Children, elderly and those with respiratory, cardiovascular, cerebrovascular
or other chronic diseases to avoid outdoor activities and stay indoors, as
much as possible.

Whereas your unit M/s R S B Projects Private Limited, RMC Plant, Kohand (o
Assandh Road, Village Kutana, Distt. Karnal is a RMC plant and was inspected by Sh.
Abhijeet Singh Tanwar, AEE along-with Sh. Rohtash Dahiya, JEE on 20.11.2024 and during
inspection/visit, your project found non complaint in following aspects:-

1.
2.

3
4.

5

CTE /CTO from HSPCB have not obtained.

RMC plant was found operational, thus violating CAQM Direction GRAP Stage-
IV.

Sprinklers not provided.

Uncovered Construction material is lying at site.

Metalled / Pucca Road not provided.

'M:’hereas, Air quality of Karnal as per CPCB website is 212 on 20.11.2024 which is in

or category at the time of inspection. . - . o .
\ "o & \)ﬁ:’hereas by doing so, your unit is emitting air emission pollutants into the

| directio

I" atmosphere in violation of the above said act/Rules & directions and endangering the life of

blic at large. ) ) o it
B Whereas, you are liable to pay the environmental compensation in terms of the
n of the HSPCB issued vide letter No. HSPCB/PLG/2021/2351-79 dated 22.12.2021 as

' assessed by the Board as per methodology defined as under:-

Environmental Compensation to be levied on all violations of Graded Response Actizn
| [

| ' ~ Plan (GRAP) in NCR. 1
b~ “Activi State of Air Quality Environmenta

\ t Actvity Compensation (Rs.)

' 1 Industrial Emissions Severe +/Emergency Rs. 1.0 Cro‘re
Severe Rs. 50 Lakh
I' Very Poor Rs. 25 Lakh j
\l Moderate to Poor Rs. 10 Lakh |
| Vapour Recavery System (VRS) at Outlets of Qil Companies B J

118



280

i NntI|mtd1lcd.”;____ . ._.].l'“b'*'t Date. — Ilh 1. “(__‘_‘_‘!'F‘ o Iz'l'
i, Non-Functional Very poor to Severet .50 Lakh )
tiNon Moderate to Poor s, 25 Lakh )
Constructionsites “Severe +/Emergency y ::‘ Lo N -
(Offending plot more Severe. - e ..?".:‘l’_‘ Lakh
than 20,000 Sq.m.) Very Poor | Rs.25Lakh
‘ Mn{lt‘l.llt‘ll) l‘um _ ) ) Rs. 10 Lakh R
Solid Waste/garbage | Very poortoSevere | Rs.250 Lakh
dumping in Industrial | Moderate to Poor ' Rs. 10 Lakh
Lstates T (S - ) =
| F ailure 1-0—\-;‘“01_1" ilﬂ{hl\i_, 01\ “l\l‘-Wl‘ll 1“*“‘" T (e R, .~ B
‘Ij_!_l:b—t -spots Very poor to Severe 4 | Rs. 25.0 Lakh i
' b) Other than Hot-spots Very poorto *:_l‘!__;_‘__l_!,‘_____w________ | s 10,0 Lakh _

In view of above mentioned directions and violations at your project and in view of
invocation of GRAP directions of stage 11 for banning, restricting and regulating  various
activities to mitigate the present severe environmental conditions and protect the life and
health of the citizens, it is hereby ordered with the directions to the unit M/s R S B Projects
Private Limited, RMC Plant, Kohand to Assandh Road, Village Kutana, Distt. Karnal o
deposit Environment Compensation amount of Rs. 10,00,000/- (Ten Lakh only) with the

Haryana State Pollution Control Board as Environment Compensation on account of the damape
caused by the unit to the environment,

Online mode-

Account Holder Name- Haryana State Pollution Control Board
Account No.- 100053543757

IFSC Code: INDB0000164 Nd-Q 7

Itank Name: INDUSIND 2ANK
@ Regional Officer

Karnal Region

———
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Annexure-45

- - b Ty
B <t Regional Office, Karnal Region {’..‘...-'—..-2‘:\‘
~o7 LIFE Haryana State Pollution Control Board ' =——u
\"ﬂ Erostyle For - 2nd floor, SCO- 78-79 above Punjab National Bank, Namastey Chowk, Karnal 11 r_{.:"

- Website - www.hspcb.orgin E-Mail 1d- hspcbrokar@gmail.com -

-----------
------------------------------------------------------------------------------------------------------

CLOSURE DIRECTIONS

The Commission for Air Quality Management in NCR and adjoining areas, vide Direction No. 83
dated 17th September, 2024, issued statutory direction for implementation of the revised
schedule of the Graded Response Action Plan (GRAP), which is also available on the CAQM
website (cagm.nic.in), as and when orders under GRAP are invoked.

» The Sub-Committee for invoking actions under the GRAP in its earlier meetings held,

had invoked actions under Stage-1, Stage Il and Stage-III of the GRAP on 14th October, 2024,
21st October, 2024 and 14th November, 2024.

The Sub-Committee in its urgent meeting held on 17th November, 2024 further
reviewed the air quality scenario in the region as well as the forecasts for meteorological
\. conditions and air quality index of Delhi made available by IMD/IITM.

The Sub-committee observed that the AQI of Delhi was recorded at 44 | (Severe) at 4:00
P.M on 17.11.2024 {today) and has been gradually increasing further and has already reached
Severe+ category, as the AQI clocked 447, 452 and 457 at 5:00 PM, 6:00 PM and 7:00 P.M
respectively. Further, the average AQI for Delhi is expected to remain in this adverse range
owing to heavy fog, variable winds, highly unfavorable meteorological and climatic conditions.
Forecasts from IMD/IITM also indicate a likelihood of the AQI of Delhi to particularly remain in

higher end of "SEVERE"/"SEVERE+" category in the coming days, owing to unfavorable climatic
conditions.

Keeping in view the prevailing trend of air quality, in an effort to prevent further
deterioration of the air quality, the sub-committee decided that All actions as envisaged under
Stage IV of the GRAP i.e., ‘Severe+' category (DELHI AQI > 450) be implemented in right earnest

by all the agencies concerned in the NCR, with immediate effect, in addition to the stage I, Il and
Il actions already in force.

Therefore, in an effort to prevent further deterioration of the air quality, the Sub
Committee decided that ALL actions as envisaged under Stage [V of the GRAP -'severe+' Air
Quality (DELHI AQI>4501 be implemented in right earnest by all the agencies concerned in the
NCR, in addition to the Stage-, Il and Il actions already in force, from 8:00 A.M. of 18.11.2024
in the National Capital Region (NCR).

Whereas the unit M/s JPS Earth Movers Pvt. Ltd. Near Moonak Head, Village
& Moonak, Karnal was engaged in the process of Ready Mix Concrete (RMC), which is covered
under Green category as per policy order dated 04.12.2020 of the Board regarding

categorization of industries and required prior Consent to Establish and Consent to Operate
under Water Act, 1974 and Air Act 1981.

Whereas, the above said unit was inspected by Sh Rohtash JEE on 22.11.2024 during
the patrolling of the area for implementation of the directions issued by commission under
GRAP and he reported the following violations made by the above said unit: -

1. CTE /CTO from HSPCB have not obtained.

2. RMC Plant was not operational during inspection.

3. RECD based DG set not provided at 125 KVA both DG sets are connected.
4. Large quantity of uncovered Construction material is lying at site.

G\Office data 2021-24\Rohtash JE\Closure\Closure Order 21.11.2024 docx

Scanned with ‘Scanner

(E Scanned with OKEN Scah&@r



282

viulatin?}t]}freas t!}e above said violations made on the part of the said unit are not only
Sltiatipn i, € provisions of Water Act 1974 and Air Act 1981 but also creating an emergep,
gl tyﬂf;nntrihuting pnl}utinq in the environment causing furth*er deterioration of the air
i b’ evere+ Category which is creating difficulties in breathing of tl'fe peoples residing

arby locations. Hence closure action against the above said activity is the need of houyr

in large public interest.

——— "-":’tl::;eas power were delegated to Regional Officers by board in its 187 meeting vide
HSPCB/FLG/ZI[.;;' 187.12 (S) held on 17.02.2020 and orders were issued vide endst no.
e HSPCB/ZOUSUHU%-&? dated 19.03.2020 in partial modifications of the office order endst
ok wallo e {; 2745-2753 dated 23.08.2005 of the board. Vide order dated 19.30.2020, it
R ﬂ]rEE[iEl;f:] to delegate the power to the Regional Officers of the Board in addition to
the industri y delegated vide order dated 23.08.2005 for issuance of closure directions against

strial sectors/units, found operating in violation of directions of the EPCA and as

directed by Hon'ble Apex Court and Hon'ble NGT.

Alr Qu;‘l:iis Hﬁﬂ pertinent ifu mention here that EPCA has been dissolved and Commission for
MEEF&CCiDtiFHngmEnt in NCR and adjoining areas (CAQM) had been constituted vide
2l At ication dated 05.11.2020 for Air Quality Management in National Capital Region y_,
joining Areas for better co-ordination, research, identification and resolution of
problems surrounding the air quality index and for matters connected therewith or incidental

thereto.

THI?REFORE, in view the above mentioned facts and in compliance of the Directions of
tl_lE C{LQM issued under Section 12 of the CAQM Act 2021, the undersigned hereby issue the
direction/order to close down the operation of the above said RMC as M/s JPS Earth Movers
Pvt. Ltd_. Near Moonak Head, Village Moonak, Karnal by sealing its plant and machinery &
DG set, if any, along-with directions to stop the electricity supply of the above said unit, with

immediate effect.

The actions and proceedings under the relevant sections and provisions of the Water
(Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution)
Act, 1981 would be carried out separately without prejudice to this direction/order against the

said project/activity/industry also.

Regional officer
Karnal Region

Dated: 932./ 11 / 2024

Endst. No. HSPCB/KAR/2024 /59 |0—]7F
to the following for information and

A copy of this Direction/Order is forwarded

necessary action:
Haryana State Pollution Control Board, Panchkula with &

9. The Hon’ble Chairman,
respect to the discussion held in the Review Meeting for GRAP held under his able

Chairmanship on 19/11/2024.
Karnal with a request to appoint a Duty Magistrate

49. The Deputy Commissioner, -
along with necessary police protection for the compliance of the said

Direction/Order.
olice, Karnal with a humble request to direct concerned

d3. The Superintendent of P
hat the said project/activity/industry doesn’t operate till

DSP and SHO to ensure t .
these orders are suspended /revoked by the competent authority.
Jution Control Board, Panchkula the same

0Y. The Sr. EE, Air Cell, Haryana State Pol |
the discussion held in the Review Meeting

order/direction is issued with respect to '
for GRAP held under the able Chairmanship of Hon'ble Chairman, HSPCB on
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19/11/2024 and the verbal directions/communications as passed/issued by your

good-self in the said meeting.

. The S.D.M, Karnal with a request to issue necessary direction/order against the said
project/activity/industry under Section 152 BNSS| Bharatiya Nagarik Suraksha

Sanhita (BNSS) as the same is a source of public nuisance also. Further, he is

requested to appoint a Duty Magistrate along with necessary police protection for

the compliance of the said Direction/Order.

. The Superintending Engineer, UHBVN, Karnal to stop the electricity supply of said
unit.

. Mr. Rohtash, JEE, Karnal. He is requested to ensure compliance of the closure order
immediately. The JEE shall also initiate legal action and propose environment

compensation as applicable, as per the environment compensation policy of the
Haryana State Pollution Control Board and CAQM.

. M/s JPS Earth Movers Pvt. Ltd. Near Moonak Head, Village Moohak, Karnal.
9838193037, 7015839645
A\
2?

Regional officer
Karnal Region
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2 . Annexure-46

' i i 1 Region
‘rr Regional Office, l.(arna

\%‘2) l-lFE Haryana State Pollution Control Board

i i Karnal
Ufestyle For  2ud floor, SCO- 78-79 above Punjab National Bank, Namastey Chowk,
Environment !

Website - www.hspch.orgin E-Mail Id- hspehrokar@gmail.com

: 11 /2024
No. HSPCB/KAR/2024 /5992 Dated:.99 / 11/

ENVIRONMENTAL COMPENSATION ORDER

Sub.- Environmental Compensation order against - M/s ]P§ Earth Movers Pvt. Ltd. :J;g(l;
Moonak Head, Village Moonak, Karnal or non compliance of CAQM order No._
17/27/GRAP/2021/CAQM 1092 Dated 14.11.2024 (GRAP Stag.e' ll.l directions)
issued by Commission for Air Quality Management in NCR and adjoining areas.

Whereas, Ministry of Environment, Forest and Climate Change Government qf Indla,lm
exercise of the powers conferred under Section 3 of the Commissior} for Air Quality
Management in National Capital Region and Adjoining Areas Act 2021 (hereinafter referred as
Act), has constituted the Commission;

Whereas, the Commission for Air Quality Management, (hereinafter referred as CAQM)
from time to time, has issued directions in respect of measures to abate air pollution in the
National Capital Region including directions for strict compliance of air pollution control laws in
force;

Whereas, the Commission for Air Quality Management in National Capital Region and
Adjoining Areas Act, 2021 empowers the Commission to take all such measures and issue

directions as it deems necessary or expedient for the purpose of protecting and improving the
quality of the air in the National Capital Region and Adjoining Areas;

Whereas, CAQM has invoked the various restrictions as defined by Stage-I of GRAP vide
order dated 14.10.2024.

Whereas, CAQM has invoked the various restrictions as defined by Stage-11 of GRAP vide
order dated 21.10.2024.

Whereas, CAQM has invoked the various restr
order dated 14.11.2024, which includes:-
1. Further intensify the frequency of mechanized sweeping of roads.
2. Ensure daily water sprinkling along with dust suppressants, before peak traffic hours,

on roads and right of ways including hotspots, heavy traffic corridors and ensure proper
disposal of the collected dust in designated sites/ landfills.

3. Further intensify public transport services. Introduce differential rates to encourage off
peak travel.

4. (i) Enforce strict ban on the following
causing C&D activities in the entire NCR:
*  Earthwork for excavation and filling includin
e Piling works,

e All demolition works.

e Laying of sewer line, water line, drainage and electric cablin
system.

® Brick / masonry works.

e Operation of RMC batching plant.

* Major welding and gas-cutting operations. Minor welding activities for MEP
(Mechanical, Electrical and Plumbing) works to be, however, permitted.

e Painting, polishing and varnishing works etc.

e Cement, Plaster / other coatings, except for minor indoor repairs/ maintenance,

¢ Cutting / grinding and fixing of tiles, stones and other flooring materials, except for
minor indoor repairs/ maintenance. . _

e Water Proofing work (Excluding Chemical V\fater proofing).

e Road construction activities and major repairs.

ictions as defined by Stage-111 of GRAP vide

categories of dust generating/ air pollution

g boring & drilling works.

g etc. by open trench
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_— ials like cement, fly-ash,
Transfer, loading / unloading of dust gcnt!ldlf?g "r:at::jre within / outside the
bricks, sand, murram, pebbles, crushed stone ctc. any
roject sites, .
11\101\,0",0,“ of vehicles carrying construction materials on unpaved roads.
* Any transportation of demolition waste. ) .
Note: A]}I l':itl‘rts:::']::(]‘:itnjnl :'1‘1.'110{1 activities. other than th.nse listed under t.lt{t'grla?;“‘}i \
which are relatively less polluting / less dust generating -‘fhall be permi O
continued in the NCR, subject to strict compliance of the C&D Waste M_ana:;(.ns o
Rules, dust prevention/ control norms including compliance with the directio
the Commission issued from time to time. .
(ii) Al C&D related activities, including those under 4(i) above, shall be co.ntmued to pe
permitted only for the following categories of projects, however subject to strict
compliance of the C&D Waste Management Rules, dust prevention/ control‘nﬂrms
including compliance with the directions of the Commission issued from time to time:
(a) Projects for Railway services and stations
(b) Projects for Metro Raj] Services and stations
(c) Airports and Inter State Bys "Terminals
(d) National security/ defence related activities/ projects of national importance;
(e) Hospitals/ health care facilities
(f) Linear public projects such as highways, roads, flyovers, over bridges, power

L
transmission/ distribution, pipelines, telecommunication services (Only for non-
open trench works) etc,

6. Close down all mining and associated activities in the entire NCR.
7. NCR State Govts, / GNCTD to impose strict restrictions on plying of BS II] petrol and

US 1V diesel LMVs (4 wheelers) in Delhi and in the districts of Gurugram, Faridabad,
Ghaziabad and Gautam Budh Nagar.

8. GNCTD to impose strict restrictions on plying Delhj - registered Diesel operated
Medium Goods Vehicles (MGVs), of RS-111 standards or below, in Delhi, except those
carrying essential commodities / providing essential services.

9. GNCTD to not permit BS-1Il and below diesel operated LCVs (goods carriers)
registered outside Delhi, to enter Delhi, except those carrying essential commodities
/ providing essential services.

10. Do not permit Inter-State buses from NCR states other than EVs/CNG/BS-VI diesel,
to enter Delhi (excluding buses /Tempo travelers operated with Al1 India Tourist
Permit),

11. State Govts. in the NCR and the GNCTD may take a decision on discontinuing
physical classes in schools for children up to Class V and conducting classes in an
online mode.

Further, citizens may be urged to adhere to the citizen charter and assist in effective
implementation of the GRAP measures aimed towards sustaining and improving the
Air Quality in the Region, in addition to the citizen charter of Stage-1& Stage-1l, as
under:-
» Walk or use cycles for small distances.
* Choose a cleaner commute. Share a ride to work or use public transport.
* People, whose positions allow working from home, may work from home.
¢ Do not use coal and wood for heating purpose.
* Individual house owners may also provide electric heaters to security / other
staff employed by them to avoid open burning of bio-mass/wood / MSW
* Combine errands and reduce trips.
Whereas, CAQM has invoked the various restrictions as defined by Stage-1V of GRAP
i ted 17.11.2024, which includes:- ' .
vide order d; eSdtop entry of truck traffic into Delhi (except for trucks carrying ‘essenual
commodities/ providing essential services). A11 LNG / CNG / Electric/ BS-VI
Diesel trucks) shall, however, be permitted to enter Delhi.




. Central Governm

- Do not ; ;
to entefeDreT}i»t LoV reg'Ste‘2d8'6de Delhi, other than EVs / CNG / BS-VI d‘es_eli
Services 1, except those carrying essential commodities / providing essentia

Enfo X

Medil;ﬁf;sf;r:;ttﬂm\; E‘l", Dliying of Delhi - registered BS-1V and below diesel ?pe];jicii

except thoge Cén_ ?;m‘ﬂs (M.GV-“} and Heavy Goods Vehicles _(HGVS} n ¢

Ban c&p activitie); = [.'S‘qc"“f"ll commodities / providing ESSEnt.IaI ser:VlFeS- e

BigHibays; rosds v;S(:n t!ae GRAP Stage-IIl, also for linear public p(olelf;t-‘i :u e

;‘}é’mmnication eltc_ yovers, overbridges, power transmission, pipelines,

cIal{seb'stae:thlG?ost-i.and GNC'I'D may take a decision on discontinuing physical

NCR State Gov;rL asses VI - IX: class X1 and conduct lessons i{] an onh.ne mod?_ i

and private offj nments / CNCTD to take a decision on allowing public, municipa

ces to work on 50% strength and the rest to work from home.
home for emp] :-‘“t_may take appropriate decision on permitting work from

State Governp Oyees in central government offices. _ ¢

coll menlts ma}tr consider additional emergency measures like c]psure .0
.Q.gf.?s/ educational institutions and closure of non-emergency commercial

activities, permitting running of vehicles on odd-even basis of registration

numbers etc.

Further, citizens may be urged to adhere to the citizen charter and assist in

?ffective implementation of the GRAP measures aimed towards sustaining and

Improving the Air Quality in the Region, in addition to the citizen charter of tage-

1, Stage-Il and Stage-111, as under:-

* Children, elderly and those with respiratory, cardiovascular, cerebrovascular
or other chronic diseases to avoid outdoor activities and stay indoors, as
much as possible.

Whereas, AQI of Delhi since morning of 17.11.2024 is hovering in "SEVERE"

Category. At around 4:00 P.M of 14.11.2024, AQI of Delhi has been recorded as 424 (Severe

Category).

Whereas your unit M/s JPS Earth Movers Pvt. Ltd. Near Moonak Head, Village
Moonak, Karnal is a RMC plant and was inspected by Sh. Rohtash Dahiya, JEE/Field Officer,
HSPCB, Karnal Region on 21/11/2024 and during inspection/visit, your project found non

complaint in following aspects:-

1.
2.
3.
4.

CTE /CTO from HSPCB have not obtained.

RMC Plant was not operational during inspection.

RECD based DG set not provided at 125 KVA both DG sets are connected.
Large quantity of uncovered Construction material is lying at site.

Whereas by doing so, your unit is emitting air emission pollutants into the

atmosphere in violatio

public at large.
Whereas, ¥

direction of the HSP
assessed by_tllgﬁ_qargi_a

n of the above said act/Rules & directions and endangering the life of

ou are liable to pay the environmental compensation in terms of the
CB issued vide letter No. HSPCB/PLG/2021/2351-79 dated 22.12.2021 as
s per methodology defined as under:-

nsation to be levied on all violations of Graded Response Action

2 mpe
Environmental Comp  Plan(GRAP)inNCR.
e g S [ State of Air Quality Environmental
Activity | | P— | Compensation (Rs.)
| —————ons | Severe+/Emergency | Rs.10Crore |
“|ndustrial Emis Seyare . ... . | Rs.50Lakh
[ ) S— e | Re.25Takb o
Moderate to Poor | Rs.10Lakh o
___————yRS) at Outlets of Oil Companies I
—— ¢ stem (VRS)atPUEES S ——— S |
‘ Vapgu_xj_li%&‘E’l’EU-Sl‘ ~ [Targetbate ___ =~ |Rs.1.0Cr6re B
;. Not Installed_———"yery poor to Severez | Rs50Lakh
i, Non-Functiond [ Moderate o Foor ~ [Rs.25Lakn
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E(;1;121‘L1Ct_i0n_5{ es - : ,

tes : - Rs. 1.0 Crore I

i : Severe +/LEmergency | B, 320 B

g]ffegdmg plot more l Severe [Emergenc) | Rs. 50 l.akh B |

1an 20,000 Sq.m.) Very Poor | Rs. 25 Lakh

B T T Mt)ﬂcl‘atu to Poor 'l Rs. 10 Lakh 4
(Sii)llld . waSte/R?‘l‘hage ‘ Very poor to Severe + | Rs.25.0 Lakh -

| SHRPIng, Industrial | Moderate to Poor | Rs. 10 Lakh

| Estates

Rt ) | Seye—

. Failure to water sprinkling on unpaved roads _ . _

._aJ._H_Qt*_S_thS J VC]‘.\_' poor to Severe + | Rs. 25.0 Lakh I

| b) Other than Hot-spots | Very poor to Severe + }. Rs. 10.0 Lakh B

In view of above mentioned directions and violations at your project and in view of

invocation of GRAP directions of stage lll for banning, restricting and regulating various
activities to mitigate the present severe environmental conditions and protect the life and
health of the citizens, it is hereby ordered with the directions to the unit M/s JPS Earth Movers
Pvt. Ltd. Near Moonak Head, Village Moonak, Karnal to deposit Environment
Compensation amount of Rs. 10,00,000/- (Ten Lakh only) with the Haryana State Pollu_tion
Control Board as Environment Compensation on account of the damage caused by the unit to
the environment.

Online mode-

Account Holder Name- Haryana State Pollution Control Board
Account No.- 100053543757

IFSC Code: INDB0000164

Bank Name: INDUSIND BANK

VY

Regﬁinai Officer
Karnal Region
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Website - www.hspcb.org.in Ii-Mail Id- hspchrokar@gmail.com

No. HSPCB/KAR/2025/ Q7 il

To

M/s Sandhu Construction Company
vpo-munak, Dist: Karnal, Haryana.

ir (Prevention and

Sub: - Show Cause notice for closure under section 31 - A of the A :
Water (Prevention

Control of Pollution) Act, 1981 & under section 33 - A of the
and Control of Pollution) Act, 1974.

Whereas, your unit was inspected was inspected by CPCB Team along with officers
of HSPCB, Karnal on dated 07.02.2025.

Whereas, the following shortcomings were found in your unit-

1. Boundary wall not provided along 03 sides of unit (Only front has boundary

wall).

2. Adequate plantation not provided along boundary wall of unit..

THEREFORE, you are hereby show caused for 10 days as to submit the compliance

report after removing the above said short comings.

In case you fail to comply with the deficiencies mentioned above within stipulated
period, it will be presumed that you have nothing to say in this regard and accept the status
s mentioned above, which will warrant action against your unit under section 33 - A of the
Water (Prevention and control of Pollution) Act, 1974 & unit under section 31 - A of the Air

(Prevention and control of Pollution) Act, 1981.

This be tr sm r
S
=
Regional officer
Karnal Region
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nvironment Regional Directorate, Chandigarh

(vafaww, g7 vd wierary gRad= #3re, TRA WWaR)
(MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE, GOVT. OF INDIA)

No: CM-13011/308/2024/RD-CHD/SPL.- | Date: 16.02.2025
Jard,
e giug

giaTon 357 ygwur Py a1 T
Hl-11, eR-6, Gupen, gRamn

Sub : Ensure compliance in the NGT matter of OA No. 1132 of 2024; Deepak Versus State of Haryana

Sir,

This has reference to Hon’ble NGT Order dated 18/11/2024 in OA No. 1132 of 2024; Deepak Versus
State of Haryana illegal and unauthorized operation of Ready Mix Concrete Plants in violation of
environmental laws causing air and water pollution in Panipat region.

A Joint Committee was constituted in the above matter by Hon’ble NGT comprising of District
Magistrate, Panipat; Haryana State Pollution Control Board: and. Central Pollution Control Board.

The above Joint Committee carried out site inspections on 04/12/2024 and 07/02/2025 in compliance to
this order of Hon’ble NGT Tribunal to address the points raised in the letter petition. The observations/findings
made by the Joint Committee are reproduced below:

I. During the first site visit on 04/12/2024, the Joint Committee identified 23 Ready Mix Concrete (RMC)
plants in the area. Out of these, 17 RMC plants fall under the jurisdiction of the HSPCB Regional Office.
Panipat, while the remaining 06 are under the jurisdiction of the HSPCB Regional Office Karnal.

2. Out of the 17 RMC plants in the Panipat region, 16 RMC Plants have been set up without obtaining
Consent to Establish (CTE) from HSPCB and are also operating without obtaining Consent to Operate
(CTO) from HSPCB. The list of RMC Plants located in Panipat region alongwith state of Consent to
Operate, is given in Table 1.

3. Outof 06 RMC Plants located in Karnal region, 05 RMC have been established without obtaining Consent
to Establish (CTE) from HSPCB and have not obtained Consent to Operate (CTO) from HSPCB.

4. All 21 RMC plants (16 in the Panipat region and 5 in the Karnal region) that were found to be established
and operational without consent from HSPCB have been set up on agricultural land without obtaining the
required Change of Land Use (CLU) certificate.

5. None of the 21 RMC plants (16 in the Panipat region and 5 in the Karnal region), which were established
and operating without consent from HSPCB, have obtained permission for groundwater abstraction.

6. Two Units which have obtained consent to operate from HSPCB namely i) VRC Construction Company,
Ready Mix Concrete Plant, Village Dadlana, Panipat (Panipat Region) and ii) Sandhu Construction
Company, VPO Munak, Karnal (Karnal Region) were also inspected by the Joint Committee to verify the
environmental compliance particularly with reference to dust control measures. Both the Units were found
non-compliant with regard to implementation of dust suppression measures as per conditions of CTO.

foavve g @, gE) Wford, Waee 49 -9, avdhTe-160 047 W @rafera / Head Office
BSNL Telephone Exchange, 2nd Floor, Sector 43-C, Chandigarh-160 047 R e, $e I TR, Red -110032
I / Tel.: 0172-2990360 Parivesh Bhawan, East Arjun Nagar, Delhi-110032

€ %a / Email : dchandigarh. o EPABX gum / Tel.: 011-43102030, 223;1%%
poE dquTEe / Website: http2//www.cpeb.rfe:
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g i) [llegal and

i din
s of the applicant regar .
nmental [aws, i) several
griculture land of farmers by taklr'lg land
f competent authority and
are correct.

allegation

It was concluded by the Joint Committee that the .
violation of enviro

unauthorized operation of Ready Mix Concrete Plants in
construction companies have set up ready mix concrete plants on a ’
on rent, iii) These plants are extracting groundwater illegally without permission 01 €
iv) operation of these plants is also emitting huge quantity of dust causing air pollution in e aee

ting HSPCB that the following actions have

The joint committee was informed by the member represet
ftce in this matter:

been taken by HSPCB based on the findings of the Joint Commi
Panipat Region:

by the Joint Committee
f these 16 RMC Plants,
oval of Competent

MC Plant which were identified
1sent from the HSPCB. Out 0
egional Office, Panipat for the appr
f 14 RMC Plants.

i, The Closure order have been issued to 16 R
established and operating without obtaining cof
the recommendation has been sent by HSPCB R

Authority, for imposition of Environmental Compensation 0
ensation on M/s VRC Construction

g Environmental Comp
t, which has obtained CTO but found

ii. The recommendation for imposin
Company, Ready Mix Concrete Plant, Village Dadlana, Panipa
to be violating the conditions of CTO and guidelines.

Karnal Region:

s informed by HSPCB Regional Officer Karnal that:

05 RMC which were found to be established without
CB and operating without obtaining Consent 10

The Joint Committee wa

Out of 06 RMC Plants located in Karnal region,
obtaining Consent to Establish (CTE) from HSP
Operate (CTO) from HSPCB, have been closed.

i

any, VPO Munak. Karnal, which has

ii.  The action has been initiated on M/s Sandhu Construction Comp:
obtained CTO but found to be violating the conditions of CTO and guidelines

In this context, the compliance of the following may be ensured by Haryana State Pollution Control

Board :

HSPCB shall ensure compliance of its Orders issued to the RMC Plants.

HSPCB shall ensure that the RMS Plants closed by the Board operat
Establish/Consent to Operate and also after complying with prescribed norms and

i
e only after obtaining Consent 10

il.

guidelines.
iii. HSPCB shall ensure regular monitoring of the compliance of the conditions of Consent to Establish
(CTE)/Consent to Operate (CTO) granted to RMC Plants.

iv. The action taken report on the above points shall be provided by HSPCB, to this Office from time to

time. »
! ,;:L“{”
(@
REILAECAED

Copy to:
Divisional Head, IPC-V, CPCB HO, Delhi + for information please.
Divisional Head, Law, CPCB HO, Delhi : for information please.

l.
2.
3. PSto MS, CPCB Head Office, Delhi : for information please y
Pt @2
&g
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